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LEGISLATIVE ASSEMBLY._
Wedueaday, 12th March, 1980. !
e

The Assembly met in the Assembly Chamber of the Council House s%
Eleven of the Clock, Mr. President in the Chair.

MEMBER SWORN:

Mr. P. T. Kumaraswamy Chettivar, M.L.A. (Madras City: Non-
Muhammadan Urban).

QUESTIONS AND ANSWERS.

SELECTION OF CANDIDATES FOR THE INDIAN MEDICAL SERVICE.

501. *Sardar Gulab Singh: (a) Will Government please state in con-
¢inuation to my unstarred question No. 98 of the 20th January, 1930:

(i) the total number of Indian oandidates who applied for per-
manent commissions in the Indian Medical Service in July
1929 only; and

(ii) the number of Indian candidates who-applied, through the India
Office, while residing in England, for consideration by the
Selection Board in India in July 1929 only?

(b) Will Government please state:

(i) if the India Office had had any preliminary selection of such
candidates; and

(ii) if so, the number and qualifications of the candidates, marked
definitely unsuitable by the India Office?

(¢) Will Government be pleased to state:

(i) the number and qualifications of the candidates from England
as placed into the three different categories ‘‘suitable’”, ‘‘pos-
sible’’ and ‘‘definitely iinsuitable’’ by the Selection Board in
India in the selection of July 1929 only;

(ii) the number and qualifications of candidates from India, who
applied for the July 1929 selection only, arranged into the

three different groups of ‘‘suitable’’, ‘‘possible’’ and ‘‘definite-
ly unsuitable’’; and

(iii) the number and qualifications of candidates marked ‘‘suitable’’

from both India and England who have been finally approved

. by the India Office for permanent commissions in the
) Indian Medical Service for the July 1929 selection only ?

( 1589 ) A
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) (d) Will Government please state if all the candidates marked ‘‘defi-
nitely unsuitable’’ were passed fit by the Medical Board held either in
India or England?

(e) Will Government please state:

(i) if it is a fact that theraare.a good number of Indian candidates,
who have been marked ‘‘definitely unsuitable’’ and debarred
from appearing before any subsequent selection by the Selec-
tion Board in India, and who have neither held any temporary
commisgion nor had any bad remarks in their service
records; and

(ii) What action do Government propose to take, so as to give them
all (candidates from India and England) an equal chance till
some other amendments for the methods of recruitment to
permanent commissions of the Indian Medical Service are
put into force? -

Mr, G. M. Young: (a) (i) and (ii). The numbers that were considered by
the Board in July, 1929, are, respectively, 80 and 12. They applied at
various times.

(b) (i) At the request of the Government of India, the India Office
interviewed certain candidates who were in England at the time.

(ii) A statement showing the qualifications is placed on the table.
(c) (i) 8 were considered suitable.
6 were considered possible.
8 were considered definitely unsuitable.
(ii) 20 were considered suitable.
26 were considered possible.
22 were considered definitely unsuitable,
(ii) 28.
A statement showing the qualifications is placed on the table.

(d) In India, yes. No report has been received about the 8 candidates
rejected in England.
(e) (i) Yes, Sir. _
(ii) All candidates have an equal chance under the present system.

‘SrArEMENT I.
Qualifications of candidutes considered suituble und selscted (23),
From England (3). '
M.B:B.S. kMsdus). F.R.F.P. and 8. (Glas.), L.M. (l;ub.), MM. and P. (Lond.),

Primary F.R.C.8, (I), preparing for final F.R.C.8. (1), M.R.C.P.

M.B. (Cal.), M.R.C.8. (Eng.), L.R.C.P. (Lond.), F.R.C.8; (Eng.), i .8e.
(Honours), and D.O.M.8, (L:gd.). { ) (Erg )< prgpmng for B.Bo

M.B.Ch.B. (Edin.), D.T.M. (Liverpool), M.D. (Edin.), Clinical. .
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From India (20).

M.B.B.8. (Punjab), M.R.C.8. (Eng.), L.R.C.P. (Lond.), D.O.M.8, (Lond.),
D.L.O. (Lond.). :

M.B.B.8. (Allahabad).

M.R.C.8. (Eng.), L. R. C. P. (Lond.), L.M.8.8.A. (Lond ).

M.B.B.S. (Punjab), L. M. (Dublin), D. T. M. (Liverpool}, D.P.H. (Lond.).

M.B.B.S. (Bombay), L.R.C.P. (Lond.), M.R.C.B. (Eng.), passed Primary
F.R.CS8.I.

M.R.C.8. (Eng.), L.R.C.P. (Lond.).

M.B.B.8. (Bombay), M.R.C.8, (Eng.), L.R.C.P. (Lond.), studying for F.R.C.8.

M.B. (Cal.), M.R.C.8. (Eng.), L.R.C.P. (Lond.), F.R.C.8. (Eng.).

M.B.B.S, (Bombév). D.P.H. (Camb.), D.T.M. and H. (Camb.), L.R.C.P. (Lond.).
Preparing for M.R.C.8, (Eng.).

M.B.B.S. (Aberdeen).

B.Sc. (Punjab), M.B.Ch.B. (Edin.).

M.B.Ch.B. (Edin.).

M.B.Ch.B. (Edin.).

M.D. (Harvard, U. 8. A)), MRCS (Eng.), L.R.C.P. (Lond.), L.M.B.8.A. (Lond.),
L.M. (Dublin).

B.A. (Punjab), M.B.ChL.B. (St. And.), D.T.M. and H. (Lond.).

M.B.B.8. (Punjab), L.R.C.P. (Lond.), M.R.C.8. (Eng.), D.T.M. and H. (Lond.)

M.B.B.S. (Punjab), F.R.C.8. (Edin.).

M.B.Ch.B. (Edin.), D.T.M. (Liverpool), M.D. (Edin.), Clinical.

M.B.Ch.B. (St. And.), L.D.B. (8t. And.).

M.B.B.S, (Bombay), M.R.C.P. (Edin.), D.T.M. (Liverpool), T.D.D. (Wales).

StaTEMENT II,
Qualifications of candsdates considered suitable but not selected (32).
From England ().

L.R.C.P. (Lond.), M.R.C.8. (Eng.), Prim F.R.CS. (E re for final
F.R.C8. (Eng<) ) .(Eng.) ary (Eng.), preparing for fina

M.B.B.8. (Madras), M.R.C.S. (Eng.), L.R.C.P. (Lond.), D.O.M.8. (Lond.,).
M.B.B.S. (Bombay), D.P.H. (Lond.), D.0.M. 8. (Lond.).

M.R.C.8. (Eng.), L.R.C.P. (Lond.).

M.B.B.8, (Punjab), D.T.M. and H. (Lond.).

M.B.B.S. (Madras), L.R.C.P. (Lond.), M\.R.C.8. (Eng.), Primary F.R.C.8. (Eng.).

From India (26).

M.B.B.8. (Punjab), M.R.C.8. (Eng.), L.R.C.P. (Lond.), D.P.H. (Lond,), D.T.M.
(Liverpool).

L.R.C.P. and 8. (Edin.), L.R.F.P. and §. (Glas.).

L.R.C.P. (Lond.), M.R.C.8. (Eng.).

M.B.B.8. (Punjab), D.T.M, (Liverpool), D.P.H. (Lond. )

M.B.B.8. (Bombay), M.R.C.S. (Eng.), L.R. C P. (Lond.,).

M.B.B.8, (Lucknow),

A2
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M.B.B.8. (Bombay), L.R.C.P. (Load.), M.R.C.8. (Fng.).

;- M.B.B.8. (Bombay), L.R.C.P. (Lond.), M.R.CS. » LM Dbh.n'ru
L iy D(Poﬁna‘y;). Iy (Lond.) (Eng.) (Dublin)

M.B.B.8. (Bombay).
M.Sc. (Cal.), M.B. Ch.B. (Edin.).

B.A. (Bombay), M.B.B.8. (Bombay), D T.M. and H. (Lond.), L.R.C.P. (Lond.),
M.R.C8. (Eng).

M_.B.B.S. (Bombay), L.M. (Dublin).
M.B.Ch.B. (Liverpool), M.R.C.S. (Eng.), L.R.C.P. (Lond.).
M.B.Ch.B. (St. And.), L.M.8.8.A. (Lond.), L.D.8.R.F.P.8. (Glas.). L. M, (Dublin).

M.R.C.P. (Edin.), M.R.C.P. (Ireland), M.R.C.8. (Eng.), L.R.C.P. (Lond.), D.T.M.
and H. (Lond.).

- 'M.B.B.8. (Punjab), M.R.C.8. (Eng.), L.R.C.P. (Lond.), D.P.H. (Lond.), D.T.M.
(Liverpool).

M.B.B.8. (Bombay).

M.B.Ca.B. (Edin.), L. M, (Dublin).

M.B.Ch.B. (Edin.).

M.B.Ch.B. (Edin.).

M.B.B.S. (Bombay), F.R.C.S. (Edin.), D.L.O. (R,C.8. Eng.).
M.B.B.8. (Madras).

B.A. (Allahabad), M.B.B.8B. (Bombay),

M.B.B.S. (Punjab).

M.B.B.8. (Bombay).

M.B.Ch.B. (Edin.).

StaTEMENT III
Qualifications of candidutes considered definitely unsuitable (25).
From England (3).

L.R.C.P. and S. (Lond.), L.R.F.P. and 8. (Glas,), studying for M.R.C.P. (Edin.).
M.B. (Cal), L.R.C.P. and 8. (Edin.), L.R.F.P. arild 8. (Glas.), M.R.C.P\ (Edin.).
F.R.O.8. (Edin.), M.R.C.8. (Eng.), L.R.C.P. (Lond.), D.0.M.8,(Lond.), D.O. (Oxon.).

From India (22).

M.B.B.8. (Punjab).

M.B.B.S. (Madraas).

M.B.Ch.B. (Leeds).

M.B.B.S. (Allahabad), D.P.H. (Lond.).

M.B.B.8. (Bombay), D.P.H. (Lond.), D.T.M. and H. (Lond.).
M.B.B.8. (Lond.), M.R.C.8. (Eng.), L.R.C.P. (Lond.).

L.R.C.P. and 8. (Edin.), L.R.F.P. and 8. (Glas.), D.T.M. (Lworpool).LM (Dublin),
M.R.C.8. (Eng.), L.R.C.P. (Lond.).

M.B.B.8S. (Madras), B.Sc. (Madras).

M.B. (Cal.), B.8o. (Cal.).

L.M. (Dublin), L.R.C.P. and 8. (Edin.), L.R.F.P. and 8. (Glas.).
M.B.B.S. (Punjab), D.P.H. (Lond.), D.T.M. and H. (Lond.).
M.B.B.S. (Madras), D.O.M.8. (Lond.), F.R.C.8. (Edin.).

P
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L.R.C.P. and 8, (Edin.), L.R.F.P. and §. (Glas.). :
. M.R.C.P.(Edin.), LR.C.P; and 8, (Edin.), L.R.F.P,snd 8. (Clas.), D.T.M. (Liver-
pool), L.M, (Dublin), D.T.M. and H. (Camb. Pt. 1).

M.B.B.S. (Punjab), D.P.H. (Lond.), D.T.H. and H. (Lond.), L.M, (Dublin).
M.B.B.8. (Punjab), D.P.H. (Lond.), D.T.M. (Liverpool).

F.R.C.8. (Edin.), L.R.C.P. and 8, (Edin.), L.R.F.P, and 8. (Glas.).
M.B.B.8. (Punjab), D.0.M.8. (Lond.), D.P.H. (Lond.), L.M. (Dublin).
M.B.B.S. (Punjab), L:R.C.P. (Lond.), D.P.H. (Lond.), D.T.M. (Liverpool).
L.R.C.P. and 8. (Edin.), L.R.F.P. and 8. (Glas.).

M,B.B.S. (Punjab), D.T.M. (Liverpool), D.P.H. (Lond.), L.M. (Dublin).

IMpoRT DUTY ON- CIGARETTES.

502. *Mr. Q. Barvotham Rao: (a) Will Govornment be pleased to
state whether it is a fact that, till 1925, the import duty on cigarettes was
on an ad valorem basis and that, since 1925, it has been changed into &
specific duty?

(b) If so, will -Government state the reasons which induced them
to make the change?

(¢) Are Government aware that the result of this change has been
the elimination of cheaper brands of cigarettes from the import trade?

(d) Are Government alse aware that it is in the cheaper classes of
cigarettes that the demand in the country is growing apace?

(¢) Are Government also aware that the consumption of the cheaper
brands of cigarettes has gone up by 75 per cent. since 19251

(f) 18 it a faect that, though cheaper cigarettes have come to be manu-
factured within India, this has not appreciably increased the Government’s
revenue ?

(9) Do Government propose to consider the advisability of taking early
steps in the matter? -

The Honourable Sir George Rainy: (a) Yes. The specific rates of duty
came into force on the 80th March, 1925. :
~ (b) The Honourable Member is referred to the Statement of Objects and
Reasons appended to the Indian Tariff (Amendment) Bill, 1925, which is
available in the Library. = -
(c) No. -
(d) and (¢). Government have no reason to doubt that this is the case. -
(f) The answer is in the affirmative in so far as customs revenue alone
is concerned. - But the Honourable Member will no doubt realise that Gov-

ernment probably do stand to gain something by way.of income-tax, for
example, though it is not possible to estimate the amount so gained. -

(9) Government do not propose to make any change at present.

_ Mr. W, 8. Lamb: Is it not a fact that certain importers were invoicing
cigarettes for customs purposes at very low rates whilst selling them at the
tull prices charged by their indigenous competitors?

t’ The Honoursble Sir George Rainy: T must ask for notice of that ques-
ion.
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Mr. Gaya Prasad 8Singh: Are Government aware that cigarettes are
very injurious to health and it is desirable to discourage their use by im-
posing heavy import duties?

The Honourable Sir George Rainy: That is a point of view which I have

no doubt Government would take into consideration if it were pressed upon
them by the Benches opposite.

Mr. W. 8. Lamb: With regard to answer (f), is it not a fact that, since
1925, the receipts from the import duty on cigarettes have increased by
54 per cent. and on unmanufactured tobacco by 47 per cent.?

The Honourable Sir George Ralny: I am quite willing to take these
figures from my Honourable friend.

CONSTRUCTION OF A BRIDGE OVER THE GANGES AT MORKAMER GHAT.

508. *Mr. Adit Prasad Singh: (a) Will Government be pleased to state
what steps, if any, are in contemplation or being taken for the comstruction
of a bridge over the Ganges at Mokameh Ghat?

(b) If so, when is it expected to be taken up?

(c) Are Government aware of the fact that due to the silting up of
the Ganges at Mokameh Ghat passengers are put to cndless trouble due
to the shifting of the ferry ghats every yean?

(d) Are Government aware of the fact that the number of the travelling
public has almost doubled in the course of few vears and the carrying
capacity of the train and steamer being as before, great hardship and
trouble is felt by the public at this place, and the Bengal and North West-
ern Railway has no regard for the convenience and ease of the passengers?

(6) Are Government also aware of the fact that Mokameh Ghat is one of
the biggest transhipment stations in India, and that bridges have been con-
structed at places of lesser importance (vide Railway Commission Report
and Railway Police Commission Report)?

Mr. A, A. L, Parsons: Government are aware that Mokameh Ghat is
an important transhipment station, and that the construction of a bridge
over the Ganges there would be a convenience to the public. But on an
estimate made in 1928 the cost of a bridge to carry a metre gauge line is
likely to be nearly 2 crores, and at this figure it would rot at present be
a paying proposition. The Railway Board cannot therefore hold out any
hope that the bridge will be taken up in the near future.

NavTicar TRAINING IN ERGLAND AND IN INDIA.
504. *Dr, B. 8. Moonje: (a) Will Government please state:
(i) How many preparatory nautical schools there are in England;

(ii) How many students there are in all who receive training in these
schools ; '

(iii) What subjects, scholastic and technical, are taught to students;
(iv) The duration of the course of {raining; and

(v) At what ages boys are admitted into the schools?
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(b) What arrangements are made in India, in view of the Government
proposals for the expansion of the Indian marine and for establishing a
Royal Indian Navy for similar training of Indian boys?

(c) How many Indian boys, if any, are under similar training at present
in India?

(d) Besides the ordinary book ‘education, what other technical subjects
are taught to Indian boys under training on the ‘‘Dufferin’’ ship to give a
speciality of its own to it? :

Mr. G. M. Young: (a) (i), (iii) and (iv). Government have no precise
information. -

(a) (ii), (v), (b), (c) and (d). The attention of the Honourable Member
is invited to the answer I gave about a week ago to his starred question
No. 419 which was couched in almost identical terms.

CoMPULSORY PHYSICAL TRAINING, ETC., FOR INDIAN Bovs.

505. *Dr. B. S. Moonje: With respect to my question No. 557, asked on
_the 17th September, 1929, regarding a Bill to provide for compulsory physi-
cal training, military drill and rifle practice for Indian boys, and the
several supplementary questions thereon and the answers given by the
Honourable Sir B. L. Mitter, the Honourable Sir Frank Noyce and the
Honourable Sir James Crerar, and particularly with respect to the answer
given by the Honourable the Home Member that, ‘‘The matter is one
which requires very careful consideration and the Government of India have
not yet finally arrived at a conclusion as to the terms in which the Local
Governments should be addressed’’, and that ‘“We are considering the
terms in which the Local Governments could be addressed in a manner
which will cover the whole question adequately’’, will Government please
state :

(a) If they have come to any decision in the matter, and

(b) If the Government are now prepared to recommend the grant of
the necessary sanction to the Bill of Mr. V., V. Kaliker,
M.L.C., of which he has given notice in the Legislative
Council of the Central Provinces and Berar to provide for com.-
pulsory physical training, military drill and rifle practice for

- Indian boys?

Honourable 8ir James Orerar: (a) Local Governments were address-
ed in September last on the question of providing compulsory physical
training, games and drill for Indian boys between the ages of 12 and 20
attending schools. They were addressed in January last on the possibility
of encouraging the use of miniature rifle ranges in schools and colleges.
A number of replies are still awaited. 4

(b) The matter is still under consideration,

REORUITMENT FOR THE IMPERIAL FOREST SERVIOE OF INDIA,

506. *Dr. B. 8. Moonje: (a) Will Governmeant please state if there are
two systems of recruitment to the Imperial Forest Service of India—one
of direct recruitment from the schools, colleges and universities of England
by selection or nomination and the other of open competitive examination ?
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(b) 1f 8o, will Government please state:

(i) If any of the Indian educational institutions or colleges or
Universities bave been given the privilege of nominating can-
didates or offering candidates for selection;

(ii) If Indians are also eligible for such nomination or selection from
British educational institutions; and

(iii) If Indians with Dritish or fareign or Indian degrees in science
and forestry are eligible for direct recruitment?

(c) If not, will Government please state the reasons therefor?

I d(d) Is the open compet'tive examination held both in England and in
ndia?

(¢) If so, is there any proportion fixed between British and.Indian
i:agdidates in the matter of recruitment to the Imperial Forest Service of
ndia ?

(f) What are the subjects fixed for the competitive examination ?

(9) What are the subjects for the B.Sc. (Forestry) and B.8c. (Pure
Bcience) degrees of British Universities?

(h) Are British candidates of B.Sc. (Pure Science) degrees eligible for
direct recruitment to the. Imperial Forest Service?

(i) Are they without haviug any training in forestry seience subjects,
preferred to Indiang with forestry science degrees? If so, why?

. (7) Is it mot a fact that graduates in pure science will have to spend
gome time in learning forestry, whereas ggraduates in B.Sc. (Forestry) hava
not to?

8ir ¥Frank Noyce: (a) The various methods of making appointments to
the Indian Forest Service are set out in Rule 2 of the Indian Forest Ser-
vice (Recruitment) Rules, 1928, which were published in the Gazette of
India, dated the 22nd February, 1930, under notification No. 282-F. The
Honourable Member's attention is invited to this notification. Recruit-
ment of British candidates in England is effected by nomination, but candi-
dates are not selected from schools and colleges. They are men who have
obtained theoretical and practical training in forestry genmerally in some
University.

(b) The reply to parts (i) and (ii) of part (b) is in the negative. As
regards part (iii), I would invite the Honourable Member’s attention to
rule 10 of the rules in part IIT of the notification already mentioged by
me. In exceptional cases the Public Service Commission may treat a candi-
date possessing non-Indian qualifications of a standard equivalent to re-
cognised Indian standards ‘se qualifying for admission to the competitiv®
examination in India, provided that the other conditions included in part
II1 of that notification are satisfied. T should, however, add that there are
no Indian degrees in Forestry. ’

(¢) The main reason for not resorting to nomination of Indian candidates,
except im so far as this may be necessary to redress communa] inequalities,
is that none of the Universities in India impart instruction in Forestry.
Buch training has to be given at the Forestry College, Dehra Dun, and the
best means of securing candidates for it is by means of a preliminary com«
petitive examination designed to test the general intelligence, the scientifie
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aptitude and the physical fitness of those desirous of entering the Indian
Forest Service.

(d) The open competitive examination is held in India only.

(¢) In accordance with the recommendation made by the Lee Commis-
sion, the percentage of European and Indian recruits was fixed at 25 and
75, respectively, with effect from the 1st April, 1924, in those provinces in
which Forest administration is at present a reserved subject.

(f) The Honourable Member's attention is invited to regulation 8 of the
regulations for admission to the competitive examination, 1930, published
in the issue of the Gazette of India already mentioned by me.

(9) It is regretted that the information required in not readily available.

(k) I have attempted to answer this part of the question in my reply
to part (a). _

(#) No. The second part does not arise.

(/) Yes.

Dr. B. 8. Moonfe: Is it a fact that British boys with purely Science
B.Sc. degrees are preferred to Indian boys with Science and Forestry
degrees ?

8ir Frank Noyce: No, Sir; as I have already explained to the Honour-
able Member, the British candidates are candidates who have obtained
theoretical and practical training in Forestry.

Pandit Hirday Nath Kunzru: With reference to the answer to part (e)
of the question, is the Honourable Member aware that the Public Service
Commission of 1912 recommended, in their Report, that recruitment to
the Forcst Service should, as early as possible, be made in India only?

8ir Frank Noyce: I think the recommendation of that Commission has
been supérseded by the recommendation of a later Commission.

Pandit Hirday Nath Kungru: On what grounds has that recommenda-
tion been superseded by that of the Lee Commission ?

8ir Frank Noyce: Because the latter Commission came later.

Pandit Hirday Nath Kunsru: Did the latter Commission at all consider
the question of recruitment to the technical services in the way in which
the Islington Commission did ? ‘ .

Sir Frank Noyce: I must ask for notice of that question,

APPOTNTMENT OF A MUHAMMADAN TO A SENIOR RAILWAY ACCOUNTS Posr,

507. *Maulvi Abdul Matin Chaudhury (on behalf of Mr. Muhammad
1smail Khan): (a) Is it a fact that the posts of Deputy Director, Finance,
Ra!lwuy Bourd, Deputy Controller of Railway Accounts .and Accounts
O{hcer, Class I in the office of the Controller of Railway Accounts fell
vacant recently or are likely to fall vacant shortly? '

L ]

. (b) Is it a fact that there is only one Muhammadan Gazetted officer
in the office of the Financial Commissioner, Railways, and none in that of
the Controller of Railway Accounts?
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(c) It the replies to parts (a) and (b) are in the affirmative, are Gov-
ernment prepared to consider the desirability of appointing 8 Muhammadan

officer to one of the senior appointments at the time of filling the above
poste ?

Mr. A. A. L. Parsons: (a) and (c). A vacaucy recently occurred in the
post of Deputy Controller of Railway Accounts, owing to the transfer of an
officer of the Indian Audit and Accounts Service to Foreign service, and

has been filled by another officer of that service lent by the Auditor
General.

A vacancy of Accounts Officer, Grade I, in the Controller of Railway
Accounts Office is likely to occur shortly, when an officer of the Indian
Audit and Accounts Service now filling that post goes on leave. The
vacancy, when it ooccurs, will be filled by an officer lent by the Auditor
General from the Indian Audit and Accounts Service.

(b) Yes.

- Maulvi Abdul Matin Chaudhury: With regard to the appointment that
is going to fall vacant, do Government propose to suggest, or have they
already suggested, any name to the Auditor General?

Mr. A. A. L. Parsons: Under the arrangements at present in force
there is no question of the Railway Board or of the Financial Commis-
sioner of Railways suggesting any name to the Audifor General. Nor could
I give any undertaking that appointments of this description in the ordinary
line will be filled by members of any particular community. I believe,
however, that in this particular instance, the post will happen to be filled
by a Muhammadan.

AFPPOINTMENT OF A MURAMMADAN TO A SENIOR OFFICER'S PoST IN THE
FiNANCE DEPARTMENT.

508. *Maulvi Abdul Matin Ohaudhury (on behalf of Mr, Muhammad
Ismail Khan): (a) Will Government be pleased to lay on the table a
statement showing the names and religion of the Indian officers holding
Gazetted appointments above the rank of Superintendent in the Seoretariat
under the control of the Honourable Member, Finance?

(b) In view of the great paucity of Muslims in these posts, are Govern-
ment prepared to consider the advisability of appointing a suitable Muham-
madun officer to one of the senior posts at an early date?

The Honourable Sir George Schuster: (a) A statement is laid on the
table.

(b) Of the nine officers included in the statement, four belong to the
Indian Audit and Accounts Bervice, and, as explained in reply to part (a)
of Nawab Sir Zulfigar Ali Khan's unstarred question No. 288 on the Tth
‘March, 1928, officers of this Eervice are liable to transfer all over India,
and communal considerations are not taken into account in distributing them
over individual offices. The rest of the officers have been promoted from
the rank of Superintendent; and, as the Honourable Member is no doubt
aware, in these cascs of departimental promotions also, which must be
governed by considerations of seniority and merit, communal cpnsiderst:ons
are not allowed to operate. I may add that one of the officers is a Muhm}-
madan, one a Christian and one a 8ikh; in other words, minority communi-
ties hold one-third of the nine posts held by Indian officers.
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Statement showing the names ani religion of the Indian Officers holding Gazetted appoint-
ments above the rank of Superintendent in the Finance Department Secretariut.

Name. Designation. Religion.
Fingnce Department— {
Mr. H. Shankar Rau, B. A. .  BudgetOfficer . . . .|Hindu.
S8ardar Bahadur Sital Siugh, | Under Sec:etary . . .| Sikh.
M.A., ’
M. J. Santos, B. A . . | Asgistant Secretary . . . | Christian.
Mr. K. Senjiva Row, M.A, | Ditto . . .| Hindu.
Khan Sahib Sheh Mohammed,} Ditt> .« .| Muhammadan.
A,
|
|
Military Finance— i
Rai Bahador K. O. Maulik, | Assistant Finavcial Adviser . | Hindu.
WA i
i
Rai Sahib H. D. Banerji | Ditto . . .|Hindu.
Mr. Gaya Pershad . ; Ditto . . . | Hindu.
Mr, Amar Nath .}Oﬁg. Assistant Financial Adviser | Hindu.

GRANTS SANCTIONED FOR LocAL Bobies 1N DELHI.

6509. *Ral Sahib Harbilas Sarda: Will Government  kindly state
what grants have been sanctioned to be given from Central Revenues,
both recurring and non-recurring, during the year, 1926-27, 1927-28, 1928-29
and 1929-30 to—

(a) The Delhi Municipal Committee,
(b) The Delhi District Board,
(c) The Delhi Administration for all other purposes?

The Honourable Sir James Orerar: The information is being collected
snd will be supplied to the Honourable Member.

UNDUE PROPORTION OF CIVILIAN JUDGES IN THE PATNA Hiom COURT.

510. *Mr. Gaya Prasad 8Singh: (a) Is it a fact that at present: there
are eleven Judges in the Patna High Court, nine of whom are perma-
nent, and two additional?

(b) Is it a fact that out of these eleven Judges, as many as six wers
members of the Indian Civil Service, and -only five were lawyers?

. (c) Is there any other High Court in Indin in which the number of
wallan Judges exceeds the number of judges drawn from the legal pro-
ession ?
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.. " (d) Do Government propose to make a more equitable proportion either
by reducing the number of Civilian Judges, or by increasing the number of
lawyer Judges at the next opportunity?

The Honourable Sir James Orerar: (a) The permanent strength of this
High Court is nine and there are two additional Judges.

(b) The fact is as stated. It is due to the appointment of a civilian
to officiate in the vacancy caused by the resignation of Mr. Justice Das,
pending the appointment of a permanent successor. ‘The proportions pres-
cribed by section 101 (4) of the Government of India Act have reference
to permanent judges only and mot to officiating and temporary additionad
judges. Of the 8 permanent judges now present, 5 are lawyer judges.

(¢) Not at present.

(d) The statutory proportion of civilian judges is the number required
under the Government of India Act for the permanent judgeships. As
regards other vacancies or appointments I am unable at present to say
what proposals will be made when the occasion arises.

Mr. Gaya Prasad 8ingh: Sir, is it a fact that Mr. Justice Macpherson
and Mr. Justice Sir Jwala Parshad are shortly going on long leave, abd
that it is contemplated that two members of the Civil Service, Mr. Rowland
and Mr. Luby, are to officiate for them?

The Honourable Siy James Orerar: I am afraid I must ask the Honour-
able Member notice of that question.

Mr. B. Das: Is the Honourable Member aware that, since the estab-
lishment of the Patna High Court, no Oriya High Court Judge has been
appointed, and will the Government consider, when the next vacancy arises,
the appointment of an Oriya gentleman to the Patna High Court?

The Honourable Sir James Orerar: I have no doubt that, when the
occasion arises, the claims of every eligible candidate will be mosat carefully
considered, including any eligible candidate from the Honourable Member's
community.

Mr. Gaya Prasad 8ingh: Including an Oriya engineer. (Laughter.)

UNRELIABILITY OF VOTERS' REGISTERS YOR THE PESHAWAR MUNIOIPALITY.

611. *Maulvi Muhammad Yakub: (a) Will Government be pleased
to state if it is a fact:

(i) that municipal clection was introduced in the City of Peshawar
for the first time in 1920; . -

(ii) that an inexperienced young Pathan official belonging to a village
and absolutely ignorant of Peshawar City was deputed for
the preparation of voters’ registers;

(iii) that the officer refrained from exercising due supervie
sion of the important registers, and the work wag left entirely

in the hands of the inexperienced and raw youths employed
a8 Munshis;

(iv) that both Hindus and Muslims complained of the voters’ regis-
ters being unreliable, incomplete, and worthless on the ground
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that many educated and respectable people had been omitted,
and men of straw and minors who were eligible were enfran-
chised ;

(v) that the officer mentioned in part (ii) who was appainted as a
presiding Magistrate, sanctioned numerous applications for
correction of wrong entries in the registers presented in the
course of voting proceedings and that the anomaloug proceed-
ing was ordered by the Deputy Commissioner to be cancelled ?

(b) If answers to the above questions be in the affirmative, will Gov-
ernment be pleased to state if :

(i) the District Authority has inquired into the reliability or otherwise
of the registers; if not, why not?

(ii) the 'ocal Government has caused inquiries to be made into the
cenduct of the official under reference; if not, why not; and

(iii) Government propose to have the registers mentioned above,
now in existence, corrected? If not, why not?

Sir Prank Noyce: Information is being obtained and will be supplied
to the Honourable Member on receipt.

Maulvi Muhammad Yakub: Will the information be laid on the table
of the House?

8ir Frank Noyece: Certainly.

Bap CoxDrTION OF ROADS IN THE CITY OF PESHAWAR.

512. *Maulvi Muhammad Yakub: (s) Will Government be pleased
to state if it is a fact that the residents of certain mohallas of the city
of Peshawar have submitted recently a representation to the Honourable the-
<Chief Commissioner, North-West Frontier Province, and other officers con-
cerned regarding the greatest inconvenience involved to them, on account
of accurnulation of miud on all the roads inside the town, which are ren-
dered impassable after rain, and that no such trouble exists in the mchallas
and bazaars in the Cantonment?

(b) It answers to the above questions be in the affirmative, do Govern-
ment propose to cause inquiries to be made regarding the present condi-
tion of the roads and the reasons for the inconvenience caused; and have
the old and constant complaints of the residents of the town removed as
soon as practicable by having the roads properly remodelled?

8ir Frank Noyce: (a) Yes.

(b) The present unsatisfactory condition of the roads in the city of
Peshawag is due partly to congestion and partly to the inadequate resources
of the Municipal Committee. The congestion in the city will be remedied
to some extent when the City Extension Scheme is completed. As re-
gards municipal finances, it is for the Local Body to discovers other sources
of income and to effect the necessary improvements in the condition of
roads. .

Maulvi Muhammad Yakub: Has the attention of the Army Secretary
been drawn to this quesfion, who has already introduced a Bill in the
‘Assembly on this matter? MRRTE
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~ Siz Prank Noyos: I am soery I did not quite catch the Homourable
Member.

Maulvi Muhammad Yakub: My question was addressed to the Army
Becretary and 1 asked him whether his attention was drawn to this matter
a8 he has already introduced a Bill on this subject?

Mr. G. M. Young: I can bardly introduce a Bill in the Assembly on
a subject to which my attention has not been drawn.

Maglvi Mohammad Yakub: I am asking him about this particular ques-
tion which is now put, whether his attention has been drawn to this ques-
tion or not?

Mr. G. M. Young: Yes, Bir.
Maulvi Mubhammad Yakub: What does he think of it?

(No answer.)
Maulvi Muhammad Yakub: Does he know what is my question?

Mz, G. M. Young: That sounds like a demand for an expression of my
opinion on a matter with which my Department does not deal.

CrAXGE POR WATER METERS IX PROBAWAR CANTOMMENT.

513. *Maulvi Muhammad Yakud: (a) Will Government be pleased to
state if it is a fact that house-owners in the Cantonmeat of Peshawar have
now been warned, under the orders of the Northern Command, to pay for
the water cuoonection meters, or their connections will be cut off ?

(b) If the answer to part (a) be in the affirmative, will Government be
pleased to state if water connections have been given to house-owners in
the City of Peshawar without meters?

(c) It the answer to part (b) be in the afirmative, will Government be
‘ to state the special reasoms which necessitate the house-owners in
the cantonment paying for the meters and not those who live in the ocity?

(3) Will Government be pleased to state whether water connection meters
have been provided at the cost of Government or house-owners in other
cantonments and towns i India and why uniformmty of system is not
adopted when connections are given?

Mr. @. M. Young: 1 am making enquiries and will let the Honoureble
Member know the result in due oourse.

£xuANCEMENT OF LAND REVENUR IN THE CHARSADDS TANSIL.

514. *Maulvi Muhammad Yakub: (a) Will Government be pleased to
state if it is a fact that, against the enhancement of revenue assegped lately

the Bettlement Officer, Peshawar District, the Landlords of the Char-
sadda Tahsil submitted a written protest to that officer for the considerstion
of the Local -Government giving reasons against the enhancement of the
existing amount of the revenue of the Tahsil?

(b) 1f the answer to part (a) be in the affirmative, will Government bé
leased to stste the brief p:ﬂ:ort of the objections raised; and whether the
ocal Government oonsidered the represemtation and furnisbed the appli-

csnts with a reply?
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(c) If the snswer to the latter part of (b) be in the negative, will
Government be plessed tc state why the Loeal Government gave no reply
ab all?

Sir Frank Noyce: (a) Yes. ,
(b) and (c). The objection raised were briefly as follows:
(1) That effect should not be given to the new assessment in the
Charsadda tahsil earlier than in the Nowshern and Peshawar
Tahsils.
(2) That the estimates of agricultural income framed in ‘the settle-
ment were fallacious.

(8) That land revenue should not be fixed at higher than one-fiftk
the net assets.

(4) That water rates should not be revised except at Settlement.

(5) That certain specified roads should be metalled and that Canal
roads should be opened for use to the public.

(6) That drainage was urgently required to prevent water logging.
(7) That no new water mills on Canal Channels should be erected.

(8) That leniency should be shown in the assessment of revenue on
water mills.

(9) That the enhancement on the tahsil revenue should not exceed
the 29 per cent. sanctioned at the last Settlement.

(10) That statistics of sales and mortgages showed the financial
weakness of land owners.

(11) That the rate of remuneration fixed for village headmen should
be increased.

(12) That in view of the geographical position of the district, frontier
remissions and Inams should be generously given.

No formal reply was given to the petitioners but the pointe raised were
carefully considered in detail by the Chief Commissioner in consultation
with the Revenue Commissioner and Settlement Officer and the orders
passed in so far as they related to assessment were embodied in the Reve-
nue Secretary's letter No. 1252-R., dated the 17th September, 1926, to the
Revenue Commissioner which was published with the Assessment report ot
the Charsadda Tahsil.

COMPLAINTS AGAINST CERTAIN FoREST OrricERs IN THE NORTH-WEST
FRONTIER PROVINCE.

515. *Maulvi Muhammad Yakub: (a) Will Government be pleased
to atate if it is a fact that, last year, the public of Saran Division had
submitted a statement of grievances to the Honourable the Chief Com-
missioner, North-West Frontier Province, against the Forest Extra Assist-
ant Conservator of the Division, who is said to have held charge of the
same for the lust seven years, and that a deputation of the district had
waited upon the Honouratle the Chief Commissioner about it?

(b) If the answer to part (a) be in the affirmative, will Government bé

pleased to state if action was taken by the Local Government and, if so,
with what result? .
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mNs«) Will Government please state whether as a result of complaints
e by the samindars against the Forest Ranger in charge of Donga
Gali rangs, who is said to bave held charge of the Ilaga for the last
eight years, the Deputy Cowmnmissioner of the distriet or the Deputy Con.
servator had appointed a Jirga to give a finding about his conduct. and
that the Ranger was reported to be guilty of the offence or the offences
brought to notice?

. (d) If the answer to part (¢) be ir the affirmative, will Government be
pleased to state what action was taken in the matter?

" Siz Frank Noyce: (a) Yes. Eighteen petitions dealing with Forest
matters were presented to the Chief Commissioner, North-West Frontler
Province in the year 1928. The complainte contsined in them were not
directed against the Extra Assistant Conservator of Forests personally but
against the Forest Department Officials generally.

. The petitions were enquired into separately by the Deputy Commis-
sioner, Haszara, and were found to be in general bascless.

(b) The question does not arise.

(¢) and (d). No complaints were made against the conduct of the Forest
Ranger referred to. In SBeptember, 1928, a charge of petty extortion was
brought against a forest guard and an assistant supervisor. The charge
was investigated by a Jirga and wus found not pruved. The Jirga, how-
ever. reported that these men habituslly took ‘‘fasiana’’. The forest guard
and asaistant supervisor were punished departmentally.

. ArrraRaNCE o CounszL I RevExve Commissionzas' COURTS IN THE
' Korra-West FroxTIiER PROVINCE.

516. *Maulvi Muhammad Yakub: (a) Will Government be pleased
t0 state if 4 is o faet that the former Revenue Commissioners in the
North-West Frontier Province, were in the habit of freely granting per-
mission to counsel to appear in their courts for the benefit of parties
concerned in cases relating to Lambardarj, partition of lands aod other
similar cases, and are Govornment aware that, recemtly, the parmission
is being refused involving considerable dissatisfaction snd inconvenmience
t0 the public of the Province?

(b) If answer to part (a) be in the affirmeative, will Government please
state :

(i) the number of cases in which permission had been sought by
parties concerned, and refused by the Revenue Commissianer
during the last three years,

ii) the nds on which the of ion had formerl
(i) .bl:zlgmu‘md grant of permission y

(iii) the valid reasons necesaiteting the deviation now being made?

(c) Do Government propose to have the practice now enforced in the
Nu‘tb-W«t Frontier Province, cancelled as soon as possible?

Bir Frank Neyee: The information is being obtained sud will be sup-
plied to the Honourable Member on receipt.
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Maulvi Muhammad Yakub: The information will be placed on the @le
of this House, 1 presume? -

8ir Frank Noyce: Yes, Sir.
LAND ATTACKED TO THE KACHBRI MASJID IN PESEAWAN.

517. *Maulvi Muhammad Yakub: (a) Are Government aware that
with the permission of the Cantonment authority at Peshawar a mali’s
hut had been constructed in the ‘compound of the mosque known as Old
Kacheri Masjid, and that a part of the same mosque was used for
dumping of mantre for gardening purposes?

(# Do Government know that, on questions asked in this House by
Khan Bahadur Haji Wajib-ud-Din Khan in 1926, the hut was removed,
and, as suggested by a special Sub-Committee appointed by the Canton-
ment Board for inquiry end report in the matter, the Government had
decided to have the mosque land, as verified by the Sub-Committee,
oleared, planted with grass. and leased to the Muslims in perpetuity
without rent for religious purposes?

(¢) Do Government know that the District Headquarters took possess-
ion of the land by force and included the same in the garden attached
. to that office giving cause for complaint to the Muslim public in respect
of their religious land?

(d) Do Government know that on the representation of the Wagqf
Committec of Peshawar, the Government of India, Army Department, had
called for a report from the General Officer Commanding-in-Chief,
Northern Command, ufter consulting with the loecal civil authority. as
to whether the land should be given over ta that institution?

(¢) If the answers to parts (a) to (d) te in the affirmative, will Govern-
ment be plcased to—

(i) place on the tatle a copy of the report mentioned in part (d\
and of the orders passed thereon by the Government; and

(ii) also state if the land had since been leased to the Committee
as originally decided by Government? If not, why not?

"My, G. M. Young: The Honourable Member's questons were fully
answered by my reply to Haji Chaudhury Mohammad Ismail Khan's starred
question No. 282 on the 30th January, 1929.

TeE LAw or REVISION IN THE NORTH-WEST FRONTIER PROVINCE.
518. *Maulvi Muhammad Yakub: (1) Will Government please sbate
it it is a fact:
() that the law of revision in the North-West Frontier Province is
- more restricted than that in force in the High Courts;
(ii) that the Narth-West Frontier Province Law and Justice Regula:
tion” is now being amended ;

(iii) that in the High Courts the stamp on a petition for revision is
Rs. 2; and

(iv) that in the North-West Fronticr Pravinee the stamp charged on
rovisions is required i« be ad valorem on thie valve? - - -
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(b) If the answers to the above are in the affirmative, will Government
please state the reasons why the people of that Province should be treated
differently from what is being done in other Provinces of India by charging
them ad valorem?

The Honourable Bir James Orerar: (a) (i) The relevant law is contained
on the one hand in section 84 of the North-West Frontier Province Law
and Justice Regulation, 1901, and on the other hand in section 115 of the

.Code of Civil Procedure. If the Honourable Member will undertake a
comparative study of these sections, he will, I think, agree that the answer
to this part of his question is in the negative. .

(ii) The -question of revising the Regulation is under consideration.

(iii) Item 1(d) in Schedule II to the Court Fees Aot, 1870, which the
Honourable Member presumably has in mind has been amended by pro-
vincial legislation in all the major provinces except the United Provinces.
The court fees now chargeable vary from province to province and in several
provinces they are now chargeable at an ad valorem rate on the value of
the suit.

(iv) Yes.
(b) This does not arise.

IMPROVEMENT OF THE INDUSTRIES OF THE NORTH-WEST FRONTIER PRO-
VINCE.

510. *Maulvi Muhammad Yakub: (a) Is it a fact that the North-West
Frontier Province Government some time ago obtained the services
of an experienced officer of the Department of Industry of the Punjab to
investigate, and submit  detailed report regarding the best means of
effecting improvement of the existing local industries in the province?

(b) If the answer to part (a) be in the affirmative, will Government be
pleased to state:

(iJ if the report has been received, and

(ii) if 8o, has the same been published for the information of the
Muslim public of the Province, and opinion of the Press?
If not, why not?

(¢) Will Government be pleased to state if they propose to improve the
existing local industries in the North-West Frontier Province?

The Honourable Sir Bhupendra Nath Mitra: The attention of the
Honourable Member is invited to the reply given in, this House on the 11th
September, 1929, to a somewhat similar question (No. 420) asked by Mr.
Abdul Haye. The Chief Commissioner, North-West Frontier Province, has
since reported that the report prepared by the Industrial Investigator on
industrial possibilities in the North-West Frontier Province is still under
his consideration in consultation with various officers.

Government are fully alive to the importance of improving local indus-
‘tries in the North-West Frontier Province and they will be glad to give
due consideration to any recommendations to this end which the Chief Com-
missioner may put forward.
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EXAMINATION AND PAY OF OBRTAIN CLASSES OF CLERKS,

520, *Maulvi Muhammad Yakub: Will Government please state
whether :

(i) before the creation of the third division in the ministerial staff
of the Government of India Secretariat, there were different
test stundards for the typists of the Becretariat and attached
oftices ;

(i) in the notification giving particulars of examinations held prior

- to 1928 by the Staff Selestion Board, the scale of pay for the
typists wus shown as Rs. 100—8—300? If so, are the clerks,
who passed under the conditions laid down in the Board’s
notification now eligible for the scale referred to?

(iii) such clerks as were fixel in the Army Headquarters
have been confirmed in the second division up to the end
of 1928;

(iv) such clerks of the third division have not even been allowed to
it in the recent qualifying examination owing to the educa-
tional restrictions imposed: and

(v) the routine clerks of the attached offices were allowed to sit in
the examination. irrespective of their educational qualifications?

The Honourable Sir James Orerar: (i) Yes.

(i) The reply to the first part of the question is in the affirmative.
All those who were holding permanent posts in the lower division when
the third division was created in June, 1924, are eligible for the scale
referred to subject to the provision that they are not allowed to cross
the efficiency bar unless they have proved their fitness for the performance
of duties other than routine.

(iii) Yes.

(iv) Only such third division clerks in the Secretariat as had passed the
Intermediate examination and were below the age of 85 years were eligible

to appear for the qualifying examination held by the Public Service Com-
mission last November.

(v) Yes, when specially recommended by the head of the office.

THE APPOINTMENT OF JOINT SEORETARY IN THE INDUSTRIES AND LABOUR
DEPARTMENT.
521. *Maulvi Muhammad Yakub: Will Government be pleased to

refer to the reply to starred question No. 248, dated the 9th September,
1929, and state:

(i) whether there was a Joint Secretary in the Industries and

L:bour Department when 8ir Atul Chatterjee was Member-in-
charge;

(ii) whether the temporary post of Joint Secretary has since been
abolished ;

(iii) if the weply to part (ii) above be in the negative, whether the
mporary post of Joint Secretary has been extended with

8 view to assist the present Member-in-charge of the Indus-

tries and Labour Department till the term of his office
expires; and

B 2
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(iv) whether there 1s any proposal before Government to abolish
the post of Joint Secretary and to make provision for Mr, T.
Ryan in the Posts and Telegraph Department after the present
Member-in-charge of the Industries and Labour Department
vacates hig office, and if su, what post will he hold there?

The Honourable Sir Bhupendra Nath Mitra: (i) and (ii). The replies are
in the negative.

(iii) No. The post of Joint Secretary was sanctioned as a temporary
measure for a period of three years from the 1st April, 1828, which has not
yet expired.

(iv) No such proposal is before Government.

CONCESSIONS UNDER THE SiMLA ALLOWANOES CODE.

522. *Maulvi Muhammad Yakub:  Will Government be pleased to
refer to the reply to starred question No. 245, dated the 9th September,
1929, and state whether the ministerial staff of the offices referred to at
(1) to (4) of the reply are in receipt of all the concessions of the Simla
Allowances Code which are admissible to the ministerial staff of the office
mentioned at (5)? If not why not? Will Government kindly state why
such offices huve been treated like the Wireless Branch and state reasons
for such treatment?

The Honourable Sir Bhupendra Nath Mitra: The information is being
collected and will be supplied to the Honoursble Member in due course.

Mr. Laichand Navalrai: Will the Honourable the Home Member kindly
state whether, whenever any information is promised to be given to the
Members, such information will always be placed on the table of the House,
since, if it is not placed on the table of the House it is not printed in the
debates and the attention of the Members of the House is not called to
such information?

The Honourable Bir James Orerar: This question is rather frequently
asked. Whether or not the information will be placed on the table of the
House depends a great deal both on its volume and the contents. I cannot
possibly undertake that, in all cases. information which is of an extreme'y
bulky character will be laid on the table of the House. as it would involve
very heavy printing expenditure and the inclusion of matter which may not
be of permanent value in the records of the House.

Mr. Lalchand Navalrai: But it may be done when it is.not very
lengthy ?

The Honourable 8ir James Orerar: As I say, that is a matter for consi-
deration on the merits of each particu'ar case.

PaY or Lapy CLERKS INK THR OFFIOR OF TAHE DIREOTOR GENERAL OF PosTs
AND TELEGRAPHS.

523. *Maulvi Muhammad Yakub: Will Government be pleased to
refer to parts (a) and (d) of starred question No. 184 answered on the 4th
September, 1029, and starred question No. 341, answered on the 10th
September, 1920, and stata:

(a) Whether in the office of the Director General, Posts and Trle-
graph a lady clerk in the grade of Rs. 55—185 can reach the
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maximuin of the grade within seven years and has to cross no
efficiency bar, wherens, on the other hand, a male clerk will
have to linger for at least 20 years, provided he is favoured
to cross two efficiency barg at the stages of Rs. 80 and.
Rs. 115? If so, will Government be pleased to state the
reasons for this difference?

(b) Whether the pay of lady typists and stenographers in that office
is consolidated? If so, why their &imla local allowance, etc.,
is not stopped? Ig it « fact that no allowance for such
employees is at al' admissible under the Bimla Allowances
Code quoted?

(¢) Is it a fact that the pay of these lady employees is graded pay
in the scales of Rs. 55—155 and 100—800, respectively, but
that they are immediately brought to the Rs. 120 point? If
80, why are their annual increments not withheld till they
reach the point of Re. 120 after 13 vears and 4 years. respec-
tively, by absorbing their annual increments?

The Honourable Sir Bhupendra Nath Mitra: (a) The reply to the first
part is in the affirmative. As regards the second part, a higher mmimum
pay has been fixed by the Government of India for women clerks in the
Director General's office with reference to the special economics conditions
of this class of labour.

(b) The reply to the first part is in the negative and the second part
does not arise. The reply to the last part is in the negative.

(c) The Honourable Member is referred to the reply already given to
part (a) of this question.
I may, however, add that the question of the remuneration of lady clerks

in the office of the Director Generrl of Posts and Telegraphs will be further
examined by Government. .

LACK OF ACCOMMODATION FOR A LADY TypistT IN NEW DELRI.

524, *Maulvi Muhammad Yakub: Will Government be pleased to
refer to starred question No. 255, answered on the 9th September, 1929,
and state how and why it was considered that it would be easier for a
male clerk than for n lady typist to find accommodation in New Delhi?

Mr. H. A. S8ams: A man can usually more easily find accommodation
in a Mess or with friends than a woman can.

BEXPENDITURE FOR THE MIGRATION TO DELRI OF A PORTION oF THE WIRELESS
BBANCH OF THE OFFIOE OF THE DIRECTOR GENERAL OF PoOSTS AND
TRLEGRAPHS,

525. *Maulvi Muhammad Yakub: (@) Will Government be pleased to
refer to answers to paragraphs (b) to (d) of starred question No. 251, dated
the 9th September, 1929, and state:

(i) how Government arrived at the decision of quoting the additional
expenditure of Rs. 2,100 for the migration of the remaining
staft of the Wireless Branch, and

(ii) why the additiona) expenditure will not be either nil or a nominal
sum of Rs. 100, at the most, if the remaining staff of the
Wireless Branch also migrates to Delhi?



1610 LEGISLATIVE ASSEMBLY. [12re Mar. 1980.

(b) Will Government be pleased to look at the following caloulations
carefu'ly and state whether they are corract, and if so, whether the amount
shown at (a) (i) above is correctly quoted ?—

(¢) Expenditure. (4¢) Savings.
m. R’c
On account of railway fares, On acoount of travelling allowance
eto., from and to Bimla for and halting, eto,, for one officer
two officers . . . 760 who is usually required to go to
On account of railway fares, Delhi at least twice during each
eto,, from and to Bimla for winter . . . . 250
nine olerks . . 1,450 On account of Winter Allowance
On aopount of railway fares, of Wireless Bratch staf! for five
etc,, from and to Bimls for months . . . . . 1,800
8ix peons . . . . 160 On account of ooal and electric
On acoount of cooly hire for consumption, ete,, for five
carriage of records contain- months . . . . . 150
ing at the most 200 bags to On account of pay of sweeper for
Simla end Delhi Post five months, beceuse an entirely
Offices only . . . 50 separate sweeper will not be
On acoouut of oarriage of required ab Delhi for Wireless
records which are carried Branoh . . . . . 100
on Postal Bervice in the
Postal Mail Van . . Nil —_—
Total . 2,300

Total . 2,400 —_—

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). 1 am unable
to trace now the precise details of the figure of Rs. 2,100 previously given
to the Honourable Member, but it seems to have been a gross figure cor-
responding to the Honourable Member's figure of 2,400.

The Honourable Member's calculation appesrs to be approximately
correct, so far as it goes, but it takes no account of the cost of office
asccommodation in New Delhi debitable to the Posts and Telegraphs De-
partment. The Wireless Branch is located in Simln in the Telegraph

. Office which is a building of the Department and for which the Department
as 8 whole has not to pay rent though inter-branch adjustments are made
in the accounts. If the Wireless Branch ig stationed at Delhj for the whole
year or a part of the year, it will have to be located in a building other
than that of the Posts and Telegraphs Department and the Department
will have to pay rent for the accommodation which is caleulated to amount
to above Rs. 4,500 a year,

Durres IN DELHI OF THE SUPERINTENDENT OF THE WIRELESS OFFIOE.

526. *Maulvi Muhammad Yakub: Will Government be pleased to
refer to the reply to starred question No, 247, dated the 9th September,
1929, and state:

(i) what are the detnils of daily duties performed by the
Superintendent, Wireless Branch, during winter months while
in Delhi;

(ii) what are the details of daily dnties of special nature performed
by the Buperintendent, Wireless Branch, in Delhi, during
the absence of Director of Wirelesg on tour;
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(iii) whether the Superintendent, Wireless Branch, while in Delhi
ever deals with any files of the branch which are of a techni-
cal nature and submits draft letters or notes, ete., if so, the
number thereof per day;

(iv) whether the Director-General has decided on the retention of
non-Anglo-Indian Superintendents only at the headquarters
of the branches concerned; and

(v) whether the Superintendent, Wireless Branch, is exempted in
any way from the operation of the Director-General’s orders
referred to at (iv) above, only because this Superintendent is
an Ang'o-Indian?

Mr. H. A. 8ams: (1) The SBuperintendent scrutinises all cases before
they are submitted to the head of the branch. He notes on certain cases,
and checks the correctness and completeness of references, supplements
the notes and amends drafts, etc., in others, as may be necessary. He also
arranges for the disposal of all correspondence for and from the head of the
branch and sees to the proper disposal of work sent out by him.

(2) In the sbsence of the Director Wireless on tour the SBuperintendent
in addition to carrying out the foregoing duties, in correspondence with the
Director, deals as far as possible in cases of non-technical matters or, at
his discretion submits these for orders to such other officers of the
Directorate ns can best deal with them. He also furnishes other officers
in Delhi with such information and assistance relating to the affairs of the
Wireless Branch as may be available and is required by them.

(8) The Superintendent handles both technical and non-technical cases
a8 explained in reply to (1) dealing with an average of about 12 to 14 files
daily. The files connected even with technical matters require attention
from a non-technical point of view as regards referencing, recording and
other detail of office procedure.

(4) No.
(5) Does not arise.

LocATION OF THE WIRELE S8 QFFICE.

627. *Maulvi Muhammad Yakub: Will Government be pleased
to refer to the replies to starred question No. 481, dated the 19th March,
1928,' unstarred question No. 439, dated the 2lst March, 1928, starred
questions Nos. 226 and 227, dated the 8th September, 1928, and Nos. 248,
244, 246, and 251, dated the Oth September, 1929, and state:

(i) in detail the intention of JGovernment about (1) the transfer of
the hLeadquarters of the Wireless Branch, from Simla to
Delhi, (2) the migration of the Wireless Branch, and (3) the
location of Lhe Wireless Branch in ‘‘Kennedy House' so
long as the Branch is requirad to remain in Simla either in
its entirety or as a camp office ?

(ii) whether any decision in the matter referred to at (¢) of answer
to question No. 489, quoted above has since been arrived at?
If not, how long it will take more?
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(iii) whether an§ decision on the modification to give effect to the
Wuelaas ranch also as referred to at (¢) of answer to ques-
tion No. 248, quoted abova, has since been arrived at? If
not, how long it will take more?

(iv) what ‘was the decision arrived at on the question of accomm;-
dating the Wireless Branch in ‘‘Kennedy House'’ referred
to at (a) of answer to question No. 251 quoted above?

(v) in 1029, before surrendering scversl rooms in ‘‘Kennedy House'
whether the Dirctor General (keeping in view the ques-
tion of location of the Wireless Branch in that building)
considered the question of shifting the Wireless Branch from
the Central Telegraph Office building to ‘'Kennedy House’'?
1f so, what wag the decision? If not, why not, and why was
the question overlooked ?

(vi) whether the Estate Oflicer, New Delhi, has cver been asked for
the provision of office and residential accommodation for the
Wireless Branch and its small staff at New Delhi? If 8o,
when and what reply was received from that officer? If not,
why not?

The Honourable Sir Bhupendra Nath Mitra: (i), (ii) and (iii). The
question of the location of the headquarters of the Wireless Branch is at
present under consideration and it is expected that a final decisiom in the
matter will be reached shortly. As already explained in iy reply to the
Honourable Member's starred question No, 525, the Branch is at present
located in Bimla in a building of the Posts and Telegraphs Department
and this arrangement is economical to the Department as a whole.

(iv) For reasons already referred to the decision taken at the time was
that no change should be made in the arrangements in regard to the Wire-
less Branch.

(v) The matter had not been overlooked; it was however considered
desirable for reasons already given not to alter the existing arrangements
of the Branch.

(vi) No, as the question of bringing the Wireless Branch down to New
Delhi or otherwise has not yet been finally settled.

PAY AND DuTiES oF CLERKS IN THE SEORETARIAT AND IN THE OFFICE OF THE
DIRECTOR GENERAL OF P08T8 AND TELEGRAPHS.

528. *Maulvi Muhammad Yakub: Will Government be pleased
to refer to the starred question No. 165, answered on the 5th September,
1929, and state, in detail, the difference in the duties and pay between
each class of assistants and clerks (including routine clerks) in the Seore-
tariat proper and the office of the Director (General, Posts and Telegraphs?

The Honourable Sir Bhupendra Nath Mitra: The scales of pay for
assistants and clerks in the Government of India Secretariat and in the
office of the Director General, Posts and Telegraphs compare as follows : —

(@) In the Secretariat there are in the First Division two time-scales,
the upper being Rs. 875—25—500 and the lower Rs, 200—15—500. In the
Blecond Division the scale is Rs. 100—8—800 with a special grade (for 10 ,
per cent. of the permanent staff in the division).rising to Rs. 850. There
is a Third Division of routine clerks and typists on Rs., 8#0—4—170,
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(b) In the Office of the Director General, Posts and Telegraphs, the
divisions are at present an upper one on Rs. 100—6—160—10—3800 and a.
lower one on Rs. 55—5—155, and there are two head clerks on
Rs. 160—10—200.

Subject to the provision of funds, it is however intended that from the
1st April, 1980, the scales for the Director General's office should be those
usual in Attached Offices of the Government of India, being for Assistants
Rs. 120—8—160—10—350 and for Clerks Rs. 75—4—115—5—155 with two.
head clerks on Rs. 160—5—175.

There are of course also Supcrintendents, stenographers, etc., both in
the Secretariat and the Directorate but as regards these, I observe, the
Honourable Member does not require information.

The Honourable Member will observe that the classes are not organised
in precisely the same way in the Secretariat and in the Directorate. In
any case it would be impossible to compare the duties of the several classes.
in the detail desired by the Honourahle Member since the distinction is,
us already indicated in the Honourable Sir James Crerar’s reply on the
5th September, 1929, a difference of standard or quality of work. The
Honourable Member will realise that generally speaking more important
and more complicated questions connected with the higher administrative
duties of Government have to be dealt with in the Secretariat than those
handled in an attached office or subordinate department, and that a higher
class of ministerial assistance is required.

The fact that the standards of qualification in the Secretariat and in the
Attached Offices are different and that there could be no question of equal-
iration of pay was recognized by the Llewellyn Smith Committee on Secre-
tariat procedure.

CONOCESSIONS TO CLERKS FOR FEMALE DEPENDANTS TRAVELLING WITH THEM.

529. *Maulvi Muhammad Yakub: Will Government be pleased
to refer to the starred question No. 397 answered on the 11th September,
1929, and state what reasonable objections (keeping in view the strict consi-
deration of sex only) Government may have in extending the concession in
question towards the female dependants accompanying clerks on move or
transfer in receipt of pay less than Rs. 200 per mensem ?

The Honourable Sir James Orerar: De¢pendants of Government servants
derive their right to travelling facilities from officers on whom they are
dependent, and Government could not contemplate giving them  privileges
to which the officers on whom they are dependent are not themselves
entitled.

RAILWAY ACCOUNTS EXAMINATIONS.

530. *Maulvi Muhammad Yakub: (a) Ts it a fact that, in the case of
the Subordinate Accounts Service examination held under the control of
the Financial Commissioner, Railways, the passing marks are much
higher than those of the Subordinate Accounts Service examinations held
by the Auditor General, Director of Railway Audit and Military Accounts
Departments? If so, why?

(b) Is it o foct that the scale of pay of the railway service is less?
If so, why?
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(c) If the answers to parts (a) and (b) be in the affirmative, what
immediate steps do Government propose to take to remove these anoma-
lies?

Mr. A. A. L. Parsons: (a) Yes. Because the syllabuses are entirely
different, the examination for the Railway Subordinate Accounts Service
being designed to meet the requirements of Accounts after its separation
from audit. The Railway Accounts Examination requires a more intensive
study over a smaller field. The rules for the examination were approved
by the Standing Finance Committee for Railways.

(b) For some grades in the Railway Subordinate Accounts Service the
scale of pay is lower and for some it is higher. The organisation and condi-
tions of service are different in the several departments.

(c) In view of the answer to questions (a) and (b), this question does
not arise.

TesT RooMs IN TELEGRAPH OFFICES,

531. *Maulvi Muhammad Yakub: (a) Will Government be pleased to
state whether it is a fact that ‘‘test rooms’’ have been introduced in certain
telegraph offices in India, and if so, where and when?

(b) What is the individual cost per ench such test room -installed?

(¢) Do the introduction of test rooms involve extra cost of mainte-
wance, if 8o, how and how much in each case?

(d) How does the additional cost compare in each such case above,
with and without the test room?

(¢) What is a test room actually? Is it correct to presume, that it
indicates really the test or research bureau of a telegraph office in the
$echnological sensn?

() Has the test room been stabilized or standardised in the depart-
ment as yet and its construction undertaken by the departmental works at
Calcutta, or entrusted entirely to an expert, and if so, who may he be?

The Honourable 8ir Bhupendra Nath Mitra: (a) Yes. A test room was
installed in the Central Telegraph Office, New Delhi, when that office wus
being fitted for the first time in 1925. A similar test room is now being
installed in the Agra Central Telegraph Office.

(b) No additional cost on account of a test room is incurred when &
new telegraph office is being first fitted. In the case of the Agra Central
Telegraph Office the estimated cost of the work is Rs. 47,940, but this re-
presentr largely cost of additional apparatus, like repeater sets, etc., for
the more efficient disposal of traffic which, I understand, would have been
required in dny case later on.

(¢) No.

(d) Does not arise.

(e) The term ‘Test Room’ means that the complicated technical appara-
tus instead of being spread out on individual tables in the instrument room
of s telegraph office is centralised in a separate room and is solely under
the supervision of the technical staff. It is not in the nature of a ‘‘Test
or Research Bureau’’ of a telegraph office.
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(/) The question of standardising the test room system will be examined
after experience has been gained of its working in the Delhi and Agra

offices.
The departmental works at Calcutta provide the required apparatus
which is fitted up locally by the technical staff.

Mr. M. 8. Aney: Why is it called the ‘‘test room'’ in view of the
definition which the Honourable Member has given?

The Honourable Sir Bhupendra Nath Mitra: That is the name given to
it by the technical officers, probably because they test the apparatus from

there.

APPOINTMENT OF MEMBERS OF MINORITY COMMUNITIES IN RAILWAY AUDIT
OFFICES.

532, *Mr. Abdul Latif Sahib Parookhi: (a) Is it a fact that, out of 871
subordinate staff employed in the various Government Audit Offices om
Railways and in the office of the Director of Railway Audit on the Blat
Decem{;er, 1929, 797 are Hindus, 42 Muhammadans, 11 Anglo-Indians, 9
Bikhs, 8 Indian Christians and 4 of other communities?

(b) Will Government be pleased to state what steps the Accountant
General, Railways, now the Director of Railway Audit, has taken to recruit
the members of minority communities as per instructions of the Govern-
ment of India promulgated in their Home Department letter No. F.-176/
25-Est., dated the 5th February, 1926, and as per instructions issued by
the Auditor General in his letter No. 652-NGE/94-E.-28, dated the 25th
April, 1928?

(¢) Will Government be pleased to state if preference is given to the
members of minority comnmunities in making appointments of accountants,
senior accountants and Assistant Audit Officers out of qualified persons
available? If not, why not¥

(d) Will Government be pleased to state how many persons of minority
communities have been confirmed as accountants and senior :accountants
in preference to others in railway audit offices since 1926? If the answer
be in the negative, will Government please state reasons for the Govern-
ment of India’s orders not having been followed in railway audit offices ?

(e) Will Government be pleased to state how it is proposed to fill up
the newly created posts of two Assistant Audit Officers, eight senior account.
ants, 15 accountunts and 63 clerks recently sanctioned in connection with
the ‘“‘extended audit scheme’ on Company railways? Will an opportunity
be taken to recruit the members of minority communities to increase their
percentage representation in railway audit offices? Is it a fret that such
percentage at present is 4'87 Muslims, 13 per cent. Anglo-Indians, 1 per
cent. Sikhs, 09 per cent. Christians, and 0'9 other communities, against
91'5 per cent. Hindus,

(f) Will Government be pleased to state how many senior account-
ants, accountants and clerks qualified as accountants, belonging to the
minority communities are employed in the office of the Direetor of Rall-
way Audit and in the offices subordinate to him and how many of these
will be able to get a lift as a matter of course due to their position on
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seaiority lists, and how many out of turn in view of communal representa-
tion, against the posts of two Assistant Audit Officers, eight senior account-
auts, and 15 acoountants recently sanctioned by the Government of India
in oonnection with the ‘‘ extended audit scheme '’?

The Homourable Sir George Schuster: () The figures mentioned by the
Honourable Member ure approximately correct.

(8 Recruitment to clericul grades is made by the heads of the various
Railway Audit Offices themselves, who have strict instructions to follow the
orders of the Government of India referred to by the Honourable Member.
The position in respect of the recruitment of candidates during each calen-
dar year is nlso reviewed annually both by the Director of Railway Audit
and by the Auditor General.

(¢) Appointments of senior accountants and Assistant Audit Oﬂicen are
made by promotion on grounds of seniority and merit from the ranks of
accountants and senior accountants, respectivcly; and no preference Is
given to the members of any community in respect of such appointments.
Appointments to the rank of accountants are made partly by direct recruit-
ment as probationarv accountants and partly by promotion of qualified
clerks who are already in service, and the orders of the Government of
India are always borne in mind when appointing direct recruits.

(d) Tn view of the answer T have just given to pargraph (c), the ques-
tion of prefcrence can arise only in respect of direct appointmente as pro-
bationary accountants. Only 4 such appointments have been made sinoce
1926. Two out of the 4 recruite were members of minority communtties
appointed on the results of a competitive examination. The question of
preference has. therefore, not arisen so far.

~ (¢) The answer to the first question is that the matter is still under
consideration, but it is unlikely that the number of new appointments
otherwise than by examination will be large. The answer to the second
question is that the percentages are likely to be increased, inasmuch as, in
making all new appointments, the orders of the Government of India in
respect of recruitment of minority communities will be fullv borne in mind.
The percentnges mentioned in the third part of this question are approxi-
mately correct.

(f) The numbers of senior accountants, socountants and clerks qualified
as accountants belonging to the minority communities and borne on estab-
lishments under the control of the Director of Railway Audit are 8, 12 and
5, respectively. In view of the position explained in the answers to ques-
tions (¢) and (¢). it is not possible at present to give any reply to the second
part of this question.

APPOINTMENT OF INDIANS A8 DIPLOMATIO REPRESENTATIVES.

533. *Mr. Gaya Prasad Bingh: (a) Will Government be pleased to state
if Indians are eligible for appointment as diplomatic representatives in any
Asiatic country, or elsewhere?

(b) Is it & fact that rules and regulations in this connection prescribe
that candidates for the Diplomatic Bervice ‘‘ must be natural-born British
subjects, and born within the United Kingdom, or in one of the self-
governing Dominions, of parents also born within those territories ''? II
80, how are Indians excluded from holding such appointments?
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(c) Will Government be pleased to state how many diplomatic repre-
sentatives are at present employed, whose salaries or othor expenditure
fall on Indian revenues? What is the approximate annual expenditure oub
of Indian revenues in connection with such appointrients, and in what
countries are they appointed ?

Mr, E. B. Howell: (a) and (b). Indians are not eligible for employment
in His Majesty’s Diplomatic Service in virtue of the rule quoted by the
Honourable Member.

(c) The whole cost of the diplomatic representative in Afghanistan and
half the cost of the diplomatic representative in Persia are borne from
Indian revenues. A lump sum contribution is paid from Indian revenues
towards the cost of diplomatic and Consular representation in China, and
of certain Consulates in Siam.

The exact figures are being ascertained and will be communicated to
the Honourable Member in due course.

Mr, Gaya Prasad Bingh: Are Government aware, that, in the House of
Commons, replying to s question of Major Graham Pole, Mr. Arthur Hen-
derson said that the regulations prescribe that candidates for the Diplomatic
Service must be natural-born British subjects and born within the United
Kingdom, or in one of the self-governing Dominions, of parents also born
within those territories” I have got this from a copy of the Amrita Bazar
Patrika dated the 28rd February, 1930, in my hand.

Mr E. B. Howelli: Sir, that is the same wording as the regulation
quoted in the question of tha Honourable Member.

Mr. Gaya Prasad 8ingh: But you said Indiang are eligible.

Mr. E. B. Howell: I said they were not.

Mr. Gaya Prasad Singh: I am sorry, I could not hear you properly.

Sir Harl Singh Gour: Will the Government be pleased to state why
Indians are not eligible for the Diplomatic Service ?

Mr. E. B. Howell: T have no information, Sir, except the rule which
has just been quoted.

8ir Hari 8ingh Gour: When was that rule made?

. Mr. E. B. Howell: Tt is an old rule; I cannot tell you exactly when
it was made.

Sir Hari Singh @Gour: Have the Government considered the advisability

of sltering the rule or amending it so as to remove this racial discrimination
against Indians? ’

Mr. E. B. Howell: Might I ask for notice of that question?

_ Bir Hari 8ingh Gour: Would the Honourable Member take this ques-
tion as notice and see that the injustice is redressed as early as possible ?

Mr. Arthur Moore: Is it not a fact that, under the operation of the
rule, if India became a self-governing Dominion, Indians would automa-
tically become eligible for such posts?
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Mr. E. B. Howell: That would appear to follow, Sir.

Sir Harl 8Singh Gour: The Honourable Member has not replied to my
question.

Mr. E. B. Howell: I do not think a matter of ten days will make any
great difference.

Pandit Hirday Nath Kunzru: Have the Government of India made any
representations to His Majesty’s Government on the subject?

Mr. E. B. Howell: I require notice of that question too.

Mr. M. 8. Aney: Have the Government of India ever thought that this
meant any injustice to Indians?

Mr. E. B. Howell: Wh:t the Government of India think is a matter
of opinion.

CONTRIBUTIONS MADE BY INDIA FOR RECRUITMENT AND TRAINING OF
RoyvaL Air Forog UNITS.

534, *Mr, Gaya Prasad Bingh: Will Government be pleased to state
the total amounts contributed by the Government of lndia every year
during the last five years to the Air Ministry on account of recruitment,
and training of personnel of the Royal Air Force, including transport
charges, and direct expenditure on pay and maintenance of the Royal Air
Force units in India?

Mr. @. M. Young: A statement giving the information is laid on ‘the
table.

Statement lasd on the table with reference to starred question No. 534.

|
Chargas other
Payment than (3) and
Total cost of ty Air (4) inoluding,
R. A.F. Ministry in Cost of pay and
Year. to r-spect of ren maintenance
Indian recruitment transport. t.e., clumn
Revenues. a~d (2) minus
training. columns
(3) and (4).
1 2 3 4 5
Rs, Rs, Rs. Rs.
1925-26 . . . . 1,87,29,000 10,00,000 1,60,000 1,75,69,000
102627 . . . .| 1,79,02,000 10,00,000 2,560,000 | 1,66,52,000
1927-28 . f . . 1,85,15,000 10,00,000 2,50,000 1,72,85,000
1928-290 . . . .l 2,26,50,000 18,383,000 4,66,660 2,08,50,340
1920-30 . . . .| 2,38,00,000 14,40,000 , 38,687,000 2,19,08,000
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CONVEYANCE OF MAILS IN CALCUTTA BY GARAGE (CALCUTTA) Lirp.

535. *Mr, 8. O. Mitra: (o) With reference to paragraph 16 of the
agreement between the Garage (Calcutta) Ltd., Calcutta and the Director
General of Posts and Telegraphs, for the conveyance of mails of the
Caleutta General Post Office and the town sub-offices by motor cars, will
Government be pleased to state whether any record is kept of the failure on
the part of the Company in conveying any mail bag or postal articles in
time?

(b) Is it a fact that, during the year 1929, sectional mails had to
be detsined on many occasions for the failure of the Company to taXe
mail or parcel bags to the railway stations?

(c) Have Government inquired from the Eastern Bengal Railway,
Bengal Nagpur Railway and East Indian Railway authorities, on how many
days the mail trains had to be detained due to the failure on the part of
the said Company to convey the mails in time?

(d) Will Government be pleased to state how many reports were received
by the Postmaster General, Bengal and Assam Circle, about the failure of
the Company to convey mails, efe., in time or for breakdown for other
causes? If 8o, what action was taken by the Postmaster General? If not,
why not?

Mr. H. A. 8ams: (¢) The answer to the Honourable Member's enquiry
is in the affirmative.

(b) and (c¢). No. Only on two occasions during the last ten months have
detentions of a few minutes only taken place.

() Reports of the breakdowns mentioned in the reply to part (b) of
this question were received by the Postmaster-General. No action was
taken against the contractors owing to the very short duration of the deten-
tion. Breakdowns of an unimportant nature come under the notice of the
Presidency Postmaster, Calcutta, who takes such action as the occasion
demands.

APPOINTMENT OF TowN INSPEOTORS OF PosT OFFICES IN CALOUTTA.

536. *Mr. 8. 0. Mitra: (a) Is it a fact that five officials of the moffussil,
who passed the Inspectorship examination, were appointed as Town
Inspectors of Calcutta and afterwards absorbed in the lowest selection grade
posts of Calcutta to make room for old Town Inspectors?

(b) Is it a fact that the above selection grade appointments were re-
served for the officials of the Calcutta General Post Office and the vacanciea
in that grade should therefore have been filled up by the senior clerks of
the Calcutta General Post Office? '

(c) Is it a fact that, as a result of the representation of the Union, one
of the five imported passed Inspectors was retransferred to the moffussil?

(@) If the reply to part (c) be in the affirmative, will Government be
pleased to state why the other four imported men have not yet been trans-
ferred from Caloutts, so as not to block the promotion of senior men?

(e) Will Government be pleased (o state, how many vacancies there
were in the Bengal and Assam Circle, in the line of Inspectors and Head
O'erks to Superintendents during the year 1929-80, and give an idea when
these four men will be transferred to the moffussil?
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The Honourabie 8Sir Bhupendra Nath Mitra: The information is being
«oollected and will be supplied to the Honourable Member in due course.

APPOINTMENTS IN THE PoSTAL DEPARTMENT IN CALOUTTA.

537, *Mr. 5. 0. Mitra: (a) Is it a faot that in spite of several vacan-
cies existing in the lowest seleetion grade posts in Calcutta, they have
mnot been filled up by the Postmaster General Bengal and Assam Circle?

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state why these appointments have not been filled up?

(c) Is it o fact that the Postmaster General has not filled up all
vacancies and that he intends to fill up one vacancy of Supervisor of
.Accounts Department of the Calcutta General Post Office by a man who
jpassed the accountants’ examination?

The Honourable Sir Bhupendra Nath Mitra: (2) No. The vacancies
have been filled temporarily pending the publication of the results of the
selection grade examination held in December last.

(b) Does not arise.

(c) As regards the first part, it will be seen from the reply to part {a)
of the question that the reply is in the negative. As regards the seeond
part, the Postmaster-General has recently filled the post of Supervieor of
the Accounts Department of the Calcutta General Post Office, the designa-
tion of which post has now been changed to '‘Assistant Accountant’’, pro-
visionally by an official who has passed the Accountants’ extmination.

“APPOTNTMENT OF AN ACCOUNTANT IN THE CALOUTTA GENBRAL PosTt OFFIOR.

538. *Mr. 8. 0. Mitra: (a) Is it a fact that Mr. J. N. Gupta, In-
vestigating Inspector of the office of the Postmaster-General, Bengal and
Assam Circle, was appointed as Accountant, Calcutta General Post Oftice,
in the grade of Rs. 250—350 in October, 1928, superseding the claims
-of about 199 officials in the grade of Rs. 160—250 who were senior to him?

(b) Is it a fact, that after rcpresentation from the Union, his appoint-
‘ment order has been cancelled, but that-he has been allowed to act in that
appointment provisiona'ly?

(¢} 1f so, will Government be pleased to state why such special favour
has been shown to Mr. Gupta? Is there no senior official in the Caleutta
Qenera' Post Office who can work as an accountant there?

The Honourable Sir Bhupendra Nath Mitra: (¢) Yes, Mr. Gupta was
appointed by superseding the claims of 192 not 199 officials.

(b) Yes, but he has been promoted to the post provisionally so long as
he works in and is considered suitable for the appointment.

(o) Mr. Gupta was promoted by the Postmaster General, Bengal and
Assam Circle, in 1928 in consideration of his special qualifications, On @
renresentation being made by the men who had been superseded, the
Postmaster-General’s order was modified by the Director-General to the
extent that Mr. Gupta'’s promotion to the post-should be provisional, that
ke should be made permanent in the grade of Rs. 250—20—850 when his

-
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urn comes in the ordinary course and that his seniors in the grade of
Rs, 160—10—250 will, on promotion to the grade of Rs. 2560—20—850, be
iplaced above him,

GRATUTTIES PAID FROM THE INTEREST OF THE POSTAL GUARANTEE FUND.

6539. *Mr. 8. C. Mitra: (a) With reference to the reply to Rai Sahib
Harbilas Sarda’s starred question No. 607 of the 17th September, 1929,
in the Legislative Assembly, will Government be pleased to state why,
out of the interest of the guarantee fund, which was built up solely by the
-contributions of the postal employees, compassionate gratuity was paid to
employeeg other than those of the Postal Department?

(b) Will Government be pleased t» state how many applications pray-
'ing for compassionate gratuity were received by the Director General of
Posts and Te'egraphs during the period from (i) families of the postal em-
ployees (ii) other employees and how many of (i) and (ii) were granted com-
‘passionate gratuity?

The Honourable Sir Bhupendra Nath Mitra: (¢) The Honourable Mem-
-ber’'s altention 18 drawn to the reply given by the Honourable Mr. A, C.
McWatters on the 4th September, 1928, in the Legislative Assembly to
unstarred question No. 45 by Khan Bahadur Sarfaraz Hussain Khan, and
also to the reply given by the Honourable Sir B. N, Mitra on the 17th Feb-
ruary, 1930, to starred question No. 858 by Mr. M. Anwar-ul-Azim. Com-
passionate gratuity is no longer paid out of the interest of the Guarantee
Fund. This Fund was abolished with effect from 1st April, 1926, and the
balance at its credit was credited in the accounts of the Posts and Tele-
graphs Department. Since the year 1926-27 a sum of Rs. 20,000 is being
provided annually in the budget of the Department for the payment of
compassionate gratuity to the dependents of its employees (both Postal
and Telegraph), who are left in indigent circumstances. This amount
includes & sum of Rs. 18,000 which is approximately equal to the average
annual payments of compassionate gratuities to dependents of Postal em-
ployees during the last few years of the Post Office Guarantee Fund's
existence and a sum of Rs. 2,000 which was formerly provided every year
in the budget for gratuities to Telegraph employees or their dependents.

(b) The number of applications received from the beginning of 1926-
27, to the end of 1928-29 from families of (i) Postal employees, (ii) other
-employees, was 790 and 152 respectively, and the number of cases in
which compassionate gratuity was granted was 801 and 87 respectively.

TRANSFER OF POSTMASTERS.

540. *Mr. 8. 0. Mitra: (a) Is it a fact that the gazetted Postmast
drawing a pay of Rs. 850 per mensem snd upwards and the Superi.ntendefxzz
of Post Offices and R. M. 8. and Assistant Postmasters General, have got
the same administrative powers? :

(b) Is it a fact that the Superintendents and Assistant Postmasters-
‘General but not the gazetted Postmasters are transferred after every three
years? . . ' :
() If so, will Government be pleased to state why these gazetted Post.
masters or gazetted Deputy Postmasters are not tra.nsferregd zzftér ev?v
three years? - '
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Mr. H. A. 8ams: (a) The administrative powers of SBuperintendents of
post offices and gazetted Postmasters in charge of first class head offices
are almost the same in their respective jurisdictions. Aesistant Post-
masters-General do not exercise any independent administrative powers.

(b)"Super‘intendenbs are ordinarily trensferred: every 8 vears and Assist-
ant Postmasters-General every § years. No period has been fixed for the

transfer of gazetted Postmasters.

(¢) The exercise of administrative control has no connection with the
periodical transfers of Superintendents and Assistant Postmasters Gene-
ral. There is, therefore, no question of transferring gazetted Postmasters
and Deputy Postmasters on the analogy of Superintendents of post offices.

ACOCOMMODATION FOR INDIAN APPRENTIOCES AT THE KRARAGPUR
Rarmway WORKSHOPS.

541. °Mr. 8. 0. Mitra: (a) With reference to their answer to my star-
red question in the Legislative Assembly No. 491 (a) and (b), dated the 16th
September, 1929, will Government please state how the question of accom-
modating the Indian apprentices in the existing hostel for European snd
Anglo-Indian apprentices in the Bengal Nagpur Railway Workshops at
Kharagpur now stands, and when the decision is expected?

(b) Are Government aware that the Indian apprentices of the Kharag-
pur Railway Workshops have been without accommodation ever since the
system of apprenti ip training for Indians was introduced by the Rail-
way ?
(c) Are Government prepared to instruct the Railway to expedite their
consideration of this point in particular? If not, why not?

Mr. A. A. L. Parsons: With your permission, 8ir, I propose to answer
questions Nos. 541, 542 and 546 together. A Report on the matters re-
ferred to has been called for from the Agent, Bengal Nagpur Railway and
I will send the Honourable Member & reply to his enquiries when

it is received.

TRAIRKING OF INDIAK AND ANGLO-INDIAN AXD EUROPEAN APPRENTICES
AT THE KHARAGPUR RamLway WORKSHOP.

t542. *Mr. 8. 0. Mitra: With reference to their answers to my starred
questions in the Legislative Assembly, Nos. 494, 4968 (a) and 888 (a) and (b),
dated the 16th and 25th SBeptember, 1929, respectively, will Government be
pleased to state how the proposal for removing all distinctiong in theoretical
training of the Indian Grade ‘‘A’’ apprentices in the Bengal Nagpur Railway
Workshops at Kharagpur, in order to bring them to the level of the train-
ing for all purposes with thet given to the ' Flo-Indim and Buropean
apprentices there, now stands, and when the decisions are expected?

INOREMENTS OF PAY OF APPRENTIOES AT THE KHARAGPUR WORKSHEOPS.

5438. *Mr. 8. 0. Mitra: With reference to the Government’'s answer to
my starred question in the Legislative Assembly No. 498, dated the 16th
September, 1929, regarding increments to count for entfre probationary.

+For answer to this question, see answer to question No. 841.
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period of services of apprentices in the Bengal Nagpur Railway Workshops
at Kharagpur, will Government be pleased to reconsider the question once
ogain and give the proper and requisite answer? If not, why not?

Mr. A. A. L. Parsons: I presume that the Honourable Member wishes
to know how the period of probation in excess of 6 months which might
have been allowed in particular cases hus been treated for purposes of
reckoning increments.

1 have called for a full report from the Agent, Bengal Nagpur Railwuy
on this point and will communicate with the Honourable Member when it
is received.

RACIAL DISORIMINATION IN GRANT OF PROVIDENT FUND TO APPRENTICES
or THE KHARAGPUR WORKSHOPS.

544, *Mr. B. C. Mitra: Is it a fact that the Europesn and Anglo-
Indian apprentices of the Kharagpur Railway Workshops are eligible, on
their confirmation, to join the Railway Provident Fund of the Bengal
Nagpur Railway, but that the Indian ‘‘A’’ Grade apprentices are nob
allowed to do so? If so, will Government be pleased to state what are
the reasons of this discrimination?

Mr. A. A. L. Parsons: I am obtaining the required information from the
Bengal Nagpur Railway and shall commmnicate later with the Honour-
abla Member.

GRAXT oF A Goop Coxpvuct BoNUus To ANGLO-INDIAN aND EUROPEAN
APPRENTICES AT KHARAGPUR.

545. *Mr. 8. 0. Mitra: Is it a fact that, under the rules, a good con-
duct bonus of Rs. 200, with a further sum of Rs. 100 to their credit in
the Provident Fund. is given to the Anglo-Indian and European appren-
ticed in the Bengal Nagpur Railway Workshops at Kharsgpur, on satisfac-
tory completion of their terms of apprenticeship? If so, will Government:
please state whether this concession is also allowed to the Indian ‘‘A’’
Grade apprentices there? If not, why not?

Mr. A. A L. Parsons: I am obtaining the required information from
the Bengal Nagpur Railway and shall communicate later with the Hon-
ourable Member. " -

PROBATIONARY PERIOD FOR INDIAN AND ANGLO-INDIAN AND
EUROPEAN APPRENTIOES AT KHARAGPUR.

- 1546, *Mr. 8.-0. Mitra: Is it a fact that, under the rules for recruitment
-of apprentices in the Kharagpur Railway Workshops, the probationary
period of the Indian ‘‘A’’ Grade apprentices has been fixed as six months
snd in the case of the -Anglo-Indian and European apprentices, it is
three -months? If so, will Government -please state the reasons for this
differential treatment? '

+¥or answer to this question, see snswer to question No. 541,
o2
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ACADEMIO QUALIFICATIONS OF SUPERINTENDENTS AND ASSISTANT
SUPBRINTENDENTS OF THE ARCHAZOLOGICAL SURVEY OF INDIA.

547. Sheikh Mushir Husain Kidwai: (¢) Will the Government of Indis
be pleased to state what academic qualifications are considered neces-
sary for the appointments of Superintendents and Assistant Superinten-
dents of the Archmological Survey of India?

(b) Is it & fact that, as in other scientific departments of the Govern-
ment of India, a high technical knowledge of archmology or any of the
branches of study comprising the subject is not considered essential for
admission to gazetted posts in this Department?

(c) Are Government aware that the standards of scholarship and
learning have lamentably detemiorated of late owing to the appointment
of persons not properly qualified?

8ir Frank Noyce: (a) 1 would invite the Honourable Member's atten-
tion to the answer given to part (a) of the Honourable Mr. G. 8. Khaparde's
question No. 69 on 27th February 1928, in the Council of State.- Persons
when first appointed to the Archeological Department are expected to
have a sound working knowledge of one or more of the following subjects,
i.c., Architecture, Indian languages, history, pre-historic antiquities and
excavations, etc., according to the branch of the work for which recruit-
ment is made. Fitness for promotion to the superior posts of the De-
partment such as those of Superintendents is acquired by practical ex-
perience which in India the Department alone can provide.

(V) As I have alreadv explained to the honourable member in my
answer to part (a) of the question, selection for first appointment to the
Department is based primarily on the possession by candidates of a foun-
dation of linguistic, historical or architectural knowledge or of proficiency
in more than one of these subjects according to the nature of the work
for which rectuitment is made. The Archmological Department differs
from the other Scientific Departments of Government in that, outside it,
there exists no agency which provides facilities for specialisation such as
are available in respect of the various branches of Physical Science, e.g.,
Chemistry, Mineralogy, etc.

() No.

UNSATISFACTORY AROHAOLOGIOAL REPORTS.

548. *S8heikh Mushir Husain Kidwal: Has the attention of the Govern-
ment been drawn to the circular No. 888-80, dated 1st July, 1929, issued
by the Director General of Archeology in which the officer admits tha$
many of the contributions to the annual reports were lamentably r,
drawn up carelessly and illogically and in such indifferent literary style
that it has been necessary to rewrite them?

8ir Frank Noyce: Government’s attention was not drawn to the cir-
cular referred to by the Honourable Member until receipt of his question.
The circular was issued by the Director General of Archmology in Indis
in order to draw attention to the lapses of some members of the Depart-
ment rather than to reflect upon the capacity of the personnel of the De-
partment as a whole. It was intended to be treated as confidential, and
Government would like to know how its contents came to be known to
the Honourable Member. Government are assured by the Director Gene-
ral of Archmology that there is no justification whatsoever for thinking
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that the efficiency of the Department as a whole is today in any way
below the high level which hus always been characteristic of the Archeeo-

logical Survey of India.

STANDARD OF SCHOLARSHIP IN THE ARCHZOLOGICAL DEPARTMENT.

549. *Sheikh Mushir Husain Kidwai: (a¢) What steps do Governmen?
intend to taeke to raise the standard of scholarship in the Archesological
Department ? ,

(b) Do Government intend to thresh out the whole question of ap-
pointments in this Department, if necessary, with the help of an expert
committee ?

Sir Prank Noyce: («) In view of the answer given by me to question
No. 941 Government do not consider that any action is necessary to raise
the standard of scholarship in the Archeological Department.

(b) No.

APPOINTMENT OF DIRECTOR GENERAL OF ARCHZEOLOGY.

550. *Sheikh Mushir Husain Kidwai: (a) Have Government consid-
ered the question of appointing a succeseor to Sir John Marshall, ss
Director General of Archeology?

(b) What are the names and qualifications of the officers who have
been appointed to act in his place during the last three years?

8ir Frank Noyce (a) An officer has already been appointed to officiate
as Director General of Archsology in place of Sir John Marshall.

(b) A statement giving the information asked for is laid on the table
of the House. -

Statement.
Period for which
he officiated as
Year. Name of officer. Director-General Qualifications,
of
Archeology.

1927 . .| No officiating ap- Both Messrs. Hargreaves
pointment was and Blakicton are ex-
made in this perienced officers of the
year. o Department in which

they have been sarving

1928 . ., .| Mr.J. F. Blakiston|6th September | eince 1909 and 1911

1928 to 7th Oc- | respectively. Mr.

tober 1928, Hargreaves did admir-

able conrervation work

in the Northe:n Circle

Mr. H. Hargreaves | 8th October 1928 ([ and has also made
to date. valuable contributicns

to archaeological re-

srearch. Mr. Blakiston

1920 . , .| Mr Hargreaves offi- is a first class architect.
ciated for Sir John Both  officers have
Marshall through- shown great adminis-
out the year. trative ability in all

the appointments they
have held.
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QUALIFICATIONS OF OFFIOERS OF THE ARCHAOLOGICAL DEPARTMENT.

551. *Sheikh Mushir Husain Kidwai: (a) Will Government be pleased to
state what are the qualifications of the Superintendents and Assistant
‘Superintendents of the Archmological Department ?

{b) How many officers in the Archezological Departm;snt have passed the
age of superannuation ?

(c) On what grounds have Government considered it necessary to retain
them in service?

(d) Have Government considered the question of filling these appoint-
ments by appointment of competent persons? :

(e) How many officers of the grade not lower than Superintendents are
expected to reach the age of superannuation within the next four years?

(/) Do Government intend to appoint persons in the grade of Assistant
Superintendents or to raise fresh incumbents to the post of Superintendents?

(9) How many officers of the general line, i.e., Superintendents and
Amsistant Superintendents of the Archmological Survey are graduates of
Indian or foreign universities? '

(h) How many of them are conversant with oriental ianguages like
Sanekrit, Pali mg Prakrit, Arabic, Persian, eto.?

{i) Will Government be pleased to state whether it is considered ‘neces
sary to have a larger proportion of people with linguistic qualifications in the
cadre of the Archeological Department? If not, why not?

8ir Frank Noyce: (a) 1 would invite the Honourable Member's atten-
tion to the answer given by me to part (a) of question No. 547.

(b) Two.

(c) In the interests of the public service. Both the officers are en-
gaged upon literary work which cannot be entrusted to others.

(d) Yes.
(e) Seven. -

(f) 1t the Honourable Member wishes to know whether it is intended
to appoint men from outside the Archemological Burvey to succeed Super-
intendents now in service, the answer is that Ggvernment have no such
intention at present, as no difficulty is anticipated in finding from the
junior ranks of the Department officers who would be fully qualified to
fill vacancies among Superintendents as and when these occur.

(9) 17 out of a total strength of 21 permanent officers.
(h) 19.

(i) No. The existing proportion of officers possessing linguistic qus-
lifications to the total strength is fully adequate.

ARCHZEOLOGICAL PUBLIOATIONS.

552. *Sheikh Mushir Husain Kidwai: (¢) Will Government be pleased
to state what steps have been taken to popularise the work of the Archeo-
logical Department among the general public?
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b) Is it & fact that the chief provincial publications have been dis-
oontinued during the last few years?

(c) Is it & fact that the Director General of Archmology in India bas
prohibited the publication of any article, even in the vernacular, by the pro-
vincial Superintendents-or any of their staff?

(d) Does this rule obtain in all the scientific departments of the Govern-
ment of India or does it apply exclusively to the Archsological Department?

of Government to give every encoursgement to the

(¢) Is it the polic : A I
‘officers and the stafi of the Archmological Burvey to disseminate know-

ledge about India’s past by all possible means?

- 8ir Prank Noyce: (a) The work of the Archeological Departmenﬁ is
given publicity by means of departmental publications such as Annual

and Special Keports, Memoirs and the like. Whenever & new discovery
-of importance is made, a prees communiqué is slso issued. The work of
the Department is also reviewed annually by the Director of Public In-

formation in his book ‘‘India’’. .
(b) Yes; primarily as the result of Archwology having become a central
subject under the Reforms.

" (c) The contribution of articles, whether in an Indian vernacular or
in English is not prohibited. All that is required is that, before such
.articles appear in publications other than departmental, the approval of
‘the Government of India should be obtained. This condition is necessary
in order to ensure that the results of Government Archseological work are
‘made available simultaneously and on equal terms to every one.

d) I am making inquiries and shall let the Honourable Member know
‘the result in due course.

. (¢) Yes; Government are not aware that the practice observed by them
in this matter in any way conflicts with the objective described by the
Honourable Member. ' '

ProOMOTION OF ANGLO-INDIAN AccouxNTs QFFICERS ON THE
East Inpiax RAmLway.

553. *Mr, B. Das: (a) Will Government be pleased to state if it is &
fact that all the six Divisional Accounts Officers on the East Indian Railway,
are Anglo-Indians? '

(b) Is it a fact that a large proportion of these officers were promoted
from the Anglo-Indian Inspectors of Btation Accounts? P

(c) What is the reason for raising the post of the Inspector of Station
Accounts to t}le officers’ rank and putting them in the General Branch?
Is ??only to increase the number of Anglo-Indian element in the higher
pos

Mr. A. A. L. Parsons: (a) Three are Anglo-Indians and three are Euro-
Peans.

(b) One of the three Anglo-Indians is a promoted Inspector of Station
Accounts but he had been promoted by the Auditor General before he was
loaned to the Financial Commissioner.
mggc) In view of thae replies to clauses (a) and (b) the question does not
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PROMOTION OF ANGLO-INDIAN ACCOUNTS OFFICERS ON THE
EasT INDIAN RaATLWAY.

654. *Mr. B. Das: (a) Will Government be pleased to state if it is &
fact that six more Divisional Accounts Officers will be required on the East
Indian Railway for the six Divisions to introduce the Local Traffic accounts.
scheme?

(b) Is it & fact that the scheme is now being carried out by an Anglo--
Indian officer who was previously the Head Booking Clerk of Delhi?

(c) Is it a fact that all these six officers are being selected from the
Anglo-Indians? Is it a fact that two Anglo-Indian Inspectors also are to-
be given promotion under this scheme?

(d) Are Government aware that invariably the members of this com-
munity are monopolising all the higher posts on the East Indian Railway?
Why are they getting preference?

(¢) Are Government prepared to look into this and put a stop to this.
preferential treatment to the rnembers of a particular community ?

Mr. A. A. L. Parsons: (¢) Yes, but only three of the posts are addi-
tional, as there will be a reduction of three posts in the head office.

(b) No. The previous Head Booking Clerk of Delhi, who is an Anglo-
Indian, is only one of the six District Traffic Accounts Officers.

(c) Only one appointment has been made so far, viz., the promoted
Head Booking Clerk of Delhi mentioned in the answer to (b) above. The:
question of fifling the remaining two additional posts has not yet arisen.

(d) and (¢). No one is getting anv preference in the matter of promo-
tion because he belongs to a particular community. The majority of the
upper grade subordinates that have come to the State from the Fasb
Indian Railway Company are Anglo-Indians.

Lieut.-Oolonel H. A. J. Gidney: Arising out of the Honourable Mem-
ber’s reply to part (d) of this question, will he statc whether it is or is not a
fact that, during the vear 1929, while there was a marked increase of
Indjans in the upper subordinates grade, the number of Anglo-Indians.
employed on the East Indian Railway including upper subordinates was
reduced by 258, or 10 per cent. of their total number; and if that is a
fact, is it preferential (as is stated in part (d) of the question) or differen-
tial treatment?

Mr. A. A. L. Parsons: The Honourable Member will not expect me to
carry the figures in my head; T am content, if the figures appear in &
public Report, to accept them from him.

FAorLITIES IN INDIA GRANTED T0 THE DUTCH ATR SERVIOE.

655. *Mr, Gaya Prassd Singh: Is it a fact that the question of giving
*‘further facilities”’ to the Dutch air flights across India is being consi-
dered by Government, and if so, will they be pleased to make & statement
on the subject so as tc allay any apprehension that the Indian revenues
may be charged for providing facilities to & foreign air service, or that &
foreign air service may establish itself in India?
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The Honourable Sir Bhupendra Nath Mitra: The permission of Gov-
ernment for further trial flights between Holland end the Dutch East
Indies has been asked for and the matter is now under consideration by
Government. 1f permission is given, no facilities other than those refer-
red to in the reply given by me in this House on 20th Jal}uary
1930 to part (c) of the Honourable Member’s question Nq. 19, will be

afforded. :

Mr. Gaya Prasad Singh: I was then not here as I had resigned; will
the Honourable Member kindly repeat that answer?

The Honourable Sir Bhupendra Nath Mitra: I have not got the answer
with me at the present moment; but my Honourable friend will find it
printed in the reports of the House.

CLASSIFICATION OF COMMUNITIES FOR APPOINTMENT IN THE SERVICE.

556. *Mr, Anwar-ul-Azim: (a) Will Government be pleased to state,
whether the following Resolution was passed by the Assembly on the 10th
of March, 1923?

“That this Assembly recommends to the Governor General in Council that in
making new recruitment for the services under the control of the Central
Government, steps be taken to secure, that the-services are mot unduly
overweighted with representatives of any one community or province and
tl':iat as far as possible claims of all communities and provinces are con-
sidered.”

(b) Has any effect been given to this Resolution as yet?

(c) Does the classification of communities into majority and minority
date from the passing of the said Resolution?

(d) Are the depressed classes, the Sikhs, Parsis and Indian Christians
counted with the majority community for the purposes of representation
in the services of the Crown under this Resolution ?

(¢) Which are the minority communities contemplated by the Gov-
ernment of India Circular No. F.-176/25-Ests., dated the 5th February
1928°?

(f) Are not the depressed classes numbered as sixty millions in this
country? Are they classed with the minorities?

(9) Who are these ‘‘others’’ mentioned in the Railway Board’s Report
for 1928-29, who are also considered as belonging to the minority
communities ? :

The Honourable 8ir James Orerar: (a) and (b). The reply is in the
affirmative. ’ '

(¢) I would refer the Honourable Member to my reply to his question
No. 64, on the 8rd September last.

() Sikl}s, Parsis, and Indian Christians are among the classes gener-
ally recognised as requiring consideration in accordance with the principles
of the Resolution. '

(¢) There has been no precise definition of the term ‘‘minority com-
munities’’.

(f) It was computed at the Census of 1921 that the depressed classes
numbered between 55 and 60 millions in India proper. It is understood
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that certain castes included under the general description of depressed
.classes are treated as minority communities by certain local Governments.

(9) The term ‘‘other classes’™ refers to communities not specifically
mentioned in the statements included in the report.

Nawab Sir Sahibzada Abdul Qaiyum: Have the Government of India
ever considered how the caste Hindus, who appear to have monopolised
-or captured Government services, compare with Muslims in numbers
after excluding the Buddhists, the Sikhs and other smaller communities
now forming part of the majority community and whether untouchables,
‘who form a very large part of the Indian population and are classed as
Hindus or as part of the majority community, are counted as such in
securing services for the Hindus?

The Honourable Sir James Orerar: I think, if the Honourable Mem-
ber will re-peruse the various debates in this House and the answers that

have been given, he will ind that these matters have been carefully con-
sidered.

As regards the specific question he asked regarding the depressed
classes, I have already pointed out that some Local Governments do feel
that certain sections included under that general definition are minority
.communities.

Nawab 8ir Sahibzada Abdul Qalyum: Do Government propose to iso-
late the Mussalmans from the rest of the population of India for the
purposes of services, just as has been done with respect to representation
in the Assembly and Local Councils, by declaring certain constituencies
88 Muhammadan and the rest as Non-Muhammadan? Will Government
see the advisability of separating or isolating the Muhammadans altoge-
ther from the rest of the Indians and give them a share in the services
according to their numbers?

The Honourable 8ir James Orerar: I shall examine the suggestion
made by the Honourable Member.

Mr. M. 8. Aney: Is the Honourable Member aware that, at the All-

India Minorities Conference, the covener had also invited the depressed
classes to attend it?

The Honourable Sir James Crerar: 1 am afraid I could not catch the
Honourable Member. Will he kindly repeat his question?

Mr. M, 8, Aney: Is the Honourable Member aware that at the All-
India Minorities Conference the depressed classes were also invited to
attend it? Is the Government aware of it?

The Honourgble Sir James Orerar: I do not think that arises out of
this question.

Mr. Gaya Prasad 8ingh: Have claims of all the different provinces
been taken into account in terms of the Resolution to which reference
has been made in the question?

(No answer was given.)
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TRAINING OF INDIANS FOR RAILWAY SERVICES.

557. *Mr. Bhupatiraju Sitaramaraju: Will Government be pleased to
atate what progress has been made with regard to the hechnu:.al training
of Indians in the several provinces of India, both for the superior g.nd the
subordinate grades of the railway services, and the system of selection and
training of the young men appointed probationers in the Traffic Depart-
ment on Indian Railways, and if so, what is the number that are being
trained now, and how many of them are Hindus, how many Mussalmans,
and how many Anglo-Indians, and how many Indian Christians?

Mr. A. A. L. Parsons: Information on the subject is not available by
Provinces. On the State-managed railways there are 89 special appren-
tices who are receiving training for the Mechanical Engineering and the
"Transportation Power branches. The distribution of this number among
the communities is as follows:

Hindus .. .. . . o 22
Muhammadans .o . .. 9
Anglo-Indians . .. s .« B
Indian Christians . . .a . v 2
Parsee 1

Total .. 39

"There are also at present 19 probationers of Asiatic domicile in the Supe-

rior establishment in the Transportation Traffic and Commercial Branches
-of Btate-managed railways. The distribution of this number among the
-different communities is as follows:

Muslim “s .. .e A |
Hindus .. .. .. . .. 16
Indian Chri:tian .. .. . .. . 1
Sikh .. .o . .. - P |

Total o 19

Government are not in possession of information showing the number
-of apprentices and probationers in the Superior establishments of Com-
pany-managed railways.

The regtrlations' for the recruitment of probationers in the Superior
“I'l:aiﬁo Transportation and Commercial Branches of State-managed
railways are in the Library of the House.

Each railway administration has prescribed its own rules for the
fraining of the subordinate establishment, but the question of obtaining
Some uniformity on Btate-managed railways is under consideration.

Govarnmgqt are nof‘. aware .of the number of subordinates who are a#
present receiving training in the Traffic Department of Indian Railways.
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HicH RATE OF INTEREST FOR RECENT STERLING LOAN,

568. *Mr. Bhupatiraju Sitaramaraju: Will Government be pleased to:
state (i) why the sterling loan was borrowed at six per cent.; (ii) whether
the amount could not be raised in India, and (iii) whether the high rate
offered had anything to do with the Lahore resolutions?

The Honouralle Sir George Schuster: I would invite the Honourable
Member's attention to paragraphs 92 and 93 of my budget speech where-
he will find my answers to his queries.

CONSTRUCTION OF THE VIZAGAPATAM HARBOUR.

559. *Mr. Bhupatiraju Sitaramaraju: (a) Will Government be pleased
to state when the harbour construction at Vizagapatam is likely to be
finished, and what is the amount already spent and what amount is yet
to be spent for the purpose?

(b) Will the Vizianagram to Raipur Railway be completed by the
time the Vizagapatam Harbour work is completed, and is there any pros-
pect of opeuning both in 1931, as originally contemplated ?

Mr. A. A. L. Parsons: (a) It is hoped that work on the construction
of the Vizagapatamm Harbour will be sufficiently advanced to allow ships
to be berthed in 1982. The amount spent on construction of the Har-
bour up to the 80th September, 1929, was approximately Rs. 16198 lakhs.
The latest forecast of total expenditure is Rs. 288} lakhs.

(b) Yes. Portions of the Raipur-Vizianagram Raflway between
Raipur Jhonk and Parbatipur-Vizianagram have already been opened
and the balance of the line is expected to be ready in 1982.

DESTINATION OF THE BUDDHA RELIC FOUND AT PALNAD.

560. *Mr. Bhupatiraju Sitaramaraju: Will Government be pleased to:
state whether they have decided the destination of the real find in Palnad
taluk in the Krishna district by Mr. Longhurst of the Indian Archeologi-
cal Survey, of Buddha’s relic?

8ir Frank Noyce: No. The matter is stil under consideration.

CLATM BY INDIA FOR WAR SERVICES RENDERED TO BRITAIN.

561. *Mr. Bhupatiraju Sitaramaraju: Will Government be pleased to:
state whether India’s claim of seventy million sterling in Britain in con-
nection with war services, apart from one hundred million pounds sterling
voluntarily given by India, has been settled by the War Office?

The Honourable 8ir George Schuster: There has never, so far as T can
ascertain, been any question of a claim by Indin of seventy million sterling
in connection with war services. I have ascertained from the Honourable:
Member that his question refers to the general settlement of war claims
and thai he wishes to know:

(a) the net aumount paid by India over and above the original con--
tribution of one hundred million sterling; and

(h) whether there are any outstanding claims by India against the-
British Government and vice versa.
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As to the first point, a further contribution of £18,600,000 was made
in accordance with a Resolution passed by the lmperial Legislative Council
in September 1918. This payment was made at the.time, but still awaits
dorma) ratificatien by a Resolution of Parliament.

As to the second point, there are certain outstanding claims and counter-
.claims. These have been the subject of prolonged discussion, and I can

indicate that Government expect shortly to be able to announce a final
.settlement of all war claims.

DETERMINATION OF LAND REVENUE PoLicy BY PROVINCIAL
LEGISLATURES.

562. *Mr. Bhupatiraju Sitaramaraju: (s) Will Government be pleased
‘to state whether the Government of India allow freedom to Local Govern-
ments to deal with land revenue policy as they deem best, and if so, have
the provincial legislatures any determining voice in the matter?

(b) If so, have such powers so far been exercised by any of the pro-
vincial legislatures?

(c) If the, provincial legislatures are not given this freedom, do the
‘Government of India propose to take steps to give such freedom to them?

Sir Frank Noyce: (a) Under the Devolution Rules land revenue admi-
nistration is a provincial subject and Local Governments are frec to deal
with questions affecting land revenue policy in their respective provinces,
subject to the gerleral powers of superintendence, direction and control poss-
essed by the Government of India.” The powers of local legislatures are
defined in the Government of India Act.

(b) The general principles of land revenue assessment have been em-
bodied in Acts passed by the local legislatures of the United Provinces,
Central Provinces and the Punjab. Similar legislation is under considera-
tion in Bombay and Assam and the necessary Bills will be introduced in
due course in the local Legislative Councils.

(c) Does not arise.

PERCENTAGE OF VACANCIES IN THE INDIAN FOREST SERVIOE FILLED BY
PrOMOTION OF OFFICERS OF THE PROVINCIAL FOREST SERVICE.

563. *Mr. 8. 0. Mitra: (o) In reply to Mr. K. C. Neogy on the 12th
September, 1928, the Government stated ‘‘12} per cent. of the total Indian
Forest Bervice cadre was set apart in 1921 for promotion of Provincial
Forest Service Officers as a result of the recommendation of the Tslington
Commission. This proportion of posts is now held by Provincial Forest
Service officers and it is the intention of Government to fill each vacancy
in this portion of the cadre by promotion from the Provincial Forest Ser-
vice. This will give, during the period 1928—84, officers of the Provincial

Service 10 vacancies out of 24 or 41.88 per cent. of the total number of
vacancies."’

Will Government be pleased to state why particularly a period of seven
years was taken for the purpose of calculation? Ts it that, in that year,
the figure for the posts likely to be held by provincial officers is at its
highest, or is there any other reason?

(b) Ts it not & fact that according to the calculations shown by Govern-
ment there ought to be 14 vacancies within the period 1928—84 to be
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filled up by direct recruits? Is it a fact that alreudy six Indians and four
Europeans have been recruited and seven more are undergoing training, four
of whom will be appointed in 1980 and three in 1981 ?

8ir Frank Noyce: No special significance attaches to the period of seven
. years for which vacancies among promoted Provincial Forest Service offi-
cerg were calculated in answering the question referred to by the Honour-
able Member- This period was chosen merely because figures for it hap-
pened to be readily available. In calculating vacancies due to superan-
nuation, fairly long periods have to be taken into account; otherwise no-
clear indication could be obtained of the average rate of retirement. If
the period in question had been three years, say to the end of 1981, the
share of Provincial Forest Service officers of the total number of vacancies
then expected would have come to 40 per cent. or only 1.66 less than the-
percentage mentioned in the answer given to Mr. Neogy.
(b) The facts are as stated. The increase in the actuals of direct re-
cruitment is explained by the fact that the figure 14 mentioned by the
Honourable Member related only to vacancies due to superannuation.

Lack oF LisTED PosTs IN THE FOREST DEPARTMENT.

564. *Mzx. 8. O. Mitra: (a) Is it & fact, that there has been a substantiak
inorease in the number of listed posts in almost all other departments.
except Forest, subsequent to the Lee Commission?

(b) 1f the reply to part (a) is in the affirmative, will Government ex-
plain if there are any particular reasons for this diffefential treatment of
the provincial officers of this Department?

Sir Frank Noyce: (q) There has been an increase in the number of
" listed posts in the Indian Civil Service and Indian Police Bervice.

(b) The main question is one of Indianisation rather than one of the
sources from which Indian recruits should be drawn. In the Indian Forest
Service the proportion of posts reserved for Indians is higher than in
either of the other two all-India Services mentioned in the answer to part
(@). In order that Indians should receive higher training in Forestry in
India before appointment to the Indian Forest Service, the Government
of India expanded the College of Forestry at Dehra Dun at a cost of
nearly five lakhs on buildings and equipment and an additional expendi-
ture of approximately Rs. 86,000 on the staff. The number of Indian pro-
bationers who have been receiving instruction at the College before appoint-
ment to the Indian Forest Service in any one year works out at an average
of 4, and the chances are that in the near future it may fall even below
this number. The proportion of posts reserved for promoted Provincial
Forest Service officers can be increased only at the expense of direct
Indian recruits and consequently at the expense of the College of Forestry
at Dehrn Dun which might as well be closed if the number of direct
recruits is to fall well below the small figure of 4 a year. The Governmen$
of India, therefore, thought that it would be better to await the Report of
the Indian Statutory Commission, when the future of the control of Forests
could be .clearly . visualised, before deciding to vary the existing
system of recruitment for the Indian Forest Bervice. For, if the
next step should be assimilation of the position of the Indian
Forest Service to that of other all-India Bervices operating in
the transferred fleld, the question of increasing the proportion of



QUESTIONS AND ANSWERS. 1636

1

posts open to promoted officers would become largely one for
each Local Government to decide. Government are, however, now con-
sidering whether anything can be done in the meantime to increase the
proportion of posts open to Provincial Forest Service officers without mate-
riallv reducing the average number of Indians now annually chosen for
training at Dehra Dun and the Honourable Member may rest assured that,
if something can be done in.this direction, it will bhe dome.

RFCRUITMENT IN THE INDIAN FOREST SERVICE.

565. *Mr. 8. 0. Mitra: (a) Is it a fact that the Government of India,
in letter No. 1270, dated 12th October, 1922 in reply to the memorials-
submitted by the Provincial Forest Bervice officers said ‘‘having regard to
the similarity in the character of the duties to be performed in the so-
called ‘major’ and ‘minor’ charges, it may be that we shall propose some
increase in the number of posts in the Imperial Service as open to the
Provincial Service’’?

(b) If the reply to part (a) is in the affirmative, will Government
state whether they have come to any decision on this point, within the
last seven years?

(¢) Is it a fact that four Europeans have been directly recruited in the
Indian Forest Service against six Indians within the last two years?
Will Government explain how this is consistent with the proportion fixed:
by the Lee Commission (i.e.. 75 per cent. should be Indians and 25 per
cent. Europeans)?

8ir Frank Noyce: (a) No.

(b) I have already explained the position in my answer to part (b) of
the immediately preceding question.

(c) Four Europeans were appointed to the Indian Forest Service in
1929, but this was not as against six Indians, but in order to make up the

European ratio of 1 =8 which, but for these four appointments, would have
fallen to 8 =26.

PROMOTION OF PERMANENT ENGINEERING SUPERVISORS, TELEGRAPHS.

§66. *Mr. Gaya Prasad Singh: (¢) Have the Government of India in
the Department of Industries and Labour in their letter No. 107-PTE.
dated the 18th April, 1927 sanctioned the withholding of promotions of
permanent Engineering Supervisors, Telegraphs (General Branch), appoint-
ed according to ‘the old method in force prior to January, 1929, to the
grade of Deputy Assistant Engineers, or does this letter only sanction
recruitment to the grade of Engineering Supervisors ?

(b) How many Engineering Supervisors (recruited according to the
old method) have been thus affected by this sanction and debarred from'
rising above the rank of Supervisors? Is it not a fact that some Super-
visors were given only one chance to appear for the examination referred
to in part (b) of my unstarred question No. 177 of the 16th September,
]13929, ;egt;rding the system of recrvitment to Telegraph Engineering:

ranches ?

(c) If Government have not sanctioned the withholding of further pro-
motions of Engineering Supervisors (recruited according to the old method)
. to the grade of Deputy Assistant Engineers, how do Government propose
to reconcile their reply to part (k) of my unstarred question No. 177 of the
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16th September, 19207 Are Government aware that in answer to the
Rame question Government refused to take five Indisns? If so, why then
Engineering Supervisors, Messrs. J. E. W. Underwood, W.. C. Duncan,
T. P. D'Abreu, were sent to the Chief Electrician’s Office, Calcutta, for
-training? What was the object of training these three men in the Chief
Electrician’s office?

(d) Did the above three Supervisors fail to pass the examination
referred to in part (b) of my unstarred question No. 177 of the 16th Septem-
ber, 10202 If so, why were these persons selected for training in the
Telegraph Store-yard, Calcutta, in the office of the Chief Electrician?

(¢) Is it not a fact that no permanent Indian Engineering Supervisor,
lelegraphs, was admitted for training in the Chief Electrician’s Office,
‘Calcuttu, while 14 Anglo-Indians in 1627, and three more this year have been
sent up for subsequent appointments as Deputy Assistant Engineers?

(f) Do Government propose to make inquiries whether this is due to
favour shown to & particular community ?

The Honourable Sir Bhupendra Nath Mitra: (a) In the letter quoted
the Government of India issued orders introducing a revised method of re-
cruitment and training of candidates for the cadre of Engineering Super-
visors. (lonsequent on the issue of these orders, the method of training
Engineering Supervisors for subsequent promotion to the cadre of Deputy
Assistant Engineers which was previously in force was abolished.

(b) The number is 21. The reply to the second part of the question ‘s
in the affirmative. :

(c) In view of the reply at (a) above the first part of the question does
not arise. The answer to the second part is in the affirmative.

Although Messrs. Underwood, White (not Duncan) and D’Abreu failed
in the examination held in 1927, they had passed a previous similar
examination in 1926, but owing to being over age they were not per-
mitted to join training clags in 1926. On reconsideration it was ad-
mitted by the Director-General that, as from the point of view of prac-
tical fitness they were thoroughly qualified to perform the duties of Deputy
Assistant Engineers and they had passed an examination as already stated
they deserved exemption from the age limit. The Government of India
therefore permitted them, as a special case, to undergo the same course
of training as was prescribed for appointment as Engineering Supervisors,
selected under the mew method in 1929, for subsequent employment as
Deputy Assistant Engineers on successful completion of the course.

(d) The reply to the latter part of (¢) covers this part.

(e) Yes—ns only one Indian candidate qualified at the admission
examination in 1927 and he subsequently failed to pass the examination
held at the conclusion of six months’ training.

(N No. Government are satisfied that no favour has been shown to
any particular community in this matter.

DISCHARGE OF ONE IMAMUDDIN, A DRIVER IN THE NORTH WESTERN Ru:._vur.

567. YMr, Abdul Latif Sahib Yarookhi: (a) Will Government please
state the reason or reasons why one Imamuddin, son of Kasam, who was &
. F. P. driver in the North Western Railway on  the Wazirabad-T.ahore

section, was discharged from service?
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(b) Is it & fact that the said Imamuddin was injured, while on duty,
twice,—once in 1925, and for the second time in 19277

(¢) If the answer to part (b) be in the affirmative, was any compensa-
tion paid to him under the Workmen’'s Compensation Act? If not, why
mot?

(d) Has any gratuity been paid to the said Imamuddin? If not, why
not ? '

Mr. A. A. L. Pargons:: 1 have Asked the Agent, North Western Rail-
way, for a report, sand will communicate with the Honourable Member on
its receipt. ,

UNDERWRITING COMMISSION PAID FOR FLOATATION OF THE RECENT STERLING
Loan.

568, *Mr. Ghanshyam Das Birla: (¢) Will Government be pleased to
state the amount of underwriting commission, if any, paid in connection
‘with the floatation of the recent Sterling Loan of £6 millions?

(b) What is the figure to which the rate of interest works out taking
into consideration the djscount, interest, premium, underwriting commis-
gion, and other charges, if any?

The Honourable Sir George Schuster: (a) Underwriting' commission
paid was at the usual rate of 11 per cent.

(b) Taking into account all charges. the rate of interest works out to
£7-5-8 per cent. if the loan is repaid in 1932 and £7-8-9 per cent. if
‘repaid in 1983. It is of course obvious that in the case of a short loan
like the present one the underwriting and other charges on issue if cal-
culated in the form of an annual percentage work out at a comparatively
high figure. These charges are the normal expenses on issues payable
by all borrowers in Tondon and do not reflect in anv way on the credit of
the borrower.

FaALL IN THE PRICE OF SILVER.

~ 569. *Mr. Ghanshyam Das Birla: (¢) Has the attention of Government
been drawn to the .following Reuter's message, dated London, the 17th
February, appearing in the newspapers of February 19th, 1980?

“Mr. Li Ming, Chairman of the Bank of China, has issued a statement that ‘‘the

‘present low value of silver is entirely due to the Indo-China change to the gold standard,
combined with indiscriminate selling of surplus of silver by the Indian Treasury.”

“‘SBhanghai stocks’, he says, ‘‘are not too large because the bulk are reserves against
Tnotes in circulation.”” Mr. Li Ming anticipates an increased need for silver in Chins,
and adds that the adoption of a gold standard by China is impossible in the near
future. If, and when it is adopted, no gold coins are contemplated and therefore China
Tust continue to be a large buyer of silver for coinage purposes.’

(b) Is the Honourable the Finance Member prepared to modify the
statement made by him while replying to Sir Purshotamdas Thakurdas in
the Legislative Assembly on the 4th February, 1930, when, as reported in
the' papers, he said, among other things that ‘it was not primarily the
action of the Government of India which brought about the fal in silver

prices’’ and that ‘‘the depreciation had been caused hy the fact that China,
Indo-China were selling silver’’?

The Honourable Sir George Schuster: (a) Yes.
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(b) T maintain that the reply which I gave to 8ir Purshotamdas.
Thakurdas was substantially correct. T cannot agree with the state-
ment quoted by the Honourable Member to the effect that the selling

.by the Government of India has been ‘indiscriminate’ and the chief factor-
in the recent fall. According to my information, the chief factors in the
fall in the last three months (during which the Government of India have
made no sales in the London market) have been sales of 50 illion ounces
from Indo-China, and substantial forward operations in the market by
Chinese holders of silver. 1 would call the Honourable Member’s atten-
tion particularly to the fact that whereas the Government of India have
only sold 678 million ounces since the Currency Commissionr’s Report
{t.e., in 3} yecars) the Banque d’Indo-China are reported to have rold 50
million ounces in the last few weeks. I would also eall attention to the
fuct that the Government of India have not sold any refined silver below
a basis of 224 pence per ounce in Londen. I agree that India has been a
factor in the general world position, but this wus unavoidable because
the known large surplus stocks held by us would have been a depressing
factor whether we had sold or not.

-~

ToTtAL oF SBrLVER RuPERs IN CTNOULATION.

570. *Mr. Ghanshyam Das Birla: Will Government be pleased to give
their estimate of the total silver rupee circulation at present?

The Honourable Sir George Schuster: Statement XXX of the last
annual report of the Controller of the Currency gives the total of rupees
coined. As no information can be obtnined as to the total amount of
rupecs melted, exported and lost. Government prefers not tc give an esti-
mate of the silver rupee circulation.

PROPORTION OF THE REGISTERED DEBT OoF INDIA 1IN RUPEES HELD BY
EUROPEANS.

57. *Mr. Ghanshyam Das Birla: Will Gcvernment be pleased to state
the proportion of the registered debt of India in rupees held by Europeans
on the 81st December of 1917 and 1920°? :

The Honourable Sir George Schuster: The information is not available.
As a verv small portion of the rupee debt is registerod, any conclusions re-
garding the total debt based on the figures of the registered debt would he

misleading.

MASORITY AND MINORITY COMMUNITIES IX BURMA AND NorTH-WEST FRONTIER
PROVINCE.

572. *Mr. Anwar-ul-Asim: Will Government be pleased to state
which are the majority and minority communities in Burma, and the
North-West Frontier Province, and what method is adopted in those pro-
vinces in the matter of recruitments in the public services, which are under
the Central Government?

The Honourable Sir James Orerar: In regard to the first part of the:
question, further enquiries are being made, and T shall be glad to furnish
the Honourable Member with the information in due course.

As to the second part, the Government of Indis hope shortly to be in
a position to issue instructions in the matfer.
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Drr1 ELecTrIC SUPPLY AND TRAOTION COMPANY.

573. *Mr. K. O, Roy: (a) Is it a fact that the Delhi Electric Supply
and Traction Company is & company of foreign domicile with a completely
foreign Board of Directors?

(b) Is it a fact that the Company has, in the course of 28 years ending
the 31st December, 1928, built up nassets worth about three times the
subscribed capital, that for several years it has been paying a high dividend
of 12 per cent., and that in addition shares to the extent of onc third of
the original number have been recently issued free to the existing share-
holders?

(c) Is it a fact that the Municipal Committee and the Delhi public
have made strong complaints against the rate charged by the Company for
the current supplied, and against the working of the tramways?

(d) What steps do Government propose to take in order to stop the
exploitation of the public of Delhi by a rich company of foreigners?

() Is it a fact that the Compuny have applied for the cextension of their
heence for fifty years from date, although their existing licence does not
expire till 1947? What ave the considerations underlying this course?

(f) Have .Government considered the inadvisability of extending the
licence of a foreign company for such a long time?

(9) In any case are Government prepared to give an undertaking thut
they will not commit the future generations irrevocably to any arrange-
ment without giving this House an opportunity to discuss the matter?

The Honourable Sir Bhypendra Nath Mitra: With your permission, Sir,
1 propose to answer questions 578 and 574 together.

The information asked for is being collected and will be supplied to the
Honourable Member in due course.

Mr. B. Das: In view of the national importance of the reply to these
questions, will the Honourable Member lay it on the table of this House ?

The Honourable 8ir Bhupendra Nath Mitra: My Honourable friend is
going back to the matter which was dealt with by my Honourable friend
the Leuder of the House a little while ago. When we get the answers,
we shall duly consider whether they should be placed on the table of the
House or copies placed in the Library, with reference to the practice which
has been started on a suggestion made, or a ruling given, by a previous
President of this House.

Mr. B. Das: On a point of order, Sir. If the snswer is a long state-
ment, the Honourable Member can place it in the Library or send it to
the Member concerned. Here a definite question of public importance has
been asked, and if the answer is sent to the Honourable Member, the
House will be entirely in the dark. I hope you will give your ruling on the

point whether in such cases the answer should not be given on the floor
of the House.

Mr, President: The Honourable Members have a remedy if they choose
to utilise it.

{ . D 2
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Drraxr Ereorric SUPPLY AXD TRA6TION COMPANY.

t574. *Mr. K. O. Roy: (a) Is it a fact that & consitlerable part of the
profits of the Delhi Electric SBupply and Traction Company is being used
1 purchasing current from the Government Power Station at a cheap
rate and selling it to the public at a much higher rate? What is the
extent of the Company’s profits through this arrangement?

(b) 1s it a fuct that on this account Government refused to supply
current for street lighting to the Delhi Municipality and thereby forced
it to pay much higher rates to the company?

(c) Is it o fact that negotiations are being carried on between the
Director of the company and the Government for selling the Government
power installation or failing that for supplying current from this installation
at still cheaper rates? ‘

(d) Are Government prepared to give an undertaking that they wi!l
take thir House and the public fully into confidence in the matter?

DrrrerexcE IN Prior oF ELECTRIC CUBRRENT SUPPLIED TO GOVERNMENT
OFFIOCIALS AND PRIVATE INDIVIDUALS IN NEW DELAI.

575. *Mr. K. O. Roy: (a) Is it a fact that electric current is supplied
from the Government Power House at the rate of three annas a umit to
Government officials in New Delhi and at the rate of six annas a unit to
private individuals in the same area?

(b) If the reply to part (a) is in the affirmative, what is the difference
due to?

(¢) What is the extent of loss, if any, which Government incur in
supplying electric current at reduced rates to Government officials? If
there is & gain what is the extent of the gain?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) The higber rate for private consumers was fixed to correspond with
the rate charged by the Company which supplies cwrent in Delhi. I may
add tha! the question of making a uniform charge for all consumers in the
New Delhi area is now under the consideration of Government.

(c) Government incurs no loss in supplying current at a rate of three
annas per unit. It is difficult to state what profit, if any, there is by sup-
plying current at this rate, because a large amount of energy is supplied
as power in different forms at different rates.

Pandit Hirday Nath Eunzru: If three annas per unit is charged to
Government officials, why is double that rate charged to private con-

sumers ?

The Honourable Sir Bhupendra Nath Mitra: I have already answered
that part of the question. If the Honourable Member had listened to the
answer given to part (b) of Mr. Roy’s question, he would have got the

answer.

Pandit Hirdsy Nath Kunzru: Replying to part (b), the Honourable
Member said that the question was under consideration. 1 was asking him,
if it was & fact that three annas per unit was sufficient to cover the eost of
generation of electricity, why private consumers were so' long charged six
annas. That question was not answered.

4For unswer to this question, z¢¢ answer to question No. 5§73.
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The Hounourable 8ir Bhupendra Nath Mitra: I shall read out the answer
again.

“The higher rate for private consumers was fixed to correspond with the rate charged
by the Company which supplies current in Delhi.”

That is the answer to the question put by my friend Pandit Hirday Nath
Kunzru. The additional statement that I made was:

“] may add that the question of making a uniform charge for all consumers in the
New Delhi area is now under the consideration of Government.’’

Pandit Hirday Nath Kungru: That does not answer the question why
there was a difference? Why did you permit that difference to continue?

The Honourable Sir Bhupendra Nath Mitra: There is no question of
Government permitting it. The Company has levied the rate charged so
far under the terms of its licence.

Pandit Hirday Nath Kunzru: Who is considering the question of equali-
sing the rates? .

The Honourable S8ir Bhupendra Nath Mitra: T have already answered
that question in iy reply to the original question. T shall read the answer
again.

Mr. President: Order, order.

Mr. B. Das: Has power been given in the licence to the Company to
charge Government officials u smaller rate than the private consumers?

The Honourable Sir Bhupendra Nath Mitra: My Honourable friend has
wholly misunderstood the answer. If he will kindly read the answer I
have given, he will be able to understand the position more fully.

The Revd. J. O. Ohatterjee: Have Government received a request from
the Delhi Municipality that they should not sell the Government Power
House to any company without consulting thein nor enter into a lease with
any company?

The Honourable Sir Bhupendra Nath Mitra: I submit that that ques-
tion does not arise out of the questions that I have been so far answer-
fing.

Mr. M. R. Jayakar: In whose power is it to charge the new uniform
rate, the Govermment or the company?

The Honourable Sir Bhupendra Nath Mitra: It is in the hands of Gov-
ernment. It is for the Government to consider that question, and that has
been stated in my reply.

CLASSIFICATION OF GOVERNMENT QUARTERS IN NEw DELHI.

576. *Mr. 8. 0. Mitra: (a) With reference to sub-paragraph (a) of the
reply to part (f) of Mr. G. Sarvotham Rao’s starred question No. 78. dated
the 20th January, 1980, regarding the classification of the types of Govern-
ment quarters in New Delhi, will Government be pleased to state how many
times the pay has been revised?

(® Is it & fact that the pay has been revised only once since the fixa-
tion of the original classification? If so, why has the re-classification been
i;ét;oduced as many as three times after the original classification in 1921-
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(¢) With reference to sub-paragraph (b) of the reply to part {f)-of Mr. G.
Sarvotham Rao’s starred question No. 78, dated the 20th January, 1980,
will Government be pleased to state the number of different types of
quarters built after each re-classifieation since 1921.22, both for orthodox
and wmorthodox men?

(d) Is it a fact that after cach re-classification the number of the lowest
types of quarters, i.e., ‘D’ type orthodox quarters were built beyond pro-
portion to the building of other types? 1f so, will Government he pleased
to state the reasons why only ‘D’ type quarters were constructed? Is it a
fact that men with higher pay were forced to occupy them by means of
re-classification and raising of the pay limits?

(¢) Will Government be pleased to state why the equalisation f the per-
centage of quarters in each class was not made by the building of more
higher types of quarters? Will they be pleased to state whether they
adopted the method of re-classification and raising of the pay limits for
the different types of quarters for equalising the rercentage of the quarters
in each class? If so, why? .

The Honourable Sir Bhupendrs Nath MMitra: With your permission,
Sir, 1 propose to answer questions Nos. 576 and 577 together. 'The in-
formation is being collected and will be supplied to the Honourable Mem-
ber in due course.

CoxsTrucTION OF ‘“ E’ TYPE ORTHODOX AND “ D" TyrpE UNORTHODOX
QuArTERS IN New DELHT.

1577. *Mr. 8. 0. Mitra: (a) Is it u fuct that Governinent are construct-
ing ‘E’ type orthodox quarters and ‘D’ type unorthodox guarters in New
Delhi? If so, will Government be pleased to state the reasons for their
doing so? Have Government under contemplation any revision of pay?

(b) 1s it a fact that men who were living in ‘I’ type orthodox quarters
and ‘C’ type unorthodox quarters since 1921-22 will be forced to live in
quarters like those built for duftries by another impending re-classification ?
If there has been no revision of pay now, why do Government propose to
have another re-classification?

GOVERNMENT QUARTERS AT KAITHU IN SmMLA.

578. *Mr. 8. O. Mitra: (a) With reference to the reply to my starred
questions Nos. 222 to 224, dated the 5th September, 1929, will Government
be pleased to state whether the Kaithu quarters in SBimla are in the form
of blocks or are separate cottages? If they are in the form of separate
cottages, will Government be pleased to state the reasons why these
cottages have been reserved for Europeans only?

(b) Do Government propose to classify these quarters as Indian quarters?
If not, why not?

(c) Will Government be pleased to state the reasons why Europeans and
not Indians are given the beneflt of living in cottages located so near the
Secretariat ?

-
(d) Do Government propose to remove this preferential treatment
to Europeans?

+Fuor answer to this question, see answer to question No. 576.
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The Honourable Sir Bhupendra Nath Mitra: (a), (b), (c) and (d). Al
-<quarters in Kaithu are in separate houses—some houses contain one set of
-quarters, some two, while a few contain four sets of quarters. These quar-
ters have been allotted to Europeans for the past 40 years at least and
the quarters recently constructed at Phagli were expressly built to meet
the needs of Indians. It is hardly correct to say that the quarters in
Kaithu are nearer the Secretariat than those at Phagli, and 1 understand
that there is little to choose between the two as regards the time taken
to reach Government offices from them. Nor does the arrangement con-
stitute a preferential treatment in favour of clerks living in the Kaithu
-quarters. As a matter of fact the quarters in Phagli are on the sunny
side of the hill, while those in Kaithu are on the north side and many of
them get little sun; the Phagli quarters are new and the Kaithu quarters
are old; and the former have water laid on and modern sanitation while the
latter have not these conveniences.

REFUSAL oF EUROPEAN STAFF T0 000UPY GOVERNMENT QUARTERS AT SUMMER
HiLL, SmMra.

579. *Mr. 8. O. Mitra: (a) Is it a fact that the European staff of the
Imperial Secretariat refused to go to Summer Hill European quarters? Will
‘Government be pleased to state how many quarters for Europeans in
Summer Hill were vacant in each of the years since they were constructed?

(b) Is it a fact that all European tenants of Kaithu quarters have
selected old rates of house rent with a view to evading compulsory occupa-
tion of Bummer Hill quarters built for the Europeans?

(c) Will Government be pleased to state the number of tenants of the
44 Kaithu quarters who selected finally the old rates of house rent?

(d) Is it a fact that men under the new rates of house rent are com-
pelled to occupy Government quarters? If so, will Government be pleased
to state how many Europeans under the new rates have been compelled to
occupy European quarters at Summer Hill?

The Honourable Sir Bhupendra Nath Mitra: The information is being
-collected and will be supplied to the Honourable Member in due course.

‘MEMORIAL FROM THE CENTRAL BOARD OF REVENUE MINISTERIAL OFFICERS’
UxioN, BomBaYy.

580. *Mr, Bhupatiraju Sitaramarajn: (a) Will Government be pleased
‘to state whether they received a memorial from the Central Board of
Revenue Ministerial Officers’ Union, Bombay, requesting a revision of the
time-scale of pay of the ministerial staff of the Customs, Salt, Income-tax,
‘Cotton Industry and Cotton Cess Departments of Bombay?

(b) If so, has the memorial been rejected ?

(¢) Have Government since sanctioned, subject to the vote of the
Assqgmbly, a revision of the time-scale of pay of the Income-tax officers
of Bombay?

(d) What are the reasons for sanctioning a revision mentioned in (¢)
-above and rejecting the memorial mentioned in (a) above?
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(¢) Is iv a fact that the time.scale of pay of ministerial servants in alk
the departments in Bombay under the control of the Central Government
except those under the Central Board of Revenue have been revised since:
1922, while in the case of those under the Central Board of Revenue
repeated requests and memorials have been negatived?

() What are the reasons and grounds for this refusal to the ministerial
employees in Bombay under the control of the Central Board of Revenue?

The Honourable 8ir George Schuster: (a) Yes.
(b) Yes.
(¢) Yes

(d) The principle that has been followed in fixing the pay of establish-
ments under the Central Board ¢f Revenue has been to regulate the scales-
of pay with close reference to the scales allowed by the Local Governments
to their corresponding establishments. Judged by this criterion. the time
scale of pav of Income-tax Officers in Bombay required alteration while
those of clerks in the Central Revenue Departments in Bombay did not
require any change. :

(e) It is a fact that some of the ministerial establishment serving under
the Central Governmeéent in Bombay especially those in the Audit and
Accounts, Post and Telegraph and Currency and Mint Departments have had
their pay revised since 1922, while the pay of ministerial ranks in the De-
partments under the Central Board of Revenue in Bombay has not been
revised since 1922. I would observe that the Departments under the Cen-
tral Board of Revenue were administered through Iocal Governments till
comparatively recent times; and that the transfer of control was effected
in Bombay between 1922 and 1926. The mere change in control did not,
in the opinion of the Government of India. justify an increase of the pay of
the staff.

(NN I am not prepared to admit that the staft in the Departments under
the Central Board of Revenue in Bombay are not in receipt of a living
wage.

UNSTARRED QUESTIONS AND ANSWERS,

CONTROL OF INTER-PROVINOIAL ATR SERVIOES.

230. Mr. H. P. Mody: (a) Has the attention of the Government of
India been drawn to a circular letter issued by Imperial Airways Limited,
to various commaercial firms in connection with a proposal to extend the
London-Karachi service to Bombay?

(b) Have the Government of India been approached for a subsidy, and
if so, will thev be pleased to state what their attitude is going to be in
view of their declared policy with regard to the direction and control of
inter-provincial services?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) The answer to the first part is-in the negative. The second part
of the queation does not, therefore, arise.

»
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‘LAND 0ouTsIDE PESHAWAR CITY FOR THE CONSTRUCTION OF AN lsLamis Hies:
ScrooL.

231, Maulvi Muhammad Yakub: With reference to paragraph 4 of the
reply given by Government to question No. 661, asked by Mr. Muhammad
Ismail Khan, on the 19th February, 1929, on the subject of the refusal by
the Peshawar District Headquarters to grant a piece of land outside Edwards
Gate of Peshawar City for the construction of an Islamia High 8chool,
Peshawar Cantonment, on the ground that it was left open as a sanitary
cordon between the city and cantonment, will Government be pleased to-
state if it is a fact that the land applied for has actually been used hitherto.
for public latrines?

Mr. G. M. Young: I am making enquiries and will let the Honourable
Member know the result in due course.

INCONVENIENT TKAINS AND PLATFORMS AT ALIPUR SAYADAN STATION,

232. Mr. Abdul Haye: () Is it a fact that Alipur Sayadan on the-
Narowal Sialkot section of the North Western Railway is a mere flag
station and has at present no siding?

(b) What is the ordinary stoppage of passenger trains at this station?

(c) Are Government aware that Alipur Sayadan, being the headquarters.
of a famous Muslim Pir, passengers from all parts of the country usually
flock to this place in large numbers and that they are put to great incon-
vertience on account of short stoppage of passenger trains?

(d) 1s it a fact that some time back, when a special train for this station
was ordered, it had to be kept at Narowal for want of a siding at Alipur
Sayadan?

(¢) Are Government prepared to construct a siding at this station and.
remove the inconvenience due to short stoppage of trains?

Mr. A. A. L. Parsons: (a) Yes.

(b) Of the eight trains which are booked to stop at this station daily,
seven arc scheduled to halt for three minutes and one for two minutes.

(¢), (d) and (e). I will obtain information on these points and com-
municate later with the Honourable Member.

INCONVENIENT TRAINS ON THE NAROWAL SHAHDARA LAHORE SECTION OF THE
NorTH WESTERN RAILWAY.

238, Mr. Abdul Haye: (a) Is it a fact that on the Narowal Shahdara.
Lahore section of the North Western Railway no separate goods trains ave
run and that goods wagons are usually sttached to the passenger trains?

(b) Is it & fact that passenger trains cannot observe scheduled timing
?11 account of this arrangement and arrive at destination considerably
ate

(c)' Cannot this inconvenience to passengers be removed by' running-
goods trains twice or thrice a week as need be?
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Mr. A. A. L. Parsons: I see from the Working Time Table of the North -
Western Railway that the running of goods trains on this section has been
provided for. 1 amn ascertaining from the Agent of the North Western
Railway whether, in actual practice, goods trains are run on the section
and T will then address the Honourable Member further,

BreeDING CENTRES FOR Cows.

234. Raja Raghunandan Prasad 8ingh: (a) Will Government be pleased
to name the breeding centres, if any, under Government control in the
different provinces of India where cows in towns and cities going dry may
be sent and kept until such time as they begin to give milk again?

(b) Have Government taken any steps to reduce the ra\il'\\'n‘\" freigbt
for transit of such cows to such centres? If not, do they propose to take
-any?

Sir Frank Noyce: (a) There are no such centres.
(b) Does not arise,

APPOTNTMENT OF INDIANS TO THE INDIAN CIVIL SERVIOE AND OTHER SERVICES.

285. Mr. B. Sitaramaraju: Will Government be pleased to state the
percentage of Indians in the Indian Civil Service and the other all-
India Services, giving the percentage of Indians to the total strength and
maximum percentage of posts intended to be given to Indians, and the
rates at which the appointments are at present being filled by lndiang to
‘the total number of appointments filled, and the number of years that will
be necessary for Indians to attain the maximum percentage of posts open
to them?

The Honourable 8ir James Orerar: The Honourable Member is referred
to the statement showing the progress of Indianisation in the Superior Civil
Bervices which is annually placed in the Library of the House. This gives
the number of Europcan and Indian officers in service on the 1st Junuary
1929. from which he will readily be uble to ascertain the percentuge of
Indians in the various All-India Services {o the total strength.

As regards the maximum percentage of posts which is aimed at the
rate of Indianisation and the number of vears in which the maximum will
be reached, the Honourable Member is referred to chapter V of the Lee
Commission's report, the recommendations in which have been generally
accepted and are being acted upon.

CAPITATION CHARGES FOR THE ARMY.

236. Mr, B. Sitaramaraju: In view of the statement made by the
Secretary of SBtate for India that the incidence of capitation charges on
India is under discussfon with His Majesty's Government, will Govern-
ment be pleased to state whether any decision has been arrived at even
now?

“

The Honourable Bir George Schuster: The attention of the Honourable
Member is invited to the nnswer which T gave on the 5th March to a
similar question (No. 480) asked by Sir Hari Singh Gour.
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WaAGES of WORKERS IN THE CALCUTTA MINT.

287. Mr. Gaya Prasad 8ingh: (g) Is it a fact that the workers of the
Calcutta Mint are all daily-paid labourers, whereas the clerks and other
superviging staff are all monthly-paid employees?

(b) Isit a fact that the workers of the Bombay Mint are mostly monthly-
paid? Will Government please state the reasons of such differential treat-
ment, and do Government propose to convert the daily-paid workers of the
Caleutta Mint to monthly-paid? If not, why not?

(c) Is it a fact that the rate of wages of the workers of the Calcutta Mint
is much less than that of the Bombay Mint?

(d) 1s it a fact that the Calcutta Mint works on an average eight months
in a year, and the workers are paid for the period they are put to work?

(¢) Is it a fact that, according to the Mint rule, the workers are con-
sidered part and parcel of the permanent staff, and their conditions of ser-
vice are similar to those of permanent monthly-paid staff, whereas they are
not paid wages for the full 865 days?

{f) Is it a fact that the Calcutta Mint workers do not get any wages for
‘Sundays and gazetted holidays, numbering 110 days in a year?

(9) Is it also a fact that the workers do not get any wages for the las$
‘Saturday of every month, on which day the Mint is closed for work?

The Honourable Sir George Schuster: With vour pgrmission, Sir, I will
answer questions Nos. 237 {0 243 together.

Government are obtsining certain information to enable them to reply
fully to the Honourable Member's questions. A further answer will be
sent to him as soon as possible.

PROVISION OF PENSIONS OR PROVIDENT FUND FOR WORKERS IN THE CALCUTTA
MIxT.

$238. Mr. Gaya Prasad 8ingh: (a) Is it a fact that the Calcutta Mint
is purely a Government concern? Is it a fact that there are yet many em-
ployees on pensionable service? Is it a fact that, before 1910, the services
-of all the workers of the Calcutta Mint were governed by the pension rule?
If so, will Government please state the reasons why the workers alone have
‘been deprived of the advantage of pension, whereas the system has alto-
gether not been withdrawn? Do Government propose to reintroduce the
pension system again? If not, why not? '

(b) When the pension svstem was withdrawn, what provisions were
‘made for the warkers after retirement? Do Government propose to extend
the advantage of Provident Fund and gratuity to them as given in the case
of State Railwayv workers?

Hovusmvg PrROBLEM QF WORKERS IN THE CALOUTTA MINT.

1289. Mr, Gaya Prasad 8ingh: Are Government aware that the workers
do not get any house or house allowance, whereas it is extended to the Mint
Guards and high paid officials? Are Government aware that, in a busy city
like Calcutta, even a hovel eannot be had on a rent of Rs. 8 per mensem
in the interior of the city at a distance of five to six miles from the Mint,
where the workers live? Do Government propose to consider this acute
-question of housing problem?

1 For answer to this question, sge answer to question No. 237,
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MzpicaL AID FOR WORKERS IN THE CALOUTTA MINT.

1240. Mr. Gaya Prasad Bingh: Is it a fact that the workers, who live
3 long distance from the Mint, do not get any advantage out of the dootor
in the Mint and that the doctor does not attend to them when they fall.
sick at home? Do Government propose to make a better arrangement for
medical aid?

Fines AND Dismissars 1¥ THE CALctTra MINT.

t241. Mr. Gaya Prasad Singh: () What is the average fine imposed om.
the workers of the Calcutta Mint in a calendar year? How is the Fine
Fund disposed of ?

(6) Is it. a fact that the workers are often discharged without a month's
notice or without a month's wages in lieu thereof? If the answer be in the.
affirmative, do Government propose to stop this practice?

INDEBTEDNESS OF WORKERS IN THE CALCUTTA MINT.

1242. Mr. Gays Prasad Singh: Is it a known fact that the workers often.
fall victims of Kabuii and other money-lenders by borrowing money at s
very high rate of interest? To save this situation, do Government propose
to start a co-operative credit society for the Mint workers?

GRIZVANCES OF WORKERS IN THE CALCUTTA MINT.

1248. Mr. Gaya Prasad Bingh: Has the attention of Government been.
drawn to the Basumati and Advance, dated 21st February, 1980 under
the heading ‘*‘Mint Workers’ Grievances'', ‘‘Direct action contemplated’
in which an ultimatum has been given to the Mint authorities that, if their
grievances are not redressed by the 7th March, they may resort to direct
action any day after the 7th? Is it a fuct that the Mint Workers’ Union
submitted appeals and applications to the autharities during the last two
months to secure their sympathy, but to no effect? If so, do Government
propose to appoint a committee of inquiry to avoid an unhappy situation®™
If not, why not?

EVIDENCE RECORDED BY THE PRiMARY EpuvcatioNn COMMITTEE.

244, Mr. Gaya Prasad Singh: (a) Will Government be pleased to state-

whether the Primary Education Commmittee did not record the oral evidence
of Pandit Sohanlal or any other witness from Pushkar? If not, what are
the reasons?

(b) Were al! the public institutions and eminent public workers like-

Messrs. Gouri Shanker, H. Ojha, B. S. Pathik, and Hari Bhau Upadhya
approached by the Education Committee to give their views on the subject
of primary education in Rajputana?

8ir Frank Noyoe: (a) The Committee received a written reply from
Pandit Sohan Lal'to the questionnaire issued by it. He was not examined
orally as the memorandum he had submitted was clear and comprehensive
and did not require elucidation. No witness from Pushkar was orally
examined as, with the exception of Pandit Sohan Lal, no one from that
centre had asked for or submitted a reply to the questionnaire.

+For auswer to this question, #ee suswer to question No. 237.
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(b) Representatives of all the more important public institutions as
well as the more important public workers were furnished with -copies of
the questionnaire of the committee und asked to submit their views. The
gentlemen mentioned by the Honourable Member were not furnished with
copies of the questionnaire but it was open to them to ask for a copy and to
‘submit their written replies thereto. The Committee’s tour in Ajmer-
Merwara was widely known and various persons interested in primary
-education in Rajputana who had not been furnished with a copy of the
-questionnaire by the Committee asked for copies, which were furnished to
them and to which they submitted replies.

ADMINISTRATION OF PUSHEAR BY THE SHAMLAT Co“_mm'rmc.
. z ¢ ; ¢ .

245. Mr. Gaya Prasad 8ingh: (a) What is the évefi.ge'annw income
-of Pushkar Fair?

(b) What part of that income is spent for the welfare of Pushkar people,
:and what is done with the rest? '

(¢) What steps are being taken to save the pilgrims from rain and sun,
and for the construction of wells in Pushkar?

(d) What was the objeet of the formation of the Shamlat Commiittee?

(e) Is it the fact that the Shamlat Committee spends more money than
its income ! 1f the reply ix in the aflinnative, why is it being maintained?
And does its election take place annually? If not, why not?

(f) Is it a fact that Pandit Sohanlal's election is being rejected every
time? If so. why?

(9) Arc Government aware of the loss thus incurred snd suffered by
Mr. Sohanlal and others of his position? Who is responsible for this?

Mr. E. B. Howell: With your permission, Sir, I will answer questions
Nos. 245, 246, 247, 248, 251 and 252 together. The information is being

«collected and will be communicated to the Honourable Member in due
course.

Lack oF PuBLIC LATRINES IN PUSHKAR.

$1246. Mr. Gaya Prasad Singh: Is it a fact that there are no public
{atrines and urinals in Pushkar, and yet people are prosecuted for the
-offences ? .

REPAIRS TO BARAHJII TEMPLE.

$247. Mr. Gaya Prasad 8ingh: Is it a fact that, though the temple of
Barahji is suctioned every year, yet it is never repaired? If so, in what
‘werk is the income derived from the auction utilised ?

CONSTRUCTION OF A METALLED RoOAD IN PUSHEAR.

1248. Mr. Gaya Prasad 8ingh: (a) Is it a fact that no metalled road has
been constructed in Pushkar town, which is only a half mile in length?
Has the District Board constructed about eight miles of metalled road from
‘Ajmer to the skirts of Pushkar? '

(b) Did the people of Pushkar apply to the Commissioner of Ajmer-

‘Merwara, demanding the construction of a road and the establishment of
their own municipality ?

+For answer to this question, see answer to question No, 245.
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ESTABLISHMENT OF A DISPENSARY AT PUSHKAR.

249. Mr. Gaya Prasad Singh: Is it a fact that the question of establish-
ing a dispensary at Pushkar has been under consideration of the Local Gov-
ernment, since about a year, and vet nothing has been done up to this time,
in spitg of the peoples’ repented requests and reminders? 1f so, what is the
reason ’

8ir Frank Noyce: The information asked for has been called for and
will be supplied to the Honourable Member on receipt.

CLEANLINESS OF THE PUSHKAR GHATS.

250. Mr. Gaya Prasad 8ingh: What arrangement has been made to
keep the ‘Ghats of Pushkar ‘‘ clean ''? What amount is being spent on it
annually ?

8ir Prank Noyce: The information asked for has been called for and
will be supplied to the Honourable Member on receipt.

MUHAMMADAX POLICE AT PUSHKAR.

1251. Mr. Gaya Prasad Singh: Is it a fact that, though Pushkar is
a Hindu pilgrimuge place with 90 per cent. of its population purely Hinduy,
all the police and other officers there are Muhammadans and the Hindu
Sabha has protested against it?

ACCOUNTS OF THE SHAMLAT COMMITTEE.

1252. Mr., Gaya Prasad 8ingh: Is it a fact that, in case No. 280,
Shamlat Committee versus P. Bohanlal Bharma, the Sub-Judge has
observed, in his judgment on the 7th February, 1930, that the accounts of
the Shamlat Committee werc not reliabie? If so, who is responsible for
it?

SHORT NOTICE QUESTION AND ANSWER.

Message vrom His MasesTy’s GoveErRNMENT RE CorroN DuTy.

Pandit Thakur Das B ava: (i) Will the Government kindly lay on
the table the messmge of His Mlajesty’s Guvernment referred to-
‘by the Finanee Member in his budget speech and the correspond-
ence between the Government of India and His Majesty’'s Government in
connection with the same?

(ii) Will the Government kindly state if the budget proposals, at least
the Tariff part of them, were placed bafore His Majesty’s Government
before they were presented to this House?

(iti) Is it » fact that the British cotton cloth manufacturers have reduced L
the prices of cotton cloth by ten per cent. in respect of such goods as are
contracted to arrive in India in April 1930?

The Honourable Sir George Rainy: (i) I lay on the table a copy of the
message of His Majesty's Government referred to by the [inance Member
in his budget speech, together with the replv sent by the Government of
India and the final message from His Majesty’s Government.

12 NoonN

tFor answer to this question, see answer to question No. 246.
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(ii) Proposals involving changes in taxation are invariably communicated
to the Secretary of State for India before they are presented to this House..

a (ili) The Government of India have received no information to this:
effect.

Telegram from the Secretary of State to His Excellency the Viceroy, dated the 8th
February, 1980,

The Cabinet, with reference to proposed increase of Indian cotton duties, resolved,.
at & special meeting held this morning, that it would not be inconsistent with procedure-
overning now weﬁ-recognised Fiscal Autonomy Convention to make at this stage the-
?ollowing representations to the Government of Indis :

Firstly, probability that such an addition to duty would be likely to raise price-
of goods in India itself to great detrimeat to poorer classes generally in
that country, and secondly, probability that such an addition to duty would
have a disastrous offect here at this moment, an effect which Cabinet feels
sure that you and your Legislature do not desire to create.

From both points of view Cabinet views with gravest apprehension proposed
addition to duty and hopes that full weight will bhe given to above con-
sideration.

Telegram from His Excellency the Viceroy to the Secretary of State, dated the 12tk
February, 1930.

Please see your telegram of the 8th instant. I have discussed with my Council the
Cabinet representation and we are deeply impressed b{'a message of this nature. Never-
theless we feel bound to adhere to our main proposals.

It must be remembered, first, that we want rovenue; secondly, that gustoms is our
chief source; thirdly, that the general revenue tariff stands at 15 per cent., while the
duty on cotton piece-goods is only 11 per cent.; fourthly, that Indian industry is
suffering from deep depression, and that, as reﬁards Bombay, the mills are approaching
a desperate position which may affect the whole future of this important centre of
Indian commerce and finance. Moreover in a year like the present when we have to
il]npose heavy new taxation we could not, for revenue purposes, leave cotton duties
alone.

As regards raising of the cost to the consumer, we believe that in those goods where.
external competition is chiefly felt, namely, plain grey shirtings and light  sheetings
and the cheaper coloured goods, internal competition will in any case keep prices down.
As regards bleached goods and the finer qualities of grey and coloured goods which
Lancashire mainly supplies a 4 per cent. increase in price cannot be represented as a
crushing burden.

As regards the second point in the Cabinet representation, the danger to British-
interests, we recognise that the possible decline in thg consumption of Lancashire goods
may be u serious matter, but we are clearly bound put India’s interests first. We
also recognise how important it is to India not to antagonise British opinion, and quite
apart from this, we are of course concerned at this time to avoid unnecessary injury
to British interests, We have carefully considered what we could do in this respect,
and while we cannot modify the general application of the 15 per cent. revenue duty,
we are prepured to propose to the Assembly that, as regards any additional and tem-
porary protective measures, their application might be limited to non-British goods, and’
that in these circumstances there should be imposed in addition to the 15 per cent.
revenue duty a 5 per cent. protective dnty with a minimum of 3} annas per pound,.
on plain grey goods against all cotton piece-goods from outside the United Kingdom.
We should propose the protective duty for three years only and undertake to have its
effects examined by the Tariff Board before the end of this period. We -think it
unlikely, having regard to the immense preponderance of British imports in the classes
of bleached goods, of bordered grey goods and the finer coloured goods, that the
additional duty would have any appreciable effect on prices.

In placing our proposals before the Assembly, we shall point out that, so far as
we are aware, this is the first occasion on which the considered opinion of the Cabinet
has been conveyed in this form to the Government of India and we are impressed with
the significance of the precedent so established. We cannot ask the ‘Assembly to commit
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themselves to Imperial Preference as a principle, but merely to adopt a purticular course
which, in our judgment, is consistent with India’s interests, at a critical juncture when
much may depend on Indian response to British Government’s appeal. We shall have
to make it plain to the bly that while there are grounds for treuting plain grey
goods exceptionally we could not in any circumstances agree at the present stage and
for the emergency purpose which we have in view to &n additiona] protective duty of
5 per cent. on all classes of piece-goods irrespective of the country of origin, since the
‘immediate benefit to the Indian producer would be wholly incommensurate with the
burden imposed on the Indian consumer. We desire also to make it clear that, in a
‘matter of this kind, after frankly stating our case, we should desire to elicit the most
-free exprossion of opinion from the Legislature, with whom the final decision must rest.

‘Telegram from the Secretary of State to His Ezxcellency the Viceroy, dated the 19tA
February, 1930.
s
The Cabinet has received your telagram and recognising position of India under
‘Tariff Autonomy Convention is precluded from offering any further commeats on your

;proposals. :

THE ABOLITION OF DEFERRED REBATES BILL.

APPOINTMENTS TO THE SELECT COMMITTEE.

Mr, Sarabbai Nemchand Haji (Bombay Central Division: Non-Muham-
wmadan Rural): Sir, I beg to move that Mr. B. Das, 8ir Cowasji Jehangir,
Mr. L. V. Heathcote and Mr. R. K. S8hanmukham Chetty be appointed to
the Select Committee on the Bill to provide for the abolition of the defer-
red rebates in the Coasting Trade of India.

Mr. President: You mean that those names be added to the names of
the members of that Committee which has already been appointed.

Mr. Sarabhai Nemchand Hafi: Yes, Sir. This motion is necessitated by
the fact that, since the Select Committee was appointed, three of its mem-
‘ers have resigned their seats in the Legislative Assembly, and I have put
in the names of Mr. Das, 8ir Cowasji Jehangir and Mr. Chetty in their
places. Moreover, at the suggestion of the European Group, the name of
Mr. Heathcote has also been added to serve in place of Colonel Crawford.

8ir, I move.
The motion was adopted.

THE GENERAL BUDGET—LIST OF DEMANDS—contd.

DeMAND No. 17—Taxes oN INCOMB.

The Honourable Sir George Schuster (Finance Member): Sir, I-beg to ®
move:

“That a sum not uth Rs. 71,089,000 be gral.nted to the Governor General in
Council to defray the charges, which will come in course of payment: 't,lurmg the year
.ending the 3lst day of March, 1931, in respect of ‘Taxes on Income’.

Mr. President (to Mr. Lalchand Navalrai): What question does the
Honourable Member wish to raise on this motion?
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Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): That the
income-tax should not exist at all,

Mr. Prepident: But the Honourable Member has mentioned in the
mnotion, ‘‘Increase in Income-tax and super-tax’,

Mr. Lalchand Navalrai: I will try to speak on both these subjects.

Mr, President: There are other cuts on which the Honourable Member
might speak on these rubjects.
Cutting down a Lump Sum of five per cent, to balance the Budget.

Sir Harl Singh Gour: (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, 1 wish to try my luck once more at a 5 per cent. cut and if
I do not fare better than I did yesterday I shall make no more motions. I
just want to point out that the Honourable the Finance Member, in reply-
ing to my motion yesterday, either misunderstood me or I have not been
able to explain myself correctly to him as well as to the House. When
1 asked this House to agree to an all-round 6 per cent. cut, I made it
abundantly clear that I did not intend, nor, indeed, wag an uall-round 5 per
cent. cut intended, to be a cut specifically under each Demand. The
procedure that 1 asked the House to follow is a procedure which was
successfully followed by the first Assembly in the years of deficit. The
reason which led the first Assembly to adopt this all-round 5 per cent. cut
wag that the whole of the Budget had not been placed before the House.
The Military Budget, which loomed then largeg and looms large now,
was entirely outeide the votable part of the Budget and we, the Members
of the Assembly, could not revise nor, indeed, justify each individual item
of expenditure, for the very simple reason that, even if we had the time
to scrutinise each item of expenditure under each Demand, there would
not be the time to go into the specific cute justifying the cuts under each
item. Therefore, the only course that we could think of was to lay down
the policy of an sll-round cut, and thus force the Government to make a
further retrenchment in their general expenditure and to save the country
from additional taxation.

Sir, in reply to my argument, the Honourable the Finance Member
drew a red herring across the trail and said that, if the House were to
allow this cut, the Customs Department would be a loser because certain
staff will have to be dismissed or discharged and other reasons of that
kind were given. In replying to me, however, he has entirely misunder-
stood the standpoint from which 1 approached this question, and those
who voted with me yesterday had, I think, no doubt whatdver in their
tnind that the reason why I had tabled that motfion and why they went
‘with me into the lobby vesterday was to foree the hande of the Govern-
ment and compel them to effect a general retrenchment in their Central
expenditure. I pointed out yesterday, Sir, that this is perfectly possible,
hecause the Honourable the Finance Member hag appointed a retrench-
‘ment officer, and small retrenchments are expected on the recommenda-
tions which he is likely to make. The Honourable the Finance Member
further assured the House that, sn far as the military expenditure is
-concerned, the military are themselves now' engaged upon the task of
ratrenching their expenditure. Consequently, the possibility of having
wome retrenchmemt in the near future is absolutely certain. As to what
would ' be 'the amount of the retrenchmenis made under these two heads
is a matter of conjecture, but let us hope that the retrenchments effacted
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both by the military and in the civil departments would suffice to balance
the Budget.

My second point was this. I pointed out yesterday, and this point has
been borne out by actual facts, that gome of the additional expenditure is
due to abmormal causes, not permanent but abnormal causes, due to
the depression of world trade, and certain expenditure which is not of a
recurring character. I said that, on that ground, this House would not
be justified in permanently adding to the taxes of the country. I have a
small book here entitled, ‘‘Stutement showing additions and reductions
sanctioned by the Governor General in Council in the non-vcted grants for
the year ending 31st March 1930’°. This book has been supplied to
Honourable Members. Now, if Honourable Members would only turn to
the pages of this small book, they would find that under the various heads
mentioned in this book, there was over-budgeting, and Honourable Members
know that, in various departments there is a practice of over-budgeting.
If we are to make this cut of 5 per cent., the result will be that all these
departments will apply their minds to the various heads under which they
have asked for additional expenditure and there will be a general revision.
In the Simla Session, if they are not able to make a five per cent. cut
under one head, but are able to make only a two per cent. cut under one
head, they can come back for a supplementary grant. That is what they
did in the first Aesembly. But some of my Honourable friends adorning
the Nationalist Benches, some of my Honourable friends who follow Mr.
Jinnah and some of my Honourable friends who form Members of the
Central Muslim party yesterday abstained from voting because they were
not quite sure as to what they were voting for. Ii they would only go
into the lobby today, they will carry the motion and they would be entering
a united protest against the increase of taxation, which is wholly unjusti-
fiable in the circumstances of this year. I, therefore, ask, Sir, once more
that the elected Members of this House should support this motion.

I have one more word to say in reply to my Honourable friend, Sir
Hugh Cocke. He is, Sir, the author of the motion in favour of retrenchment.
He pressed for a Rs. 100 token cut to force the hands of the Government
to make all-round retrenchment and when the Government plainly asked
him, ‘‘Are you pressing this motion, we are doing our best’’—they always
do their best and they never do anything else—he said, ‘‘No, I am going
to press my motion’’, and this House went with him into the lobby and
carried the motion. In view of the policy which this House has adopted,
I ask this House, once more, to re-affirm that policy, by forcing the hands
of the Government to make this all-round cut in the expenditure. Some
of my Honourable friends say, ‘‘Five per cent. is too much, make it three
per cent.”’; some others say, ‘‘Make it two’’, while some others eay,
“*Make it one’’. I have already pointed out that, by making this five per:
cent. cut, this House does not stand committed to a five per cent. cut
vnder everv head, but what it does stand for is that there must be an all-
round reduetion of expenditure, and that the Government must revise their
Demands under each head, and when they come to the Simla Session, they
must tell us as to how far thev have been able to retrench their expendi-
ture. T hooe that, if this House passes this motion, it will save the country
from additional taxation and at the same time it will force the Govemn-
ment to revise their Budget.
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One more word and 1 have done. I wish to point out to thig House
that the Honourable the Finance Member has told you, in answer to the
speeches from various quarters in this House, that he is not in a position
now to adopt or to recommend any change of policy. As regards military
expenditure, I submitted to this House a few days ago, and I wish to
recall what 1 said, that the fact that the constitutional changes are im-
pending is no reason whatever why the (tfovernment of India should not
have forced the hands of His Majesty's Government during the last ten
years to give effect to the united wishes of the Members of this House
with which the Government of India had concurred. Sir, as [ pointed
cut in the first Assembly, s series of Resolutions was moved, and the
whole question had been gone iuto by a special Committee, and this House
even affirmed that the Army in India must be kept primarily and solely
for the defence of India. That was the view which prevailed with the
Government of India, and I have said, and 1 repeat it, that that view has
been overruled by the Home Government, and the Home Government
say, ‘‘Oh! no, we will not keep your Army for your own purpose, that is
a very selfish policy for you to pursue. That Army must be kept as part
of the Imperial forces”’. My submission is that it is in comsequence of
that policy that they are now adding an air squadron, and that they are
having re-equipment and mechanisation of the Army. T pointed out, Sir,
that a distinguished soldier contributed an article, from which I have
quoted in my note as a part of the Report of the Indisn Central Committee,
that the mechanisation of the Army is by no means necessary as an integral
part of the Indian Army, if its purpose is limited to the defence of India.
I submit, therefore, that the mechanisation and the re-equipment of the
indian Army must be primarily and eolely for the purpose of the defence
of India. That, I submit, being the point of view which the Government
of Indin have taken,—and I have no doubt that they still take that view—
and as & matter of fact if they were free people, if they were free to vote,
they should vote with me rather than vote against me—that being the

view ol the Government, the least they can do is to keep quiet and allow
this motion »f mine to be carried.

Dr. A. Suhrawardy (Burdwan and Presldency Divisions : ‘Muhammadan
Rural): They are all quiet.

. Sir Hari 8ingh Gour: I, therefore, once more, appeal to my Honour-
able friends—those who voted with me and those who wavered and:

lingered—to combine in seeing that this motion is passed today. Sir,
1 move.

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): S8ir,
I was one of those who lingered und hesitated yesterday and did not go
into the lobby, but however much I may sympathise with all my Honour-
able friend has just stated, I intend to go into the lobby against him.
1 will tell you the reason why. Sir, we are very irresponsible on this side,
I admit—perfectly irresponsible; we do exactly as we please knowing full
well that the cut can be restored. But I really do not see the necessity
of making ourselves more irresponsible than we really need be. 1 would
sympathise with my Honourable friend to the extent of going into the
lobby with him, if he would tell us what is the amount of the cut he
requires in the whole Budcet. (An Honourable Member: *‘Five per cent.”’)
Five per cent. would lead us into crores. (An Honourable Momber: ‘*That
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is not what he means.””) Oh, yes. What he means is this. He is moving
® five per cent. cut under each Demand as it comes up, knowing full well
that he will not be able to move a five per cent. cut on each and every
Demand as it is presented in the Budget, for lack of time. He would
then leave it to Government to distribute whatever reduction this House
may make in the Departments as they think best, by coming up with
supplementary Demunds at another Session. S8ir, therefore, we must know
what percentage of the whole cut we are making on each Demand. We
must know the amount of the whole cut iy Honourable friend desires
this House to make. We must know what is the gap that will be left
ultimately to be filled up by taxation when the Finaunce Bill comes up.
All these preliminaries have been left out by my Honourable friend, for
which I do not blame him one bit, Mr. President, for he had no time. But
I do blame him to a certain extent for having gone in for this method
without consultation.  Perhaps he had not the time. All these things
require time, two, three, or even four days, before they can be matured
and brought to the House after mutual consultation on all sides. You
must be able to make up your mind definitely what is the cut vou propose
to effect and how you are going to effect it, and then tell the Government
cleariv, ““This is what we propose to do; we want 2 crores or 2} crores
or whatever it is in the whole Budget’’. You tell Government clearly
that you intend to do it by moving a cut out of each Demand as it is
brought up for discussion. You know very well, Mr. President, that we
have not the time to discuss all the Demands as they come up, and
therefore that method is not possible in the present circumstances. I
intend to go ‘into the lobby against my Honourable friend. not because
I am not in sympathy with his great desire for retrenchment, but because
the method he has adopted does not seem to be sound and practical; and
I trust and hope that, when the next Budget comes up, he will be here to
evolve a better scheme than the one he has placed before ws, which I
consider is immature and lacking in consideration.

Pandit Thakur Das Bhargava (Ambala Division: Non-Muhammadan):
Sir, I am not impressed by the speech of the gentleman who preceded me.
1 think that, if the only defect. in the proposal of Sir Hari Singh Gour is
that it is not methodical, that is not a good ground for not going into the
lobby with him. The only point that has been made by the previous
speaker is that, while agreeing in principle with Sir Hari S8ingh Gour and
believing that retrenchment is necessary, the Honourable Member thinks
‘that, as the method adopted by Sir Hari Singh Gour is not such as would
give Government the proper convenience in adjusting its own Budget, he
cannot walk into the lobby with him. The second ground advanced by
him is that it would nol show much of responsibility in any Member who
goes into the lobby with Sir Hari Gour even if he accepts the proposal.

Now, Sir, so far as responsibility is concerned, may I ask the Honour-
sble gentleman who preceded me, whether he thinks that Government have
shown any sense of responsibility? Did Government take this side of the
House into their confidence while framing the Budget, or while going in
“#or the various items which are regarded as non-votable in this House? 8o
far as the question of responsibility is concerned, Government have to
blame themselves if their attitude is regarded on this side of the House a8
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irresponsible. If it is the general sense of the House that increased taxa-
tion should not have been levied and that for the normal expenses of
Government recourse should not be had to increased taxation, it is the duty
«d every Honourable Member.to support this cut. That this particular cut
of 5 per cent all.round has come under the head Taxation makes no differ-
ence in my opinion, because, after all, it is a token cut, as has been ex-
plained by Sir Hari Singh Gour. 1f particular Departments affected by this
cut cannot meet their expenses by cutting their Demands all-round to the
extent of 5 per cent. they can come in subsequently with a supplementary
Budget, and therefore there need be no apprehensions on this score.

8o far as the question of retrenchment in respect of Income-tax is con-
verned, I have one thing more to say. Sir, I do not grudge any increase
in income-tax if fat incomes of Rs. 15,000 and over are taxed; but the ques-
tion is what for are we taxed? Are we being taxed for the purpose of
introducing compulsory education into this country? Are we being taxed
for the \purpose of reducing the price of postcards or for any other popular
measure? We are being taxed now because the Government of India can-
not meet their normal expenses. In-a country like India, where the
average income is very little, where every person who tills o bigha of land
is being taxed by way of land revenue, it is too much to come in with a
fresh measure of taxation; and if this.cut of Sir Hari Singh Gour succeeds
to the extent of 5 per cent., I think the taxpayer will feel some sort of
relief. I therefore support this cut whole-heartedly.

8ir Darcy Lindsay (Bengal : European): Sir, my Honourable friend, Sir
Hari SBingh Gour, may be a most excellent lawyer, but he is not a tactician.
Otherwise he would not have ventured to bring forward his cut of 5 per cent,.
1in two such essentials as the Customs Department and Income-tax. When
a similar cut was brought forward in 1922, I can remember speaking on it
.and assuring the Mover that my pocket was in entire sympathy with him,
but my common sense was the other way, and on the ground that the more
the expenditure in the Department, the greater the income which will be
received from the general public. Whenever papers come before us in the
Standing Finance Committee for an increase in Income-tax establishment,
T think T am correct in saying that they meet with the most sympathetic
treatment at our hands, because we consider the expenditure as absolutely
necessary in order to collect the income-tax. Now, 8ir, the result of Bir
_Hari 8ingh Gour’s proposal of a cut of 5 per cent. would mean, and must
mean, a diminution of the very staff that, at least this year, we have sanc-
tioned, and by so doing it will mean a loosing up of the whole system and
.the escape of parties from paying their income-tax. On these grounds, Sir,
and very strong grounds, I hope the whole House will oppose the proposed
cut of 5 per cent.

' Mr. Vidya S8agar Pandya (Madras: Indian Commerce): Sir, T rise to
support the motion of my Honourable friend Dr. Sir Hari Singh Gour, and I
would appesl to the House to judge the question on its own merits Qnd‘ not
'ho prejudiced simply because it comes from the Hon'ble Dr. Bir Hari Sgn.gh
@Gour. There is a certain amount of prejudice against him, partly for join-
ing the 8imon Commission Indian Central Committee. ahd partly for trans-

“férring himself from this side of the House to the other. So 1 wish the
 House to discuss and consider the question on its own merits and not be
'onrried away by any personal prejudice against any individual Members.
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) Th.en regarding the criticism of the method which has been made on this
side, if I am not wrongly informed, the Honourable Dr. Sir Hari Singh
Gour did make an attempt and did meet the Leaders of the various parties
to consider his amendments, and he pleaded very earnestly with them that,
when the House was first constituted in 1921, a similar method was adopted
and it was successfully carried out. But unfortunately, in these days, when
there is a certain amount of conspiracy between the leaders of parties on
one side and Government on the other, it is very difficult for a Member who
is not attached to any pagrticular group or party, to express his views in
such matters. As such, if for no other reason, I would support the Hon-
curable Dr. Sir Hari Singh Gour as a protest against the tyranny of the
leaders of the various parties in joining in conspiracies in so many matters;
and I am sorry, Sir, that, in that matter unfortunately, they have got the
support of the President also.

Mr. President: Order. order.

(Cries of ‘‘Withdraw, withdraw.”’.)
Mr, Vidya Sagar Pandya: No, I assert . . ..

Mr, President: Order, order. The Honourable Member is asked to
withdraw that remark at once.

Mr. Vidya Sagar Pandya: Very well, Sir; then I shall withdraw it.

Now, if the proposal had been accepted by the party leaders when it was
made by the Honourable Dr. Sir Hari Singh Gour, we would have saved
all this unnecessary discussion in the House, and we could have balanced
the Budget by this cut of 5 per cent. But as the different party leaders
wanted to press their particular items and impress on the Government
the desire to make retrenchment in certain heads, they sacrificed the main
proposition of the Honourable Dr. Sir Hari 8ingh Gour, and the result was,

- they lost that entirely, and now if they will not support Dr. Sir Hari
Singh Gour’s amendment, they will be losing yet another opportunity of
making an effective cut, and thus saving us from extra taxation. Sir,
support the Honoursble Dr. Sir Hari Singh Gour, and again request the
Members of the House not to be carried away by any prejudice in the
matter.

Sardar Kartar 8ingh (East Punjab : Sikh): 8ir, I strongly support this cut.
Taxation is already telling on the people and everybody is feeling the pinch
of direct and indirect taxation. We want Government to retrench. The
people are becoming poorer and poorer every day. How can we make the
Government retrench unless we pass this cut? They are proposing new
taxation, and when the Finance Bill comes before us and this Budget 18
passed in this present form, with what face will we be able to oppose the
}inance Bill, unless we make certain cuts now and we can show that they
can reduce their expenditure in this way? 8o the best way to oppose the
Finance Bill would be Lo pass these cuts now and to tell the Government
that their expenditure is not as much as they propose and they could reduce
their expenditure and should not propose fresh taxation. I submit that 'the
time has come when everybody feels the pinch of this taxation, snd the time
has come when we should whole-heartedly support this reduction in the
expenditure. We have not been party to the framing og the Budget, and
4o this extent. it is not our duty to point out what reductions can be made.
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It is for the Government to make reductions and Government should take
tl:ge hint from our speeches, that we do not agree to further taxation, and it
will be for the Government to reduce their expenditure without increasing
the taxation. Therefore, whether the cut is moved by Sir Hari Singh
Gour or by anybody else, we are for this principle that we will never agree to
Igrther taxation. The Government should make it a point to reduce taxa-
tion and to reduce expenditure. The expenditure is growing day by day
and cannot they think that they can reduce it, and should they make up
that expenditure by further taxing the people? Therefore, I submit that

this cut should be passed, and everybody on this side of the House should
support it.

Mr. M. K. Acharya (South Arcot cum Chingleput: Non-Muhammadan
Rural) : Sir, T was very glad that my Honourable friend, Mr. Vidya Sagar
Pundya, spoke very frankly, although I know that his voice like the voice
of anybody else who speaks equally frankly may be only a voice in the
wilderness. Yet it is sometimes refreshing to find people who will speak
the bare truth frankly, and I certainly appreciate what he has said with
regard to the way in which there seems to be some conspiracy going on
between the party leaders, or the so-called party leaders, and the Govern-
ment Benches on many matters. T am also glad that he made this earnest
request, that the matter before the House should be judged on its own
merits; and here again, unfortunately I must in truth say that there does
not seem to be a disposition this year—during the past six years that I have
been here I believe the charge could not be brought against the non-official
Members to the same extent as it can be brought this year—that there does
not seem to be a disposition to judge each question before the House on
its bare merits. I hope, Sir, that the electorate will take good note of this,
will demand an explanation of the elected Members as to why they should
not, on many issues like the one before the House just now, where the
interests of the vast majority of the country are involved, why they should
not be all in their places and should not strenuously oppose Government in
their proposals to increase taxation on the common people, 1 see a very
thin House, so far as the non-official side is concerned, and I should not be
surprised if, when the vote is taken on this, the Government win. There-
fore, I hape it will be realised by my non-official colleagues, who have a
very serious duty to perform in this matter—almost a religious duty—that
we cannot afford to let the Government have their own wav, at any rate
go far as additional taxation is concerned.

Now, Sir, with regard to my Honourable friend, Sir Cowasji Jehangir—
I am glad his heart was with my friend, Sir Hari Singh Gour, but his head
seems to have been a little puzzled as to the great responsibility which he
srems to have felt in the matter—probably he will have to be longer in this
House to know that we have no responsibility at all . . .

Bir Oowasji Jehangir: T have already said that we are irresponsible.

Mr. M, K. Acharya: Therefore, it is the Government that must come
forward and consider this question seriously and take two or ten or even
twenty days for that matter. If they take the matter seriously, and defi-
nitely bring forward proposals for reducing the whole Budget expenditure,
we are ready to sit any number of days. The matter is entirely in the hands
of the Government. We say that we do not want additional taxation any
further, and in order not to have the additional taxation, we ray there is
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a practical proposal, namely, that the expenditure should be cut down by
G per ‘dent., and necessarily as a corollary, 5 per cent. expenditure all
round. I cannot understand how this is impracticable at all. I quite
realise it will have to be worked out. That is éxactly the Government's
business. They are here for that very purpose. They are paid for it, and
it is not Sir Hari Singh Gour's business to do it. Therefore I cannot
understand my friend, Sir Cowasji Jehangir, when he said that the proposal
i# good but there are difficulties of many kinds and so on. That is exactly
what we are prepared to meet as far as we can. We want the Government
to work out in all seriousness, so as to avoid additional taxation. I was a
little amused when I heard Sir Dancy Lindsay say something about the
conflict between his pocket and his discretion or common sense. I always
thought that Sir Darcy Lindsay and others of his class had always their
common sense, nay their consciences in their pockets. (Laughter.) In the
matter of income-tax at least all the capitalists all the world over never
find conflict between their conscience and their pockets. However, S8ir
Darcy Lindsay is evidently a very rare exception, and I certainly pay him
all honour for it, if he is really an exception; if he is always prepared to
discuss every question in the same way without letting his pocket or the
cantents of his pocket interfere with his common sense and conscience. I
cannot understand what there is for such a conflict with common sense
in Sir Hari Singh Gour's proposal. Some very great writer has said, and
probably Sir Darcy Lindsay would again say that common sense is a very
uncommon thing. Anyway what he calls common gense may be the reverse
from our standpoint ; for to me it seems to be quite a common sense propo-
sal that expenditure all round should be cut down by 5 per cent., and as
my friend has already pointed out, it ix not a nmew proposal either. It
geems that in 1921, when some of us were not here, the same proposal was

made.
8ir Harl Singh Gour: It was in 1922.

Mr. M. K. Acharya: Then the Government probably had some good
reason to be svmpathetic in their attitude towards proposals coming from
non-officials. The proposal was made, the proposal was acvepted, the
proposal wns worked out, the Budget was revised, and there was a redue-
tion of almost five per cent. all round. What is the grent difficulty.today
in doing that which was done in 1922? T put that question to the
Finance Member, and I hope he will give us an answer. No doubt he
wants more money. according to his estimate, but the estimate can be
revised. Tt was revised at one time, by his predecessor in 1022, because
perhaps in 1922 he could not have been sure of his majority in the
House. Then nlso the Finance Member cowd have said that he had
taken all possible pains. that he had exhausted all his talents for balancing
the Budget or minimising expenditure, and that he was asking for what
was absolutelv necessary. That is just what T think the Finente Member
today says, that every pcssible item has been carefully looked into already,
and will be again looked into: that some special officer will be appointed,
and 80 on and so forth. All that could bhave been said in 1922 also,
bad the then Finance Member been sure of a majority of votes in_the
House in favour of whatever additional taxation he then proposed. Pro-
-bably, if T were in the Finance Member's place, I too might be tempted
to _make the same pleas. put forward the same excuses. All these are
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very old excuses to make such as that the Finance Member has done
everything he can and he still wants more money, und must have it by
additional taxation. Well, let him take Sir Hari Singh Gour into his
confidence and let them both sit together for a week and see whether
they can or cannot reduce under almost every item of expenditure with-
out any Department losing in efficiency. That is the whole point. There-
fore, Sir, where there is a will, theretis a way. When it was said that
it wag impossible, in the present circumstances, to accept Sir Hari Singh
Gour's proposal, I was wondering whether that could be really true. I
say there is nothing impossible under the sun. It is very possible, and
it is a very easy thing, and I think it would be a very good thing too in
view of what is coming. It will be a very desirable thing if Government
do mot go about proposing additional taxation in & year when probably
there will be many exceptional factors to reckon with. For these reasons
I shoudd strongly support the motion of Sir Hari Singh Gour, and I think I
must join issue, draw swords, though I am not a knight, with Sir Darey
Lindsay, who predicted very disastrous consequences as the result, as the
inevitable result, of adopting Sir Hari Singh’s proposal. = Nothing dis-
astrous will happen by reducing expenditure by 5 per cent. Therefore,
I think, Sir, the whole matter is very simple. We, the elected non-official
Members of this House, owe a duty, whatever our personal views may be,
whatever the vested interests may be on this or that side of the House;
and that duty demands that we should go and vote with Sir Hari Singh
Gour. We must demand that expenditure should be reduced by 5 per
cent. under this Department and under every other Department. And
in discharge of that duty, I must stand with Sir Hari Singh Gour.

Mr. K. V. Rangaswami Ayyangar (Madras: Landholders): Sir, I am
afraid, a great deal of influential support has been given to retrenchment
and to reductions under the Departments of Customs and Income-tax.
I sec some other motions also for reductions of staff under the Dostal
Department. I am afraid, Sir, T cannot lend my support to these redue-
tions in the civil Departments. I do pot think that there can be any
reduction of either the lower staff, or the upper staff or any other staff.
The other day we heard the Finance Member making the statement that
the upper staffs are all overworked. The subordinate branches of the
civil Departments are not at all overstaffed or overpaid. We have not
forgotten the grim tragedy enacted a few years ago by the Inchcape
Retrenchment Committea, and it may be within the remembrance of the
House that, when reductions of about Rs. 20 crores were suggested, we
were under the delusion that a corresponding amount of Rs. 20 crores
would be reduced from our taxation. But, Sir, not a pie was reduced
in our taxation. On the other hand, they increased taxation. Sir, we are
now told that a special officer hag been deputed to go into the question
of reduction of expenditure. The House would have greater confidence
had an Indian been appointed as retrenchment officer. Sir, we are not
wanting in Indian officers of high capacity. Mr. Rama Rau is just now
coming back from his daties on the Statutory Commission. Had he been
appointed imetead of Mr. Jukes, an officer who is going to retire, we
would have the utmost confidence in the retrenchments that might be
préposed. . I just now reminded the House, Sir, of what the Inchcape
Retrenchment Committee did.:  They proposed very great cuts in the
subordinate Indian staffs, and it may be within the remembrance of the
[Houte that many Indian people were deprived of their employment on
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account of the Inchoape cuts. Also, Sir, I quite agree with my Honour-
able friend, Sir Cowasji Jehangir, in pointing out that these 5 per cent.
or ¢ per cent. cuts, if accepted by this side of the House, will not be a

practicable proposition, and I oppose this motion of the Honourable Sir
Hari Singh Gour. R

Mr. N. O. Kelkar: (Bombay Central Division: Non-Muhammadan
Rural): Sir, I rise just to offer one argument against the line of argu-
ment put forward by Sir Cowasji Jehangir. He seemed to base his whole
argument upon this, that he sympathises with the object of the cut, but
wants the cut to be made if possible in some other way, as the particular
method chosen by 8Sir Hari Singh Gour is somewhat out of fashion. That
seemed to be his argument. But directly after that the precedent of five
or six years ago was mentioned. It was mentioned in detail, and I need
not therefore go into that. That precedent should prove that the parti-
cular method chosen by Sir Hari Singh Gour is not anything extraordinary.
I will further say this, that the very form in which the Demands are put
before us necessitates following this partioular method and no other. Here
arc 98 Demands put before us, item by item. I do not see here 8 Demand
numbered 99, representing a Demand for the whole total, made up of al}
the items under the 98 heads. If such a Demand were on the paper, perhaps,
wheun that total Demand was made, then Bir Hari 8ingh Gour could have
moved a 5 per cent. cut, on that. But there is no such Demand before
us, a8 Demand No. 99, giving the total of all the Demands that have
gone before. The only way for him to make a cut therefore is to make
such a cut somewhere in the preceding and foregoing items. Then the
question comes up whether the cut is on merits or whether it is a round
or lump cut. I think it is obvious that Jump cuts are a recognised thing.
In the Budget itself we sometimes find amounts put down as rounding
up figures, that is, lump provision. Also when expenditure is provided
for, certain lump sums are provided, and if I remember aright, the
Incheape Committee not only directed that certain lump cuts in expen-
diturc should be made under certain heads, but also a round lump out
on the whole expenditure. 1 do not know exactly what that figure was.
If T am wrong I may be corrected . . . .

Bir Harl 8ingh Gour: Twenty crores and some lakhs.

Mr. X. O. Kelkar: Therefore it appears to me that such a lump out
is not an out-of-the-way remedy certainly. The object of the lump ocut
is to cut down expenditure to that extent and to call upon the depart-
ments concerned to cut their coat according to the cloth that has been
provided for them. It may be said that we may follow the alternative
method of defeating or rejecting some of the items in the Finance Bill,
and thereby reduce the supplies to Government, so that they may be
indirectly compelled to cut down their expenditure. ~But we can only
reduce the revenue and not directly cut down the expenditure; the two
things are not the same. And even supposing we defeated or rejected
some of the items in the Finance Bill, does that not amount to a cut
in the lump? For, after all, a cut made by reducing the revenue has
absolutely no bearing on the merits of particular departments. Therefore,
whether we reject or defeat any particular items in the Finance Bill, or
make lump cuts. I think the result is practieally the same and I should
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say that the proposal of Sir Hari Singh Gour ought not to be rejected
by my friend, Bir Cowasji Jehangir, on that ground. He says he has
sympathy, but his common sense does not permit him to vote for the
thing for which he feels sympathy. It would be & very strange thing
to say that, because the logical conclusion of that is that my friend, Bir
Coswasji Jehangir, sympathises with a thing which is not based on
common sense, or which is not justified by common sense. Does he admit
that he sympathises with things which are not borne out by common
sense? He does not do that certainly. There is a certain recognised
distance between the heart and the head in the anatomy of man, but F
never thought the distance was so great as seergs to have been made out
by BSir Cowasji Jehangir. Probably his heart is shifting from its proper
place to somewhere else—I do not know whether it is into his pockets, or
whether it has gone down into his feet.

Mr. Lalchand Navalrai: Sir, I have heard the reason that has been
given by my Honourable friend, the Knight from Bombay Sir Cowasji
Jehangir, in opposition to this motion. 8ir, 1 support the Honourable:
the Mover of this motion. The reason that was advanced in opposition was-
that it will not be methodical to reduce every Demand by 5 per cent. Bir,
I cannot understand why it cannot he methodical. If a five per cent. cut
is made in this Demand under the head of Income-tax, it would serve as
an example to show that a five per cent. cut could be made in every
Demand that has been made in this House. The amount that is asked for
under this Demand is Rs. 71,99,000. Five per cent. of this would come
to Rs. 8,59,950. May I ask why it is that this cut would not be methodi-
cal or proper, especially when I am ready to show to the House that this
increased income-tax is asked for, not to meet a deficit, but with a view
to keep it as a surplus only? Now, Sir, my main ground is that the
income-tax ig an odious and unpopular tax. History shows that, in Indis,
this income-tax has from time to time been very unpopular. History
further shows that it had been abandoned many a time tnder pressure of
puhlic opinion. ,

Mr. President: The Honourable Member might reserve these general
observations till the Finance Bill comes up.

Mr. Lalchand Navalrai: Very good, Sir. I shall do that. Then ¥
come to the question whether there is any jestification for raising the
income-tax on the merits as shown by the Finance Member. It has been
said that there ig a deficit in the Budget, and on that avcount 70 lakhs
of rupees are required to be raised in this way, by a rise in the inoome-
tax of one pie on incomes of Rs. 15,000 and over, but the facts show
that there is no deficit which requires this sum of 70 lakhs. To start
with, the deficit having been shown, the question—which I am not at
present going into in detail—is as to who is responsible for it. I find un~
warranted predictions and professions were made by the Honourable Sir
Basil Blackett in this House for surplus Budgets and he is now respon-
sible for the present gap in the Budget. The deficit is shown to be 440
lakhs. Now, Bir, let us see how it is proposed to be met with. The levy
of the proposed tax on cotton piece-goods is expected to bring in 125
lakhe, silver 100 lakhs, kerosene 85 lakhs, and sugar 180 lakhs. Total it
up, Sir, and see how much it comes to; it comes to exaotly 440 lakbs.
Why is it then that 70 lakhs more are going to be assessed by increase
in income-tax? It is said then that they are needed for the purpose of
keeping them as a surplus. Is it not a fact that, in 1928-29, and 1929-80,
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there were no surpluses in the Budget at all and yet they were carried
on? There is thus no necessity for it, and why should this odious tax
be gought o be rgised? Why should the popular mind be disturbed? I
gubmit, in these days, it will simply be annoying the public to increase

18 tax. With these words I support the motion of Dr. Sir Hari Singh

Gour, that a five per cent. cut be made in the Demand under the head
“‘Taxes on Income’’.

8ir Purshotashdas Thakurdas (Indian Merchants’ Chamber: Indian
'Cpmmema): 8ir, I did not intend to take part in this debate, but in
wiew of the interest which has been evoked in the course of the debate,
{ feel that I cannot give a silent vote. 1 am for every possible reduction
that can be made in expenditure, and my constituency has been pressing
upon Government the necessity of economy in expenditure. I however feel
that that expreesion of opinion from this side of the House has been suffi-
ciently emphasised on the motion which was pressed to a division—I mean
the motion moved by my Honourable friend from Bombay, Sir Hugh
Cocke. He wanted a committee composed of non-officials to be attached
to the officer whom the Finance Member promised to appoint. Several
‘Members who voted for that motion did not approve of a committee being
associated with the officer at this s{age, but voted for 8ir Hugh Cocke's
motion because they desired to impress on the Government of India that

ey wanted an inquiry in which every possible retrenchment could be
made in expenditure. Now, Sir, this motion of Sir Hari Singh Gour seeks
to take the House one step further; he now .desires that a five per cent.
cut should be made under every head of expenditure now and today. We
have been told by responsible persons like my friend from Bombay, Bir
Cowasji Jehangir, that his side of the House is irresponsible. That has been
re-echoed by others on various sides of the House. I do not know in what
sense my friend, Sir Cownsji Jehangir, meant that, but I feel this, that
what Sir Cowasji Jehangir could have meant was that he had no_respon-
sibility in framing the Budget. T am sure that neither 8ir Cowasji J ehangir
nor even my friend, Mr. Lalchand Navalrai, would like it to be conveyed
that they vote in this House in a manner which is irresponsible. I
submit that even my friend, Mr. Vidva S8agar Pandya. would not like any-
body to say that he votes in a manner which involves no responsibility at
all. I feel that everviedy from this side of the House, who either
expresses an opinion or gives & vote, does so after being convinced that
what he is voting for is feasible and desirable and can be carried through.

Now, T wish to ask if my Honourable friend, who moved this motion,
has made out a case that there is room for a five per cent. reduction under
the head Income-tax on the expenditure side. It is all right for Sir Hari
Singh Gour to say that this House did that in the year 1922. And my
friend Sir Cowasji Jehangir may remember that when be was a member
of the Bombay Government in 1022, he nlso agreed to a lump cut of Rs. 60
lakhs which was distributed by the Government of Bombay emong ihe
carious ‘departments. But, Bir, between 1922 and 1980, there is a tangible
difference. Tt is not merely the period of years; it is the fact that, in
1022, we were at the top of the boom period, when everything had gone
up and when even the Government departments, under the most careful
supervision, had tended to expand unduly. I therefore feel that & 5§ per
cent. cut effected in 1922 can be said to be extremely modest

1eX comparison to the 5 per cent. cut which is proposed today-
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I think, after the inquiry which the Honourable the Finance Member has
promised, and safter the report of the officer is placed before the House
within the next three or four months, we can consider this proposal, and
unless my friend Sir Hari Singh Gour can point out that, under the head
of Income-tax expenditure, certain officers are not required, er certain
emoluments which are now given can be usefully reduced without impairing
the efficiency of that department, I feel that it will be in the highest sense
irresponsible on our part to press this motion.

Mr. M. K. Acharya: No.
8ir Purshotamdas Thakurdas: I wonder who said ‘‘No’.
Mr. M. K. Acharya: I said it

Sir Purshotamdas Thakurdas: I am not sorry, Sir, that Mr. Acharya
caid ‘‘No'’, because ‘‘capitalists’’ as he is fond of calling them, whom he
runs down, may escape income-tax. I do not very much mind his ‘‘No'’.
Mr. Acharya asked if the heavens would fall if a 5 per cent. cut were
made. According to Mr. Acharyas, the heavens were going to fall only
when the Sarda Bill was enacted. I must leave Mr. Acharya to his logio.

Mr. M. K. Acharya: Very bad logic.
Sir Purshotamdas Thakurdas: It is a little better than yours.

Mr. M. K. Acharya: I expected better from you.

8ir Purshotamdas Thakurdas: If you interrupt me in this way, you
cannot expect anything better than what you deserve from me. Now, Sir,
we all want retrenchment. All that we have not is patience. Here is the
Finance Member who says that he is going to appoint an officer and to
place his Report before the House. He wants four or five months, and
.until then the House should have patience.

Sir Hari Singh Gour: Will he then remit taxation?

8ir Purshotamdas Thakurdas: I think the Finance Member will give a
reply to his question. I can't say what he is going to do. All that I do
know is one thing, that when an officer of the Government of India in the
position of the Honourable the Finance Member, in response to consistent
demands from this side of the House, makes a definite statement on the
floor of the House, what is wanted from this side of the House iz to watch
for the next stage and to see what he has been able to achieve. It is
wrong to press this motion at the same Beesion and to compel the impres-
sion, which I am sure is not warranted, that thig side of the House does
really at times take irresponsible action. Whilst, therefore, I am for all
possible economies, I also feel that the Member in charge should be given
an opportunity to examine for himself what is feasible and to tell us what
can be done, and if after that Report, we are satisfied that either the
inquiry has not been complete or it has left a few loose strings, this House
will be quite justified in pulling those up and in pressing our motion. In
the meantime . . . . .

Sir Harl 8ingh Gour: Pressing what motion?

'Sir Purshotamdas Thakurdas: Pressing the motion for retrenchment.
There will be supplementary grants.

Sir Harl Singh Qour: Are you going to wait until . . . .
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8ir Purshotamdas Thakurdas: I think you understand what I am recom-
mending. All I say is that we must wait to see what is feasible, unless
8ir Hari Singh’s idea is to put forward something which will appeal to the
gallery which, I am sure, is not his idea.

Now, Sir, a good deal has been said especially by my friend Mr. Vidya
‘SBagar Pandya regarding what he was pleased to call a conspiracy between
the leaders of parties and the Government. On inquiry of the leader of
‘my party, I understand that Mr. Jinnah was approached by my friend
8ir Hari Singh Gour regarding his motion before the House only yesterday,
and that there has been no conference between him and the Members of
‘the Treasury Benches except on the question of the cotton duties. If,
therefore, my friend Sir Hari Singh Gour feels that others on this side of
the House have not been able to see his point of view, it is not because
they were either reluctant or unwilling to do so, but because he did not
-approach them. Sir Hari S8ingh Gour did mention this to me very spon
-after the Budget was presented, and I think he will bear me out when I
say that I told him that, if he could get the 5 per cent. cut all round,
Tone wou'd be more happy than myself, but I also asked him, at the same
time, if he could find out from Government if they were willing to make
it in the Military Budget. I wonder if, in 1922, the Assembly was able
to do it by negotiations with Government .

8ir Hari 8ingh Gour: I absolutely and emphaticslly deny it. The Gov-
ernment passed it and carried it over the head of the Assembly . . . . .

Sir Purshotamdas Thakurdas: You cannot deny my conversation.
8ir Harl 8ingh Gour: I had no conversation whatever, Sir.
Sir Purthotamdas Thakurdas: With me?

‘Sir Harl Stngh Gour: No, not in 1922,

8ir Purshotamdas Thakurdas: I was wondering whether he was denying
‘the conversation he had with me when he approached me about it. I
then told him to go round and see the other party leaders and find out
from them what their view was. I find that, as far as Mr. Jinnah is
wonoerned, Sir Hari Singh Gour approached him and talked to him only
yesterday. I do not know when he talked to Pandit Malaviva or to my
friend Sir Zulfigar Ali Khan or Sir Darcy Lindsay. I do think, however,
whilst my friend Mr, Vidya 8agar Pandya may have some grievance regard-
4ing what may bave taken place last month in connection with another
matter, it is s little hard and unfair on his part to say that there has been
any ‘‘conspiracy’’ between any Members on the Front Benches on this side
-and the Members of the Government on the other side. If Sir Hari Singh
‘Gour will press motions here without having them thoroughly examined
.and discussed by Members on this side of the House, whose votes he
wants, I am afraid he may continue to have the imaginary grievance
regarding ‘‘conspiracy’’ which, I may say, exists more in Mr. Pandya’'s
imagination than in fact.

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): 8ir, I am
a'most forced to take part in this debate. Sir, I can assure you and the
House and my friend Sir Hari Bingh Gour that, so far as my party is
concerned, it respects no person, nor does it hate any person in this House.
1 think my friend, 8ir Hari Singh Gour, will admit it in a'l frankness. It
.decides on the merits of each question that comes before the House. We
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have maintained this principle, and we hope to maintain it as long as the
Independent Party stands on the floor of this House. Therefore, Bir, if
there is any feeling in the mind of any Honourable Member that, because
this motion is brought by my friend Sir Hari Singh Gour and therefore
he is not going to get our support, it is entirely wrong. I say the day
when we do that, we shall be unfit fo sit in this House. We, Sir, wan
to examine every question on its merits, and honestly to the best of our
judgment, either support or oppose it. '

Now, Sir, having said so much, so far as my friend Sir Hari Singh
Gour is concerned, I would say only one word. I am surprised that my
friend Mr. Vidya Sagar Pandya or even my friend Mr. Acharya should
suggest that there is any conspiracy between the Government and my
party. I am really surprised. At any rate they should be the last per-
sons to make any suggestion of that character. When you make these
suggestions, do you not also judge us with a certain amount of prejudice?
Is that worthy of you? Should you not ask us, ‘‘What are your grounds
for not supporting this cut’’? Should you not ask us, rather than say, that
we have made up our minde in conspiracy with Government. Is that
worthy of you? If you ask me what are my difficulties, I will tell you
straight and frankly. As my Honourable friend, Sir Purshotamdas, has
pointed out, the first time that Sir Hari Singh Gour approached me was
vesterday. The implications of his proposal are very serious, although he
put it in a manner which seemed as if it was nothing. Let us examine this
issue. This House has deliberately expressed its opinion on the cut of Sir
Hugh Cocke yesterday. It was this—retrenchment. We forced that down
upon the Government, that they did not sufficiently retrench. You passed a
vote of censure on the Government. That is what it means in constitu-
tional language. Now, 8ir, if the Government understand the mesaning
of that vote, it means, Retrench, Retrench, Retrench.

Mr. M. K. Acharya: Do they understand it?

Mr. M. A. Jinnah: I think they have got as much intelligence as my
friend Mr. Acharya. Now, my Honourable friend Sir Hari Singh Gour's
proposal for a cut of 5 per cent. means roughly five or six crores of rupees.
Now, 8ir, if he had followed up his proposal logically, he would not have
said, ‘‘Let us wait till the Simla Session; let us wait for the supple-
mentary Demands that may come up’’. From where will the Finance
Member give the supplementary grants if he has got no revenue? Pushed
to it logical conclusion, Sir Hari Singh Gour wants a 5 per eent. cut-here
and now, and when the Finance Bill comes up, he will say, ‘‘Reject every
proposal for fresh taxation’’. Is that what you want?

Sir Harl 8ingh Gour: Yes.

Mr. M. A. Jinnah: Then why do you talk of supplementary grants?
‘Where will the Finance Member get the money from?

8ir Harl 8ingh Gour: From the Military.

Mr. M. A. Jinnah: Then my Honourable friend had no business to say
“Wait’’. I can quite understand if the House chooses to take that
responsibility. 5 per cent. must be cut down in every department. It may
be 8 per cent. in some department, 2 in others and 8 in others, hut the
total should be 5 per cent. I understand that perfectly. The implication
is this, that we must have this 5 per cent. cut, and when the Finance Bill
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comes up, we must reject every proposa] for taxation. Now, my friend
Bir Cowasji Jehangir said it in & manner which made me think that he
did not quite realise the implication of it. He thought that we are not
responsible here.

8ir Oowas]i Jehangir: The constitution makes us irresponsible. That is
why we brought that cut on the Executive Council.

Mr. M. A. Jinnah: My friend is entirely wrong. We are not irrespon-
gible in this House. I dissent from that proposition. We owe a respom-
sibility to our people and to our constituencies. Every one of us carries
a certain amount of responmsibility. Our responsibility is this—that we
have to examine every proposal that comes before us and not only express
our opinion and offer our criticism, but record our vote with the utmost
responsibility that we can command. I am not here merely to go into the
lobby on this side or that as I please, according to my whims and fancy.
I do not record my vote in this House unless I am convinced for or against
the proposition. That is our responsibility. Do you deny that? Are you
going to vote here according to your fancy?

8ir Oowasfi Jehangir: When I spoke of irresponsibility, I referred to the
system. You can make a cut of ten lakhs and the Government will
certify it. The irresponsibility consists in the ocertification. We are
irresponsible to that extent. That is what I meant.

Mr. President: Don’t make confusion worse confounded.

Mr. M. A. Jinnah: My Honourable friend is getting deeper and deeper
mmto the constitutional position of this House. I am not discussing the
constitutional position of this House or of the Treasury Benches or the non-
official Members of this House.

Sir Oowasji Jehangir: Then what are you discussing?

Wr. M. A. Jinhgh: I am discussing a thing you don’t understand. I am
discussing this, and I say most emphatically that no man worth his salt
¢sn say that I am standing here as an irresponsible man. I have to dis-
chatge my responsibility here as much as anybody else.

"Str Cowasji Jehangir: Who doubted that?

"Mr. M. 'A. Fsiah: Therefore I say we have to deal with every question
on its métits fetirladsty, express our opinions and record our votes, scoord-
ing to our own judgment. Therefore, do not be carried away by fanciful
arguments about this 5 per cent. cut. It was made in 1923, You can do
that certainly. My difficulty is this. If T endorse this cut and the prin-
ciple underlying this cut, I must be logically driven, when the Finance
Bill comes here, to veject every new taxation that is proposed by the Bill.
1 am not prepared to take that respomsibility on my shoulders and my
party therefore cannot give their suppott to the underlying pathciple of
this cut which my Honourable friend kes moved.

T4%e Honoursble Sir Geédrge Sohustér: We have had a very interesting
and representative debate, and 1 think my duty does not call upon me to
make a long reply on s subject which has been so fully discussed. I shoul_d
like to say, at the outset, that, as far @s the ‘principle of the miotion is
concerned, I am myself as whole-heartedly as any Member of this House
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in favour of retrenchment. I should also like to say, in justice to the Hon-
ourable and learned Mover of this motion, that I quite admit that there
may be occasions in which the form of procedure which he has chosen
may be the best course to effect the purpose which he has in mind. My
only argument against him has been that this is 1ot one of those occasiuns.
Sir, we had another form of action taken only yesterday in this House,
and in regard to that I should also like to say that, although the Govern-
ment, inasmuch as the motion had in a sense the form of a vote of censure,
as my Honourable friend Mr. Jinnah has pointed out, felt it necessary to
oppose that motion, I am nevertheless very glad to find that what was in
the mind of my Honourable friend, who moved that motion, was almost
exactly what is in my own mind on this matter- I am sure, Sir, this
House will think nc worse of me if I admit a tactical mistake. If I had
Lad an opportunity to discuss the matter with him more fully beforehand,
I should have advised the Government not to go into the lobby against
that motion because I am entirely in favour of what I now understand to
have been the purpose of my Honourable friend in moving this motion.
Now, that brings me to the point of explaining to this House precisely what
I do propose. It has already been explained, but in order to avoid any
misunderstanding I should like to go over the matter again. We propose
that the retrenchment officer, who is to be appointed, shall conduet or
rather shall complete the very careful inquiries which we have already
started into the growth of expenditure in every department of the Gov-
ernment. When these inquiries are completed, I think we shall be in &
position to put before this House a very informative report on the exact
situation. I want to make it quite clear that this is only a first step.
My whole point in this matter has been that, if we are to pursue a policy
of retrenchment now, it must be pursued not only with determination, but
also with intelligence. Our shots must be carefully aimed; they musd
* not go at large all over the landscape, otherwise we will probably do more
harm than good. I do think that, with this report before them, Honour-
able Members will be able to decide much better than they could other-
wise do what ccurse they want the Government to follow, and I have little
doubt that we shall find ourselves in agreement on the lines to be followed
on main points.

Now, it has been suggested to ma by one speaker in this debate that
more confidence would have been felt on the other side in this inquiry if
it had been undertaken by an Indian officer. I can at once assure the
Housc that there has been no question of racial discrimination in this
mattér. It so happened that the officer who has been selected was avail-
able for this duty at this moment, as otherwise he would have been on
the point of retirement. And I believe I am right in assuming that all
Members of this House who have had knowledge of the work of this
particular officer in the Auditor General’s Department will admit that we
could- not have selected one who has a more close knowledge of all the
subjects which he has got to examine or a more fesrless sense of justice
in .recording his .opinions.. Now,- Sir, it has been suggested to me that
Mr. Rama -Rao, who is shortly to be released from his duties in connection
with the Statutory Commission, would have been a very suitable officer to
undertake this work. T quite admit it. and 1f it is possible to make use
of the services of Mr Rama Rao in connection with Mr. Jukes’ inquiry,
I shall be very glad indeed to do s0. As a matter of fact, I de not know
exactly . when Mr. Rama Rao’s services will be -again at the disposal of
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the Finance Department. And another consideration is that in connection
with the examination of the Statutory Commission’s Report, when it is
before us, and also the examination of those difficult financial problems
‘which wa will then have to face, I think it is extremely probable that we
shall have to employ Mr. Rama Rao on special duty to help us in this matter.
Personalities at the present time must be used where they can perform
the most valuable services, but if there is an opportunity of employing an
Indian officer in connection with this inquiry, I certainly will do so. I
‘would, however, remind this House that, in the Finance Department, we
rely almost entirely on the Indisn officers, and they will all, of course,
be closely associated with the work in connection with this inquiry.

“ Now, 8ir, I come back again to the motion moved by my Honourable
dtiend, Sir Hari Singh Gour. He has suggested that his purpose in mov-
ing this motion has nét been properly understood. Sir, in answer to that,
I would say that Sir Hari Singh Gour does justice neither to my intelli-
gence nor to his own powers of expression. His purpose was perfectly
clear, and I understood it exactly as he has repeated it today. But, Sir,
my answer after his second explanation is exactly the same as that which
I gave to him yesterday. He says he is out for general retrenchment. 1
say retrenchment is a subject which you cannot discuss in the abstract;
you must come down to the practical details of the departments with which
‘you are dealing. I have prepared some very full notes on the growth of
expenditure in the Income-tax Department during the last five years, and
T should have liked to go through those with this House, because I myself
welcome this opportunity of going, one by one, through the various heads
of the Demands for Grants in order to explain to this House exactly how
and why expenditure has grown in the last years. But, Sir, as time is
short, I propose to omit that explanation mow. All this ground will be
fully gone over again in the Report which we propose to present to the
House. But I feel quite confident that, in this particular case, as in the
case of the Customs yesterday, I can make out a most convincing state-
ment to this House showing why expenditure has grown, and that the
apparent growth does not represent extravagance.

Then, 8ir, my Honourable friend says that, possibly in the case of the
Income-tax or the Customs Department, you will not be able to achieve
this 5 per cent. cut. ‘“What I am out for”’, he says, ‘‘is a 5 per,cent.
reduction on the total, and it is for you to distribute the details of cuts
that would be made’’. And, then, he always comes back to the same point,
namely, that it is to a reduction in military that he really looks for the
achievement of his purpose. As a justification for adopting his procedure,
he attacks the whole system of non-voted grants. He says that in moving
his cut in this way he is making a protest against the system by which a
very large portion of the Budget is not presented to this House. Now,
Sir, that exactly illustrates the point which I had in mind when I asked
this House to agree with me that, at the present moment, just on the
eve of the consideration of the Report of the Statutory Commission and
of the consideration of all kinds of constitutional reforms, we could not
deal with these large questions of policy. I have no doubt that the whole
question of the ¢ontrol to be exercised by the representatives of the people
‘over matters such as military expenditure will be one of the major ques-
tions which has to be considered in the next stage of constitutional evolu-
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tion. If any one wishes to make a protest against the present system now,
he is at liberty to do so, but to blame the Government for not giving
effect to a change in policy in that particular respect just at the present
moment is, I submit, to make an attack which misses the mark.

Sir, my Honourable friend also complained of the system of over-
budgeting and he suggested that, if we were to revise our estimates, we
might find room for the economy which he has proposed. If the results of the
last few years are examined, it will be found that there has, in fact, been
no over-budgeting, taking revenue and expenditure together. Of course on
certain items we go wrong. It would be impossible to avoid mistakes,
dealing with a country such as India, where all sorts of uncertainties affect
the budgetary results. But on the whole, there has- not been any large
variation from the estimates which have been presented with the Budget
to this House, and I am quite confident in making the statement that
there is no evidence now to show that the practice of over-budgeting ex-
penditure is carried out.

One further point, Sir, and I-have done. The question has been asked
whether, supposing this House spproves the taxes which we are proposing
this year and supposing events turn out favourably, and supposing that next
year we can look forward to a year cf moderate prosperity and recovery
from the depression which India undcubtedly is suffering from today, will
the Government remit taxation? That, Sir, is a question which of course
it is difficult to answer, for it would depend on many factors. ‘But I think
I have indicated to this House very clearly what sort of answer I myself
should give to that question. 1 feel that we have before us now, in the
next stage of constitutional evolution, in the next chapter of the history
of this country, a period when above everything, it is necessary that money
should be avaifable fcr constructive expenditure, for expenditure which will
go to improve the condition of the people both as regards their education
and (what is so closely connected with it) as regards their economic oppor-
tunities and conditions. I believe that, in the next stage of constitutional
evolution, if the provinces, if the Provincial Governments, are to have
greater power and greater responsibility and greater opportunity to work
for the good of the people, they will certainly require larger funds at their
disposal than they at present have. In putting the proposals which I have
put before the House, and in recognising that I am budgeting this year
fog.a year when results have certainly dropped down from the normal line
of progress and advance which has been followed in the preceding six
years, in making those proposals, I have opened the way when the normal
line of advance is again resumed for a fairly substantial surplus. I pray
that things will go well enough for such a surplus to be realised. It can-
not he more than a prayer. because, as things are, and facing the situation
which we have to face, I feel that we want all the revenues which I have
asked you to vote for the immediate period which is before us. But that
does not prevent our hoping and praying for better times in future, and,
when those better times come, I say that what is really required is larger
resources for the provinces in order that they may undertake that con-
struotive expenditure which India so badly needs. But, Sir, taking a line
of that kind does, I recognise, put a very heavy responsibility on the Gov-
ernment and on the Finance Member in particular, for there is nothing
so difficult as to résist demands for expenditure when you have a certain
margin of money in your purse and when you cannot dispose of the demands
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by the simple answer that the money is not there. It is for that reason
that I attach special importance to the appointment of a retrenchment
officer, and to the conduct of a retrenchment inquiry at the present stage.
It is the most difficult task that any Finance Member has to perform to
prevent the growth of waste when he bas any money to dispose of. I
am fully conscious of the duty which rests upon me in that respect, and
from that point of view I welcome the strengthening which is given to my
arm in thas respect by such motions as were passed by this House yesterday.
(Hear, hear.)

Mr. President: The question is:
“That the Demand under the head ‘Taxes on Income’ be reduoed by five per cent.””
The motion was negatived.

Clo;l'khe Assembly then adjourned for Lunch till & Quarter to Three of the

The Assembly re-asssembled after Lunch at a Quarter to Three of the
Clock, Mr. President in the Chair.

Grievances of the Income-tax Office Establishments.

Mr. N. O. Kelkar: 8ir, I beg to move:

*“That the Demand under the head ‘Taxes on Income’ be reduced Rs. 100.”

The object of the motion is to draw the attention of the House to the
grievances of the Income-tax Office estabkishments. 1t is, of course, a small
point in itself, but I think it is & somewhat important point also. In the
first place, I am not asking for increased expenditure to better the con-
ditions of these people. After having voted for a cut in the Demands,
it would be inconsistent for me to ask Government to spend more. But
that is not my point. My point is about the injustice that seems to be
done in the recruitment of the establishment in some of the Income-tax
offices; and this does not necessarily refer to one place like Bombay, but
it is, I am told, common to several other places also. Persistent com-
plaints reach us, sometimes even by post, about these things, and circum-
stances and details are told which, for the moment at any rate, until we get
an explanaticn to the contrary, convince us that the complaints are resl.
It is for that reason that we take up these complaints, and I am not one
of those who think it beneath their dignity to take notice of these things
in this House.. If the nppeals of the subordinates in the services always
received proper attention and anxious consideration at the hands of the
departmental heads, then these complaints would not surely come to us;
and because these complaints are not removed, therefore unions also are
formed of these services and that makes it clear that grievances do exist,
for which effort has got to be made by these people till they are redressed.
One thing more I have to make clear. When I, for instance, bring these
complaints to the notice of the departmental head here, I may say once
for all, the complaint may be taken to be absolutely = impersonal, both
subjectively and objectively. I have not before my mind’s eye any person,
A. B. C. or X Y. on whose affairs the question I am raising may have a
bearing. At the same time, I have not before my mind's eye anybody
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a8 X. Y. Z,, who may be supposed to be wrong in this matter as head
of a partioular department. I do not know to whom injustice is being
caused, I do not know personally who is causing the injustice. I know
the facts; the facts have been placed before me, and I am taking up this
question because I believe there is some truth in the complaints.

On the 4th February last, I put a detailed question to the Honourable
the Finance Member, asking for certain information and embodying in this
question certain facts about certain cases of injustice. In reply to one of
the clauses I was told:

*‘I wish to repudiate, in the strongest possible manner, the insinuation directed in
this part of the question against an Indian gentleman in high official position in whose
absolute impartislity I have complete confidence.’

I have certainly no quarrel with the confidence reposed in that offi-
cer by the head of this department. I was much obliged for the information
given to me in that reply that the person to whom the complaint related
was an Indian gentleman. But I did not want that information. Whe-
ther he was an Indian gentleman or not did not make any difference to
me, if injustice can be brought home to him, and therefore the only pur-
pose of my question was to know whether such injustice had taken place
in particular cases, or whether the state of things generally obtaining in
the department with regard to recruitment was such that injustice of that
kind might be likely and possible. My question went over seven or eight
heads and to moet of them the reply given was:

“I am ullin{ for a report after which I will furnish a written reply to the Honour-
able Member. am also calling for a report with reference to the other clauses.’”

Therefore, beyond practically censuring me for seeking to bestow
censure upon an Indian gentleman, who happened to be the head of the
office, I was not given any information in reply to this question. Since
then, I have not got any reply from the Honourable the Finance Member.
Therefore I am bringing up this question now to the notice of the Honour-
able Member, and I hope that this time, at any rate, I shall get the
required information.

The grievances relate to both the branches, the subordinate service as
well as the superior service. As regards the subordinate services, I under-
stand that the Union of these services under the Central Board of Revenue
have made another representation to the officers concerned, and I am told
that a final reply has not yet been given, or even if it has been given, it
is in dispute. The subordinate service people do not seem to be satisfied
with it, and they are still making representations. With regard to the
higher appointments, the point of injustice seems to be that, either there
are no rules or there are no examinations, or if there are rules and exami-
nations, these rules are not observed and the results of these examinations
are not given weight in matters of recruitment. Outsiders seem to be
brought into the Department; in one case it may be a ste_znggrapheg from
outside who has made some impression upon the Commissioner; in an-
other case it may be a hand from the allied Department of Customs who
sees no prospects for himself in the Department, or in a thl!‘d cage it may
be a man from the Imperial Bank, who is finding his position uncomfort-
able there and has got to be provided for somewhere else. Of course these
are not personal instances in the sense that I know A. B. C. or X. Y.
who are affected or who are mentioned in these particular cases; nor are
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they exhaustive cases, but they are illustrative cases and, I may also say,
specific cases. Therefore, if an inquiry is going to be made, it will of
course be found out whether the instances I have quoted are to the point
of not. The process of selection is always a dangerous one, and it naturally
leads to such oomplaints. Therefore my point is, in the first place, that
I may be informed whether there are definite rules about recruitment, rules
about selection and rules regulating examination, and the progress of
those who have passed the examination and have been brought into line.
The people of this Department have certainly a legitimate grievance that
it is made a dumping.ground for outsiders.

[ ]

It is difficult to say what is precisely the qualification required for an
officer of the Income-tax Department. But it seems to me to be some-
how taken for granted that any man who seems to be clever may be just
put in this Department. It is difficult to accept that proposition, that
anybody, simply because the Commissioner finds that he is clever or
impressionable, should have a place in the higher services. The higher
services are very important services. The clerks in the Department
who have acquired long experience naturally look forward for promotion to
these posts, and certainly they may be permitted to appear for examination
if there is any. But in any oase, where recruitment is to be made by &
local promotion of the people already in service who have acquired ex-
perience, or where it is made through a definite examination, selection and
favouritism and these sorts of things should not come into operation.
That is the only point I wish to raisee I only want information and
nothing more, and my purpose will be served if this discussion is brought
to the notice of the departmental officers concerned and they take a warn-
ing from this discussion.

The Honourable Sir George Bchuster: Sir, in dealing with questions of
detail of this kind, I am obviously in something of a difficulty, because
I bave no knowledge beforehand of what precise points are going to be
raised in discussion, and it is clearly impossible for me, in my position, to
keep in my head sall the details of the various departments which are
technicslly under my charge. My Honourable friend has referred to a
question which he asked and as regards which I promised him some
information which he has not yet received. I must apologise if that is so.
I understand that an answer was recently sent to him in reply to certain
questions. 1 do not know whether that refers to the particular question
which he had in mind. I am told that some information had been sent
to my Honourable friend within the last few days. Possibly he has not
yet received that letter. But in any case, it seems that, if he asked the
question on the 4th February, 1929, and if he has only just received the
particulars, I think it is fairly clear that T owe him an apology, and, if
that is the case, I hope he will accept my apology now for the long delay
which has taken place in giving him the information. Even after I have
heard what my Honourable friend has said, T am not quite clear as to the
precise nature of his grievance, and I feel in cases of this kind, as I felt
earlier in the Session when the question of the grievances of the Currency
Officers was brought up, that it is exceedingly difficult to discuss these
details across the floor of the House. I gather that the chief point of his
charge was that clerks in the Incomie-tax Department in Bombay sre not
promoted sufficiently freely to executive posts and that such posts are
filled by outsiders with no special claims to them.
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Mr. X. O. Kelkar: To the prejudice also of people who have passed the:
examination.

The Honourable 8ir George Schuster: And he did make some sugges-

tions that there was a certain amount of favouritism in dealing
with these matters. That, I am afraid, is a charge which I must
still reject, beoause I still have the greatest confidence, not only in the parti-
cular gentleman to whom I referred in the course of my answer last year,
but in the justice of all the officials in the Department who are responsible
for making these appointments. I am told that, normally, clerks are only
promoted to the posts of senior clerks, Head Clerks, Assistant Superintend.-
ents and Superintendcots, and it is only in exceptional cases that clerks
are promoted to the higher grades of Inspectors, Examiners and Income-
tax Officers. There are no special rules on the subject, since it is not con-
templated that such promotions will ordinarily be made. That is the
system on which we are working. I presume that the system has been
adopted after careful consideration, having regard to the nature of the
qualifications that are required for Income-tax Officers and to the qualifi-
cations which are ordinarily available in the clerical grades. If my Honour-
able friend would submit a reasoned statement on the subject, I should be:
very glad to go into it. But at present, I must presume that the practice -
which has been adopted, after careful inquiries, is the best practice in the’
public interests. I am told that clerks who wish to do so are not debarred
from appearing for the departmental examinations. But, as I have already
explained, the Income-tax Officers are selected from an approved list, and
mere success . in departmental examinations is not regarded as in iteelf a
sufficient qualification for inclusion in that list. My Honourable friend
has said that he is talking in general and not with reference to any parti-
cular cases. But it is very difficult to deal with a question of this kind
unless one has particular instances put before one for examination, and I
think that I could investigate the case very much more effectively if my
Honoursble friend could supply me with the definite illustrations which he:
has in mind in advancing his argument. I feel, Sir, that I cannot at pre-
sent say any more in reply. I am perfectly willing to go into the matter,
and I would suggest that, in confidence, my Honourable friend should tell
me precisely what he has in mind. '

3 ru.

Mr, N, O, Kelkar: I beg leave to withdraw the motion.
The motion was, by leave of the Assembly, withdrawn.
Mr. President: Mr. Gaya Prasad Singh.* Does he wish to discuss the

amendment of Income-tax law?

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): Yes.

Mr. President: I am afraid he oannot discuss amendment of any law
by budget cuts. The Honourable Member is at liberty to give notice of &
Bill for that purpose. ‘ - h :

" Mr. Gaya Prasad Singh: Can I discuss it on the Finance Bill?
_ Mr. President: Certainly. -

: %4To move that the Demand under the head ‘Taxes on Income' be reduced by
Rs. 100. (Amendment of Income-tax law).”
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Income-tax Administration in Bengal. o
Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Bural): Sir, I
beg to move:
“That the Demand under the head ‘Taxes on Income’ be reduced by Re. 100.”

I confess that I did not altogether feel overweighed with a semse of
responsibility even after hearing Mr. Jinnah. I would, therefore, ask the
Honourable the Finance Member to agree to surrender Rs. 100 out of his
Budget of several lakhs, unless his answer to the point that I desire to raise
satisfies my friend, Sir Purshotamdas Thakurdas. (Laughter.) B8ir, I had
several points in mind when I gave notice of this particular motion, but in
view of the progress that we have made in the disposal of the Demands,
1 propose to confine myself to just onme point and I may state to the
House that I have already given an indication of my particular point to &
representative of the Finance Department, who is also an Honourable
Member of this House, so that the Honourable the Finance Member
should not have any difficulty in dealing with this particular point. Sir,
I understand that a few years back a special Income-tax Officer was
appointed in Calcutte and he was charged with certain duties. The view
was taken by assessees that this procedure was illegal; that
the Income-tax Act did mnot contemplate the appointment of
such an officer for the purpose of discharging the kind of duties that
were laid on him. This objection was taken formally before the Income-
tax Officer, and I am told that it was also brought to the notice of the
higher authorities, the Central Board of Revenue, but with that irrespon-
sibility that seems to be peculiar to the administration of the Income-tax
Department, no heed was paid to it. This illegal proceeding went on till
the matter came up before the Calcutta High Court, which stated that the
entire proceedings before this particular officer were illegal, with the result
that the Department has already refunded the income-tax or super-tax
collected as a result of the activities of this officer to the tune of seversl
lakhs. Now, Bir, a8 & revenue earning department we have considerable
sympathy with the administration of the Income-tax Department, but I
should like to know whether the action taken by the authorities in this
particular case really justifies the confidence which it is claimed on behalf
of Government that this Department should enjoy st the hands of this
House.

The Honourable 8ir George Schuster: Sir, my Honourable friend has
suggested a somewhat surprising new form of constitutional procedure.
seems to suggest that this House should resolve itself into a sort of arbitra-
tion tribunal presided over by my Honourable friend, Sir Purshotamdas
‘Thakurdas. 8ir, I cannot leave . . . . .

Mr. XK. 0. Noogy: I said I was prepared to surrender my judgment in
favour of Sir Purshotamdas Thakurdas.

The Honourable Sir George Schuster: That is precisely the result of my
Honourable friend’s suggestion. But, 8ir, I do not know that we need
carry this particular point to the length of inventing mnet# constitutional
forms by which to deal with it. The matter is a small one and I think
quite clear. Undoubtedly a mistake was made in the appointment of that
particular Income-tax Officer. The ground on which the Calcutta High
Court declared the assessments to be illegal was purely a technical ground,
namely, that, while it was open to the Commissioner fo appoint an Income-
tax Officer to perform these functions ‘‘in respect of such classes of persons



THE GENERAL BUDGET—LIST OF DEMANDS. 1677

and such classes of income and in respect of such areas as the Commis-
sioner may direct’’, it was not open to the Commissioner to appoint an
Income-tax Officer to perform all the functions of an Income.
tax Officer in respect of those persons whose cases may be made
over to him by the Commissioner from time to time. In fact, he tried,
under his powers for delegation of his duty, to delegate it in too wide
terms, because the order did not specify the class of persons or the class
of income within the meaning of the section. Actually what has happened
is that most of the assessment declared invalid by the High Court will
have to be made afresh by other Income-tax Officers having jurisdiction,
who will naturally use the notes prepared by this special Income-tax
Officer. The fresh assessments will probably be quite formal, though it is
possible that a few of the assessments will not be able to be made afresh
because the period of limitation may have expired. I suggest that the
mistake is a purely technical one, and one which does not justify the public
or this Assembly in withdrawing its confidence from the Income-tax Depart-
ment. Actually the Calcutta decision has brought to light a real defect
in section 5 of the Income-tax Act, which will probably have to be amended
before long. Pending the amendment of that section, I am told that the
Central Board of Revenue have issued a detailed circular to all Commis-
sioners of Income-tax explaining the provisions of section 5, and suggesting
methods by which the section can be worked with the least administrative
inconvenience. I trust, Sir, that the explanation which I have given will
be satisfactory not only to my Honourable friend but also to Sir Purshotam-
das Thakurdas, to whom my Honourable friend, the Mover of this motion,
has delegated his responsibility in a way no less reprehensible than that
of which this particular Commissioner of Income-tax was guilty. (Laughter.)

Mr. K. 0. Neogy: I am afraid my Honourable friend, the Finance
Member, has missed my point. Is it not the fact that this particular
technical objection was ‘taken at the earliest possible moment, even before
the matter was taken to the High Court, and that the procedure was con-
tinued, despite this warning, and in absolute disregard of all the objections
that were urged on behalf of assessees before the different Income-tax
authorities, which shows the absolutely irresponsible manner in which the
Department is administered ?

The Honourable Sir George Schuster: I very much regret, Sir, that, on
that particular point, I have no information. I will look into exactly what
happened. But I still venture to suggest that, the nature of the irregu-
larity was of such a purely technical kind, that it hardly merits the very
<loquent phrases which have just fallen from my Honourable friend’s lips.

Mr, President: The question is:
*‘That the Demand under the head ‘Taxes on Income’ be reduced by Rs. 100.”

The motion was negatived.

Bir Hugh Oocke (Bombay: European): 8ir. there are one or two gen-
eral remarks I wish to make on this vote, if I may. I shall not take many
minutes. I have noticed in the Annual Report of the Central Board of
Revenue for 1927-28 (paragraph 14 on page 4) that it says that ‘‘arrears at
the end of the year stood at the same level as at the end of last year. The
collections continued to be satisfactory’’. But looking into the figures, it
does not seem that they stood at the same level. I wonder if the paragraph
has crept in from a previous Report. I see that as regards income-tax, the
-uncollected income-tax at the end of March for the three years 1925-26,



1678 LEGISLATIVE ASSEMBLY. [12re Mar. 1080.

[Sir Hugh Cocke.]

1996-2:? and 1937-28, rose from Rs. 45 lakhs, in the first year, to Rs. 51}
lakhs in the next, and to Rs. 54} lakhs in the third, so that there has been
a steady increase in the uncollected balance of income-tax. As regards
super-tax, the figures are still more striking in that, at the end of 1925-26,
they were Bs. 19 lakhs, a year later they were practically Rs. 40 lakhs,
and at the end of 1027-28, they were nearly Rs. 58 lakhs. S0 I do not
think that that statement, in paragraph 14, is quite correct. I hope it will
be poesible, in future, to get this Report out somewhat earlier. I under-
stand that Government close their accounts at the end of March, and that
axything received after the 81st March, goes into the next year. If that
has been so. I should have thought that it should be possible to get all
these figures within a month or two and to issue the Report very much
earlier than now. This Report for 1927-28 reached the Library here in
June 1929, that is, fifteen months after the end of the year.

On one other point I wish to say a few words for future information.
You, Sir, just now ruled out of order the cut of Mr. Gaya Prasad Bingh to
raise the question of the amendment of the income-tax law. I presume thats
had he been going to diacuss the recent enactments and their effect on the
administration, he would have been quite in order. I understand he was
ruled out because he was going to discuss future legislation.

Mr. Gaya Prasad Singh: I was going to discuss the existing law on the
subject and to point out the anomalies and deficiencies of the existing law,
and I wanted to suggest amendments to some of the sections in the
interests of the assessees.

‘Mr. President: The question is:

“That a sum not exceeding Rs. 71,800,000 be granted to the Governor General in
Couneil to defray the charges, which will come in course of payment, during the year
ending the 31st dsy of March, 1831, in respect of ‘Taxes on Inoome'."

'

The motion was adopted.

DeMaxp No. 18—S8avLT.

The Honourable Bir George Schuster: Sir, I move:

“That a sum not exceeding Rs. 83,31,000 be granted to the Governor General in
Council to defray the charges, which will come in course of paymaent, during the year
ending the 3lst day of March, 1831, in respect of ‘Salt'.”

Abolition of the Balt Taz

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadsn Rural):
Bir, it is gratifying to me that I have the high l]:rivilage of moving & motion*
in this House before the representatives of the Indian people, which has
been taken up by a far greater individual to carry on a religious war. It is
also & curious coincidence that the discussion of the subject should fall on
the same day here in this House along with the first day of commencement
of the non-violent war. It in a special privilege for every one of us here
that we are also participators in the great struggle that is being carried on
for the liberation of India. Sir, Mahatma Gandhi, the esint and seer of
modern India has declared that, in order to liberate India from foreign
domination, the first battle that has to.-be fought with the Bureaucracy

acad to Ba 17

*“That the Demand under the head ‘Balt’ be red
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i3 on the issue of salt. Why did he do s0? Because he felt with all the
warmth of feeling that a great heart like his alone could feel for the masses
of the peaple who have to pay this salt tax. My amendment, Sir, is
totally to deny any grant, save and except one rupee, to this Department.
1f the Government can carry on this Department with one rupee, let them
do 80; but we wish to record our protest against this iniquitous tax. Before
foreign rule, salt was free, like water, light and air; but these are now
taxed, except air, and if air is taxed, we shall not be surprised, and we
shall be obliged to shut our noses and cease breathing or pay air-tax, for it
is not possible to live without breathing air. 8o it is also not possible to
live without salt; it is one of the necessaries of life to keep up health and
tc take in a morsal of food. That a civilised government, as the present
Government claims to be, should choose, of all other things, salt, leaving
aside tobacco and other luxuries, as an object to be taxed for revenue, is
not only surprising but perplexing. The debates of this House will show
that all that can be said about this salt tax has been said, and to say any-
thing further, would merely be repetition of those very things over again.
It is & prime nacessity of life, both for men and cattle and without repeat-
ing all that has been said for the abolition of this pernicious tax, T make my
humble appeal to the Government so long they happen to rule this country
to abolish the salt duty

I do not know whether the religious war that has been begun today will
succeed or not. According to my own conceptions of success, I believe
that no great movement has ever failed. 'To ordinary mortals it might
appear that it has been a failure, while it is not se. To a superficial
cbserver it may appear that Srikrishna, Gautama Buddha and Christ have
fuiled, but a careful study of the history of human civilisation will convince:
vou that they have moulded the destinies of the human race, and true
success lies there. They are the great forces that govern this world. 8ir,
I believe that this religious war is bound to succeed, and I invite the Gov-
ernment to join in this religious war and help Mahatma Gandhi in having
free salt for the masses of India. That will be to their great credit, and I
hope that Englishmen on the other side will not be deaf to my appeal, will
not be deaf to the appeal of the greatest man of the world, who in order to
make the Government moral and religious, has launched this non-violent
religious war. Hence, Sir, I am asking that this Demand be reduced to
one rupee, and in this 1 am helping the Government at least to become
moral, to become more religious; and I hope that they will appreciate my
views.

*Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir, I
om here to oppose this Demand for Grant as it stands on the paper and to
support the amendment that has been moved, and I do so with a very heavy
Lut responsible heart. I have not come here today to argue or to reason
on this particular subject; because whatever can be said has been said in
previous years in this House as well as elsewhere. But, 8ir, this year, it
has come to be a subject in the forefront of all Indians and of all Govern-
ment men. It is a queer coincidence, as my Honourable friend to my lett
has ‘said, that it is today, the 12th March, that, in order to liberate the
masses of India, Miahatma Gandhi has launched a religious war and he has
selected this weakest point of the Government. This is a tax ' which

*Speech not revised by the Honourable Member.
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Pinches even the poorest, and every one, every poor man particularly, feels
it to be so. If I reason today, it is not on the iniquities of the salt tax;
1 say, today and now you must abolish this entire Department. If I
may reason, I may discuss whether, if the salt tax is not levied, such a de-
partment will still be necessary. It may be necessary, and it may be the
duty of the Government to deal out salt prepared by the people free all over
the country. I know that, and it is not for me to argue on that point now.
I say emphatically and deliberately, abolish this Department all at once,
for it is only then we can put our heads together and form a small depart-
ment to deal out salt all over the country. Bir, this is & subject over which
today a national war has begun; it is a war of Independence. It is not
reason which will convince the mailfisted Bureaucracy or band of Imperial-
ists. We are told that we are a part of what is called the Commonwealth
of Nations, and here somebody else said we enjoy Dominion Status in
action. There are Dominions which have got a status, and my friends on
the opposite Benches well realise what reason they gave to demand or carve
out the status which they now have, and I am sorry to say that, so long
s that reason is not shown, perhaps they will depend on the brute force,
of which they are past masters. If I can help them to put any sense in
their brains, I should advise them, particularly at the present juncture, to
sbolish this Department altogether, to disband the whole band of officers,
and thus show their bond fides and show that they join hands with the
Indian Nationalists who are crying for Independence, who are rightly
demanding it, and begin a new ers in the world of peace and prosperity,
which perhaps will sooner or later dawn on this country, despite the
attempts of the Bureaucracy. 8ir, with these few words I support the
motion.

Mr. M. 8. Aney (Berar Representative): Sir, I have a cut motion* given
under this very Demand, which was intended to draw the attention of the
Government to a careful consideration of the salt policy they have been
pursuing, in view particularly of the present political situation. As my
friends, Messrs. Amar Nath Dutt and Pandit Nilakantha Das, have practi-
cally argued on the same grounds, I thought it would be.better for me to
participate in the debate raised on Mr. Amar Nath Dutt’s motion. But my
object is rgally this. The motion which I want to make and which I
believe is the one that was moved by my friends, is not brought in with the
object of inflicting any defeat on the Government or getting any success
in this House. That is not the purpose of it at all. On the other hand,
if I put it in different language, the object is to draw the attention of the
Government to the gravity of the present situation and to call upon them
to realise the supreme necessity of revising their policy with a view to
abolish the duty against which the people of this country have been com-
plaining ever sinoce the advent of British rule in this country so to say. My
Honaurable friend, Mr. Jinnah, when he epoke on the last motion, very ap-
propriately remarked that the Members on this side of the Hous.e are not
irresponsible men. and no Member can think that he is irresponsible. He
resented that allegation, which unfortunately my friend, Bir Cowasji
Jehangir, probsbly meant in a different sense. I want also the Members
on this side to realise that, in considering this motion, they resalise the

*That the Demand under the head ‘Salt’ be redauced by Rs. 100. (Abo]ition"of Salt
duty as an effective expedient to ease the political situation in the country).
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responsibility to which pointed attention was drawn by my friend, Mr.
Jinnah, in his speech. The responsibility to which he has drawn our attention
was to the effect that we are responsible at any rate to our constituencies,
and when we consider questions of broad policy affecting our country which
is larger than our constituency, our responsibility is to our country men,
and without being sanguine of any success, or without any desire even of
taking a motion like this to a division, I desire that those who wish to take
part in this debate should realise this responsibility, and with a full sense
of their responsibility, they will fearlessly offer their views and advise the
Government on this occasion. It is in that sense they should approach the
question. That is my earnest desire.

Bir, the question which we have to consider is, whether the salt duty
has been telling upon the people and affecting them prejudicially or not.
This is a question, the reply to which, even on the admissions made by res-
ponsible officers from time to time in different capacities, does not admit of
any doubt at all. In fact, it has been freely recognised that this duty
on one of the prime necessities of life is imposed because that is the only
way in which the poorest man in the country can make his contribution to
the exchequer of the State. The famous despatch of the Duke of Argyle,
which has been frequently relied upon in this connection, discloses the
whole case on the point so far as Government are concerned. The ques-
tion which weighs with the Government is, what is the contribution which
the poorest man in the country can make today to the ex-
chequer of the State, and which, as a citizen receiving benefits of
state protection he is bound to make? And they satisfy themselves with
a reply that the duty on salt is the most inoffensive form in which the
poorest man can be taxed, and it is not materially felt by him. Government
think that there is no harm in securing from him the contribution in the
form of the salt tax. Sir, these arguments have been answered times out
of number. The late Mr. Dadabhai Nowrojee, who is the father of that
national movement which is today culminating in the form of what may be
called a non-violent war between the people of this country and the Gov-
ernment of this country, has in his famous book ‘‘Poverty and Un-British
rule in India’’, demolished this theory of the poor man’s contribution to
the exchequer of the State. He says:

“Whether you tax that man in the form of salt duty or not, there are a thoussnd
other ways in which he is already taxed, and there is no tax which you have imposed
which is not ultimately paid by the poorest man in this country.’”

Sir, the same arguments have been repeated on the floor of the House,
which is the predecessor of this House, the pre-reform Imperial Legislative
Council, by the late Mr. Gopal Krishna Gokhale. In his famous budget
speech of 1903,—I do not wish to saddle my speech with quotations from
his speech, but I will only give reference for the benefit of the Members on
the treasury Benches,—in his famous budget speech of 1908. he dealt with
this argument exhaustively, and exposed the hollowness of the plea that
this is the only contribution which the poorest man makes. He showed
that the poorest man is contributing to the revenues of the State on account
of the forest policy, on account of the land revenue policy, on account of
the customs policy and on account of the excise policy, and in sundry other
ways. Every article of consumption in this -country which is taxed by
the Government is ultimately paid for from the pocket of the poorest man.
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So on that ground it is not necessary to retain this salt duty at all. These
arguments have been exhaustively dealt with before, and I do not want to
go into them.

_The iniquity of the salt tax is obvious to those who know the medical
Opinions on this point. It has been admitted that salt is one of the primary
necessities of life. Every human being must take it in certain quantities
if he wants to retain his health and strength. It has been shown that the
ordinary consumption of salt per capita in this country is only 12 pounds.
1 doubt whether that is the proper figure at all. The total quantity of salt
hvailable for consumption in 1928-29 comes to 2,672,100 tons only. It may
€ven, perhaps, be less. This figure of 12 pounds even is very much below
‘the figure of per capita consumption of salt in other civilised countries. In
Eogland it stands at 40. Even if we make allowance for the consumption
of salt for industrial purposes in England, it will stand at higher than 25
pounds. This has been arrived at after careful calculations by Mr. Ratton,
who is cited by the writer of this monograph, a copy of which I have been
favoured with. It has been published by the Federation of Indian Cham-
bers of Commerce. I have gone through a portion of that monograph, and
it is a very useful book. I wish the Members of the Treasury Benches
would read it, and I am sure it will help them immensely and benefit them.
I find here a careful study of this question from the historical point of
view as well as its effect upon the economic condition of the people. The
consumption is only 12 pounds per head here while it stands at 40 in
England. Even making allowance for industrial consumption, the figure
will not stand below 25 in England. Why is there this low consumption
and what is its effect? As regards salt, the theory which the medical
authorities have propounded is this. The general food of the people of
India, of those who live a vegetarian life so to say, is of such a nature
that it is very poor in salt, and unless they take greater quantities of salt,
they cannot be expected to be as healthy and strong as they ought to
be. Now, I do not wish to give the House any quotations in support of
this proposition. It is admitted by medical experts as well as other per-
sons who were examined as witnesses before the Committee of 1888. Those
are matters of record, and the Court of Directors, approving the opinion of
this Committee have recognised that the monopoly of salt goes to diminish
the power of consumption, which again tells heavily on the general health
of the people. It goes to weaken the people.

Today the position is like this. What is the total burden which the
Indian people have to bear on account of this salt duty? A sum of 7
crores is realised from the salt duty. In 1928-20, we had the figure of
7,59,92,000 or something like that. Put it roughly as 7-60 crores. That
is not the only thing which the consumer of India bhas to pay for his salt.
It has to be taken into the interior and you will see, Sir, that 2 crores
went to the Railway Department as freight for the carriage of salt in the
vear 1928-20. The total contribution made by the Indian people to the
Government Treasury in that year was therefore something like 9 crores,
60 lakhs, When you take that as the real figurc of taxation, which directly
or. indirectly is imposed on the people of India. the incidence of taxation
per head of the Indian population, for the purpose of getting salt. which. is
a primary necessity of life, comes fo something like Re. 0-4-8, or something
more than that. The figure of 8 annas, three pies is based on the calculation
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of 7 crores, but when you take this additional 2 crores, which virtually goes
to the Government Treasury, you will find that the incidence does not come
to less than 4 annas 8 pies. That is really a heavy and severe poll tax, as

the Taxation Inquiry Committee have pointed out, on one of the primary
necessities of life.

Sir Hugh Oocke: Does the Honourable Member suggest free salt and
free carriage of salt?

Mr. M. B. Aney: At least the Honourable Member knows that there is
today free carriage of salt 50 far as the passage of imported salt to the Indian
ports is concerned. I am not going to propound the proposition that the
salt should necessarily be carried free by. the State railways. But the ques-
tion of freight can be easily considered in a different way. All that I am
propounding today is that there should be a policy adopted by the Govern-
‘ment towards a gradual reduction of the salt duty, ultimately leading to
abolition. That is the line on which I am arguing this case, and if the Gov-
ernment accept this policy, then matters of detail can be gone into later on.
All I want them to do now is gradually to reduce the duty with a view to
abolish the same within a course of, say, five years, as they have done in the
matter of opium. It may be said that Government will lose their revenues
to the extent of 7 or 9 crores, snd how can they afford this loss? 1t is a
serious loss which they have to suffer. I, however, know that, whenever
matters of urgent importance were concerned or emergencies had arisen,
the Government of India had not always been unnecessarily supercilious
about their own revenues. Why have they consented, I ask, to the gradual
abolition of the revenue which they were making out of opium till only a
few years ago? Is it not a fact that they have submitted to suffer a loss
of seven or eight crores by the end of the year 1985, in order to fulfil
the international obligations which they have accepted to discharge? They
have played the role of the philanthropists at our cost, in trying to oblige
some other nation, but whenever any relief to the people of our own country
is concerned, they plead financial difficulties and finaneial exigency. My
main complaint is that on account of their obstinate policy, they are not
giving any consideration to the subject at all, in spite of the protests that
have been made on behalf of the people ever since the dawn of public life
in this country and even before. That is the reason why the leaders have
been driven to despair and the no-tax campaign is going to be launched
against this very duty from today. I submit this is an opportunity for the
Government of India to make an honest endeavour and come to asresolve
that they must make a beginning in the matter of removing this duty, in-
stead of allowing the events to run to a point where they must clash with
the people. There is yet time and I hope saner counsels will prevail and
something may be done to avert the actual state of war between the peoplé
of India and the Government of India which now seems otherwise inevitable.
I desire to remind them that we voluntarily made a contribution of 100
crores of rupees in order.to help England in the last war with Germany and
other nations in Europe. So in order to avert war with your own subject-
people, a little sacrifice leading after five years. to actual loss of seven
crores of rupees is really not much and it is certainly worth making. You
may Jaugh at the suggestion; you may even treat the present agitation
appearing like.a small cloud not bigger than your hand with contempt; but
those who know the great personality, respected all over the world, which
is at the helm of this campaign, and those who know the momentum which
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the movement is bound to receive in a short time, owing to his dynamic,
decisive and determined lead, which enforces homage from every Indian,
be he on this or that side of the House, cannot but feel that this is the
psychological moment for the Government of India to act in a statesman-
like manner. It is to that statesmanship of the Treasury Benches, if they
have any, I desire to appeal, and I want them to pounder seriously to see
whether it is not the proper time for them to make a clear declaration from
the floor of this House with regard to the salt tax. Let them say; ‘‘We
do not merely sympathise but fully realise the significance of the point for
which the people are going to enter on the fight, and therefore, we voluntarily
declare that our policy shall be to abolish this salt duty within the course of,
say, five years from now and we are making a beginning from this year
and are prepared to suffer such losses of revenue as may be occasioned by
the abolition of this duty.

What is the ultimate intensity of the interest you feel for the masses
about whom you speak so often? That is the real point. The masses are
undoubtedly behind Mahatma Gandhi, notwithstanding the roseate pictures
of co-operation in the speeches that are being drawn by some of the high
officials on their tours here and there. -All the people may perhaps not be
able to make the sacrifices which Mahatma Gandhi expects of them in this
struggle. But a very large number will. And the hearts of all will be
with him wishing him success all the time, irrespective of your efforts to
the contrary. Why are you allowing the people to run into that mentality ?
That is the point. You should try to rule over the people with their con-
sent, their goodwill and their good wishes. I do not wish to ask the Mem-.
bers of this House, whether they be on this side or on the other side, to
go to a division. On the other hand, I have given an opportunity to Gov-
ernment to give expression to their policy on this subject. If they have
the imagination to visualise the dramatic change such a declaration will
make in the potitical situation, they can take advantage of it, otherwise they
should be prepared to face the situation that will undoubtedly arise in the
country. I want all my countrymen, on this side of the House at least,
to take up an attitude on this question which will indicate that they wish
to stand for the crusaders who are resolved to carry on the battle of the
country, in the success of which lies our real salvation. Tt is for the Gov-
ernment to see that the ultimate issue of our liberty is not solved by
the people by having recourse to a severe struggle with the authorities
but is solved by means of negotiations based on a goodwill between the
Government and people of Tndia. For the sake of restoring that goodwill
the Government must show that thev are prepared tc make the necessarv
sacrifice and adopt a reasonable policy which I presume is likely to appeal
even at this late hour to the great man who has left his home with
his brave soldiers this morning and begun the crusade. Todav is the first
dav of his great march and there are vet nine or ten days more before the
actual ficht begins. Before the brave band of crusaders reaches the destina-
tion, and before the first shot is fired, there is vet time for vou to rectify
the past mistakes and revise your policy.” I earnestly desire the Honourabla-
Members on the Treasurv Benches to realise the gravitv of the situation
and do their dutv to the people who have been supporting them willinely
or unwillinglv at immense sacrifice for the last 150 vears. Be true to the,
salt vou have been eating for all these years; that is all I want to sav today:
in commending this cut on the Salt motion, for your consideration.
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*Mr, Fazal Ibrahim Rahimtulla (Bombay Central Division: Muham-
anadan Rural): Sir, I am glad my friend, Mr. Aney, agrees with the leader
.of my Party that every Member who speaks from this part
of the House, or any part of it, speaks with the full responsibility
-attaching to his statement. It is therefore unfortunate that my friend,
Mr. Aney, should have dragged in the political issue on this question. I,
for my part, would not like to go into the details of this political question,
-except to say that I do net think my countrymen would favour the launch-
ing of the oivil disobedience which the movement at present started means.
T also do not think that the cther point raised by my friend, Mr. Aney, is
-correct, namely, that, by the reduction of the salt duty, you will be able to
-ease the situation in the country. I think the Leader of the Opposition has
made it clear that, as far as the Indisns are concerned, if the Hindu-
Muslim question is settled, they will not accept anything less than full
Domsinion Status. Therefore, I think that the question of the redustion of
the salt duty ought to play a secondary part in the question that is now
-engaging the attention of the country outside this House.

As regards the abolition of the salt duty, I think my friend, Mr. Aney,
‘has forgotten its past history. The Deputy Leader of my party, Bir
Purshotamdas Thakurdas, last year had taken a very strong attitude on this
subject when the motion of my friend, Mr. Kelkar. was debated in this
House, and I must say, to the credit of Government, that they accepted
that motion and instituted an inquiry into the subject of salt, in order to
find out the ways and means to make India self-contained so far as salt
was concerned. I say, therefore, that it is inopportune at this juncture,
-either to press this motion, or vote against this granf, unless and until we
see the Report of the Tariff Board, and this House gets an opportunity of
-expressing its views on it. I think my friend Mr. Kelkar’s speech on this
subject was a very telling and strong speech, and this House practically by a
Jlarge majority adopted that motion. Unless, therefore, that Report is
placed in our hands and g separate day is allotted for its discussion, I think,
I will be right in saying that the House would be well advised in not sup-
porting this motion at this juncture. Bir Purshotamdas Thakurdas prac-
tically voiced the opinion of our party when he said that, if they did not
carry oul the intentions of this particular part of the House, he was pre-
pared to go to the extent of reducing the duty to 8 annas. I do not think
a stronger case than that could have been made out, so far as the atiitude
of our party is concerned. I therefore hope that the Members will not sup-
port this motion, but will allow the Demand to be passed because we do not
wish to raise the issue at present about the abolition of the salt duty, unless
‘we get the Report of the Tariff Board inquiry.

The Honourable Sir George Schuster: Sir, one is in a difficulty in reply-
ing to a debate on this question, because obviously very important issues
have been raised which I would not wish to touch upon at all deeply at
the present stage. Also the subject, as has already been remarked by
several speakers, is a well known and well-worn subject. The unfortunate
article of salt has to bear a multitude of sins, and discussions of this sub-
ject are as experienee has proved to us, not free from passion. I maintain,
Sir, that we are no less the friends of the people if we insist that reason

also should be introduced into the consideration of our policy on these
‘matters.

*8peech not revised by the Honourable Member.
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In the present debate, two maiu points have been raised—the question
of the present political danger and the question of the economic burden of
the salt tax on the people. Now, I do not believe, as regards the political
danger, that any of my Honourable friends on the opposite Benches would
maintain the view that the case would have been met and the political
danger would disappear if we were to abolish the salt tax with one stroke-
of the pen today. As regards the economic burden it is there that I would
ask my Honourable friends to apply reason to the consideration of the
matter. If one investigates the figures, one finds that the actual burden,
as has often been stated in this House, is just over three annas per head
of the population per annum. That, no doubt, may be quite a serious
burden to the very poorest clagses, but if one is considering the advantage of
the poorer classes, surely there are other ways by which a much more-
substantial advantage can be conferred upon them. For instance, take
the results of a constructive agricultural policy. The total receipts from
the salt tax are now about seven crores per annum. I have been told that,
in the Punjab alone, and in the canal colonies alone, the introduction of
improved qualities of wheat meant an increase in return to the cultivators,
brought about in a period of five years, by something like eight crores per
snnum. Those are the sort of figures which count when you are consider-
ing the welfare of the masses of the countrv. Or again, as was mentioned
by some Honourable Member in the course of a recert debate in this House,
if we were to consider the burden which interest payments in respect of
their indebtedness puts upon the poorer classes of the country, that is a
hundredfold more than the figures of the burden on salt. We hope, I
certainly hope, that as a result of the measures which may arise out of
the banking inquiry we may be able to attack that problem, and I main-
tain that, if it is the advantage of the poorer classes that we are considering,
there are far more effective ways of pursuing these advantages than by the
abolition of the salt tax. Or, again to come to salt itself, I think it is
quite possible that, by improving the marketing conditions and the gen-
eral system of administration, it may be possible to put a better quality
of salt and greater quantities of salt at lower prices into the reach of the
people of this country, and that, in that way, you will be able to confer a
much greater benefit on them than you could by merely abolishing the salt

tax.

That brings me to the point mentioned by my Honourable friend, Mr.
Fazal Ibrahim Rahimtulla, namely, the question of the Tariff Board
Report. I have reason to believe that the Tariff Board will go into the
whole question of the salt administration in this country in a very wide-
manner, and it is one of those subjects which I hope will be fully con-
sidered by the public in this country and fully debated in this House. I
hope that we shall have before us recommendations which will improve
matters in this connection and which will touch all those practical points
which I keep always present in my own mind, and which were made in
the debate on this subject last year, and particularly in the speech made by
my Honourable friend, Mr. Kelkar, which I have before me now and to
which reference has already been made. B8ir, T believe that, in these ways,
we can advance the interests of the poorest classes of this country far
more effectively than by this gesture of abolishing the salt tax and leaving
the country itself in financial difficulties for which at present we could

find no exit.
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Mr. President: The question is:
“That the Demand under the head ‘Salt’ be reduced to Re. 1.”

The motion was negatived.

Damage done by the Khewri Salt Mines to the Neighbouring Fields and
the Jhelum District Board Property.

*Raja Ghazanfar Ali Khan (North Punjab: Muhammadan): Sir, T

beg to move:
“That the Demand under the head ‘Salt’ be reduced by Re. 1.”

Sir, I tabled a similar motion in 1927, to invite the attention of the
: Government of India to two matters. One was the grievances
4P of the Khewri Salt miners, and the other was damage by
Khewri salt mines to the neighbouring fields and the Jhelum District
Board property. The Honourable the Finance Member was kind enough
to hold an inquiry into this question with the help of a Member of the
Revenue Board and also the Deputy Commissioner of the Jhelum dis-
trict. I was also invited to join and was present there. The first ques-
tion was more important, and therefore it naturally attracted more atten-
tion of the Committee, and I must express here my thanks to the ¥inance
Department that a large number of those grievances, which I pointed
out, have been removed, but there are others which remain and which
have been the subject of inquiry by the Labour Commission which went
there, and therefore I would not like to raise that question nmow. I may
also express . .

Mr. President: Does the Honourable Member wish to move his
amendment ?

Raja Ghazanfar Ali Khan: Yes, Sir, I am moving. I may also sub-
mit that I am thankful to the Honourable Sir Bhupendra Nath Mitra,
who personally went to Khewri to look into these matters, and he pro-
mised to take a keen interest in them, and so was the late Mr. S. R.
Das interested in the matter.

Now, this question of the damage done by the mines to the District
Board property and the fields around is such a serious technical question
that I do not expect any discussion on the floor of the House would
help the matter at all. My only object in moving the cut is to place
before the Honourable the Finance Member the question whether it
will be possible to hold an inquiry into this matter, which very seriously
concerns not only my district, but my constituency, with a large number
of cultivators, and if he would be good enough to hold & further inquiry
into the matter, he himself presiding with the help of a Member of the
Rev?nue Board, and asking the Punjab Government to send one of their
officials on that Committee, preferably Mr. Brayne, Deputy Commis-
sioner of Jhelum District, who is also the ez-officio President of the
Dnstpct Board, and who takes a keen interest in the welfare of the
zamindars, and if he has no objection, also asking me to give my help in
finding some solution,—if the Honourable the Finance Member would
be good. enough to promise and consider the desirability of holding such
an inquiry, I would not like to press this motion to division.

*Speech not revised by the Honoursble Member.,
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The Homourable Sir @eorge Schuster: Sir, I have great pleasure in
sssuring my Honoursble friend that I shall take the earliest _posslble
opportunity to have the matter inquired into as nearly as possible on
the lines which he himself has suggested.

Raja Ghazanfar A Ehan: I beg leave to withdraw the motion.
The motion was, by leave of the Assembly, withdrawn.

Mr. President: The question is:

“That & sum not exceeding Rs. 88,31,000 be grented to the Governor General in
Oouncil to defray the charges, which will cpme in course of payment, during the gear
ending the 3lst day of March, 1831, in respect of ‘Salt’.”

The motion was adopted.
DemaNp No. 19—Opiom.

The Honourable 8ir George Bchuster: Sir, I beg to move:

‘“That a sam not exceeding Ras. 63,609,000 be granted to the Governor Geueral in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1031, in respect of ‘Opium’.’

Checking the Consumption of Opium and Opium Smoking.

Khan Bahadur Sarfaras Hussain Xhan (Patna and Chota Nagpur
cum Orissa: Muhammadan): Bir, I beg to move:

“That the Demand under the head ‘Opium’ be reduced by Rs. 100.”’

-8ir, I shall not press my motion to a division if I am satisfied with
the information which the Honoursble the Finance Member may give on
the two points that I am going to mention. I want to know as to what
steps Government have taken so far as the consumption of opium is
concerned, and so far as the prevention of opium smoking is concerned.
It is only with regard to these two matters, with which I am very much
concerned, and with which everybody must be concerned—that is opium
smoking and consumption of opium—that I want an answer from the
Honourable Member. 1f I get a satisfactory answer, I shall withdraw
my motion.

"l.'ho Hopnourable 8ir George Schuster: Sir, I think the Government's
policy as regards opium has been made public many times, and I do
not know that I have very much to say to enlighten my Honourable
friend on this subject. My Honoursble friend is perhaps aware that,
some two years ago, the Provincial Governments were asked to make
inquiries, particularly into what have been commonly described as “black
spots’’ for opium consumption. The inquiries are now complete, and
there is to be a conference held at Bimla in May of this year, the pro-
ceedings of which will be opened by His Excellency -the Viceroy. All
the important questions in connection with opium will be discussed ab
that Conference. '

As regards opium smoking to which my Honourable friend partion-
larly referred, the Provincial Governmente are taking steps to §mh§&
smoking altogetlier, or to register and ration addicts.



THE GENERAL BUDGE1—LIST OF DEMANDS. 1689

1 hope, Bir, that that is sufficient to give my Honourable friend the
information which he requires.

Khan Bahadur Sarfaraz Hussain Khan: Sir, I am satisfied so far as
opium taking is concerned, but so far as opium smoking is concerned F
do not know what the Provincial Governments are doing to prevent if,
or how far the matter has progressed. Some action seems to have been
taken, but if the Honourable Member can enlighten me as to what that
action is, I shall withdraw my motion.

The Homourable Sir @eorge Schuster: Sir, I think I gave my Hom-
ourable friend the information which he asks for. It is impossible for
me now to go into the exact details of the action that has been taken
in all the provinces, but I informed him that, as regards opium smok-
ing, the policy of Provincial Governments is to prohibit smoking altoge-
ther and to supplement that ultimate purpose by the registration and
rationing of addicts.

Khan Bahadur Sarfarax Hussain Xhan: Sir, I beg leave to withdraw
my motion.
Mr. Presiient: Is the Honourable Member satisfied?

Khan Bahadur Sarfaraz Hussain Khan: Yes, Sir.
The motion was, by leave of the Assembly, withdrawn.

Mr. President: The question is:

“That s sum not exceeding Rs. 63,690,000 be granted to the Governor Genersl in
Council to defray the charges which will come in course of yment during the yesr
‘mding the 3lst of March, 1831, in respect of ‘Opium’," P e

The motion was adopted.

Deuanp No. 20—Sramps.
The Honourable Sir George Schuster: Sir, T beg to move:
. '‘That a sum not exceeding Rs. 1,000 be granted to the Go General i
Council to defray the charges which "ll o o % duri ar
i ding the 3lst day of Msgch, mai, i:lras;%lz: olfn gﬁ;:;sd' peyment, during the year

The motion was adopted.

Demanp No. 21—Forest.
The Honourable Sir George Schuster: Sir, I beg to move:
“That a sum not exceeding Rs. 8,390,000 be granted to the Governor General in

Council to defray the charges which will i i
ending the 31st day of Msrgh, 1831, in :as;:u?ao;n'F?:e::?.‘?f peyment during the year

Kevision of the Indian Forest Act, Forest Development and Policy in its
Relation to Agriculture.

Mr. M. 8. Aney: Sir, I beg to move:
“That the Demand under the head “Forest’ be reduced by Rs. 100"
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The points which I wish particularly to bring to the notice of the Hon-
ourable Member are mentioned by me in brackets in the motion* on the
Agenda which is probably before him. The first point is this. It will
be remembered by Homourable Members of this House that some years
ago the Government of India brought a Bill to consolidate the Indian
Forest laws into one Act before this House as well as before the Council
of State. When the Bill was before the Council of State, there was a
good deal of debate over it. Attempts were made there first to raise
certain points with a view'to amend that Bill. Bimilar attempts were
also made in this House, but on certain technical grounds it was found
that, being a oconsolidation measure, it was not proper to move amend-
ments of substance to that Bill. In the Council of State particularly an
assurance was given on behalf of Government that they were fully aware
that it was an old Act and probably it had outlived ite time, and a
radical change might be necessary also. But the difficulty which Gov-
-ernment felt, in taking any immediate action on their own initiative in
connection with the Forest Act, was that it was a provineial subject,
and it was eminently. a matter which could not be taken up unless the
opinions of the Provincial Governments were known. They suggested
that, after receiving the opinions of the Provincial Governments as re-
gards the points on which they wanted the Indian Forest Act t6 be
amended, Government would consider the appointment of a committee
to see if the Act could be revised in that way or not. After that, more
than once, by interpellations, I tried, without success, to draw the
attention of the department concerned to the matter and asked what had
been done in the way of getting the opinions of the Provincial Govern-
ments, and i thev had got them, what those opimions were. In my
province, of course, certain steps have been taken, a committee has been
appointed, which is investigating the question of the forest policy in the
provinee, and the Conmmittee is expected to submit its Report shortly. But
I want to know what the Government of India have done to carry ouf
the promise which they gave in the other House, and how far they have
progressed in that direction; whether they have received the opinions
of the Provincial Governments, and what are the conclusions they have
arrived at—if they have received those opinions—as regards the desir-
ability of appointing & committee, or doing something to revise the Indian
Forest Act. Nothing is kmown to us up to this time, although more than
four years have passed. That is the first point I want to know. T am
not going to make a speech detailing the points on which T want the
Tndian Forest Act to be amended; T think it will not be appropriate to
d.:acunn that question here. The point on which T want Government to
give me a reply is why thev have not. up to thia time, informed the
H?nse about anvthing that they might have done to carrv ont the pro-
mise thev gave in the other House and repeated here on the floor of this
House nlso. when the ‘Indian Forest Consolidation Bill wae under dis-

cussion. Nothine is known to us. That is the firat point which T wanf
Government to answer,

“(Non-anpointment of » committes (0 revise the Tndinn Forest Act: Growth of

avnenditnre on forest davelonment in administered i
it > . areas : recommendations nf the Roval
Commission on Agricnlture recarding Forest policy and its relation to Agrienlture.)
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The second point is this. I need not read out the figures from the
big book of Demands for Grants, because the Honourable Member in
charge of the Department is better conversant with them than I am.
But he will see that, in the administered area, particularly in the ad-
ministration of the Nicobar and Andaman Islands, there is an extraor-
dinary rise from 1,201 thousand in 1928-29 to 1,600 thousand in the
Budget for 1980-31 under Forests. There is a similar rise
in some other administered areas also. What are the
reasons for making such a  big expenditure  or increase
in expenditure in regard to these islands for convict settlements,
under Forests? Here, in the volume before us, we have got only these
‘high figures of expenditure, and we are asked to sanction them about
which not a word of explanation is given in justification in these big
volumes. The Explanatory Memorandum slso is silent on that point.
The Honourable the Finance Member, in his speech, has drawn attention
to the fact that there is some rise in the expenditure on Forests on
account of the reclamation of these islands. But what are the reasons
for the rise of the expenditure under this particular head? It is a point on
which there is absolutely no explanation. The rise is considerable, as
it goes up to several lakhs and I want the Honourable Member to give
-us the reasons for the extraordinary rise in expenditure under this par-
‘ticular head, particularly in administered areas. I want to know whe-
ther thev are widening the forest areas there and narrowing down the
areas under cultivation, or whether thev are taking certain steps to deve-
lop forests and forest industries in those areas, or whether the expendi-
ture has gone up for any other reason. These are the points on which
.explanation ought to be given to this House before it is called upon to
vote the extraordinarv amounts put down under this head.

The third point is this. The Indian Agricultural Commission’s Re-
-port is published and their recommendations have been before the Gov-
ernment for =& fairly long time. There is a special chapter
det.'oted to forests, particularly forest administration in re-
latan to agriculture. They have made certain drastic sug-
gestions  as regards  the  classification of forests. @ They have
disapproved of the existing classification of forests, and have sug-
gested that the classification should altogether be changed, that instead
of the present classification there should be three classes of forests based
on certain definite principles. I have not got the Report here just af
Prenent, but I read it some time ago, and I can give the purport of
it. They Ry that the first class, Class A or Class I, should include
forests which contain valuable timber and are useful mainly as commer-
cn.z'] forests. Then there should be a second class containing forests which
will be useful for what thev call nisthar, that is. useful for agrioultural
purposes, fuel and so on. the third class, which may be useful for graz-
ing a8 pasture-areas. The Roval Commission clearly recommended that the
forests should be classified on some definite and intelligible principles
and T want to know whether anv attempt has been made by the Govem:
ment of Tndia to bring this classifiention into effect, as also the various
.nther mwgesfﬁqnn that have been made with a view to make the Forest
Departrpent_ helpful to agriculture, and whether anv steps have been
taken by the Government of Indin in thaf direction. and if so. what are
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the suggestions, and what are the steps taken by the Provincial Govern-
ments, in pursuance of the instructions issued by the Government, and
what are the ways in which the QGovernment of India want
to impress upon the Provincial Governments the necessity for taking
prompt action to give effect to the recommendations of the Royal Com-
mission on Agriculture, particularly in regard to forests. This is the
third point which I want my Honourable friend, Sir Frank Noyce, to
deal with in his reply. I think I have made my points clear. 1 do mnot
want to go into the details, because I do not want to take up much
time. I believe that definite information on these points will be of im-

;lnense value to the Members on this side in voting the grant under this
ead.

8ir Frank Noyce (Secretary, Department of Education, Health and'
Lands): Bir, I believe that this is the first time, at any rate for many
vears, that the Department with which I am connected has emerged into-
the lime light during the discussion on the grants. (Hear, hear.) T wish:
it had done ro on this occasion with reference to points regarding which it
has greater responsibility than those it has at present under Forents. Forests,.
as the House is aware, is a provincial reserved subiect, except m Bombay
and Burma where it is a transferred subject. As regards the three points
raised by my friend, Mr. Aney, I would, in the first instance, express mry
gratitude to him for putting them so clearly before the House. I hope 1
em in a position to give him a natisfactory reply in regard to sll three of
them. As regards the first, the question of the revision of the Indian Forest
Act and. if necessarv, the appointment of a committee to advise in that
matter, I can tell him that the subject was referred to the Local Govern-
ments in 1927 and that the majority of them—practically all of them. I

think—certainly the balance of opinion—were against the revision of the
Act.

Mr. M. 8. Aney: May I just interrupt the Honourable Member? Is.
the Honourable Member aware that the Central Provinces Government
had already appointed a committee to investigate into this question and
that that Committee is carrying on its investigation at this time?

gir Frank Noyce: I am very glad to hear that, because that exactly
proves the point which I am now about to make. The point is, as I have
already said. that Forests is either a provincial reserved subject or a trans-
ferred subject and that the best way, therefore, of approaching this matter-
is for Local Governments to revise the Act on their own account as they
have full authority to do, except in one comparatively unimportant respect,

I think, and that is the disafforestation of forests over a certain area in
extent.

Mr. M. 8. Aney: May I again interrupt the Honourable Member? I
want to know whether it would be possible for the Honourable Member to-
inform us what Provincial Governments have expressed their opinions
against the necessity of revising the Act? Is it possible for the Honourable
Member to specify this?

i 8ir Prank Noyoe: I can only repeat that the reasons against the Govern-
ment of India undertaking a revision of the Act are that the provinces
are in a far better position to do it themselves with reference to the loeal
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conditions and local needs. At this stage of constitutional development,
it would, I think, be inadvisable to revise the Act on general lines for the
whole of India, especially as we are on the eve of a further constitntional
advance which, I think I may safely say, will involve further devolution
in respect of forests to provinces, in which it is at present a provincial
reserved subject. The proper way for this question to be dealt with is by
the provinces themselves, and the Government of India have wisely abstain.
ed froin interfering with their discretion in this madtter.

Now, I come to the second point. My Honourable friend has drawn
attention to what he considers has been the great growth of expenditure
on forests in the centrally administered areas. I have figures, Sir, showing
the annual expenditure for the last 20 years. I do not think it is neces-
sary to go back further than 1921.22. and in that year I find that
the expenditure on the Forest Department in Coorg was Rs. 6,80,000; in
1927-28, it was 24 lakhs. In the North West Frontier Province, in 1921-22,
it was 7% lakhs and in 1927-28, it was just under 7 lakhs. In the Anda-
mans it was nearly 18 lakhs in 1921-22 and 14} lakhs in 1927-28. I need
not refer to Baluchistan and Ajmer, as the forests in those arid tracts are
not very extensive, and neither the revenue nor the expenditure on them
amounts to very much. Now, Sir, even if the figures I had given showed
that there had been a great increase of expenditure on forests—actually
thers has onlv been an increase in the Andamans—I submit that it would
have been perfectly justified. The complaint which I think might justly
be brought against the Government in this matter is that they have not
spent enough on the forests in the North West Frontier Province or in the
Andamans, and that it is onlv now that they are beginning to make an
endeavour to remedy deficiencies in this respect. -

Nawab 8ir Sahibzada Abdul Qaiyum (North West Frontier Province:
Nominated Non-Official): Is it not a fact that a large tract under forests
in the tribal urea of the North West Frontier Province has been taken over
by the Government of India, for which the Indisn taxpayer has not paid
a single pennv, and the income of which will come to the Government of
India in due course?

8ir Frank Noyce: I am sure the Honourahle the Finance Member will
be glnd to hear that. I have before me a Report by Mr. Parnell, a mem-
ber of the Indian Forest Service, who wns appointed to investigate certain
forest questions in the North West Frontier Province. He reported that
at present there is no scientific management of the forest areas lying in
the unsettled tracts of the Province, and in the tribal territorv beyond; in
fact, he has stated that the forests have been destroved rapidlv by indis-
criminate feeling. The management of these forests on scientific lines is of
the utmost importance for conserving water in the important tributaries
of the Indus river and for ensuring the growth of suitable timber for agri-
cultural and domestic purposes. I submit, Sir, that. at any rate, the Mem-
bers of this Assembly, who come from the Punjab. should whole-heartedly
support the Government of India in any measures they take for the conser-
vation and development of the forests in the North West Frontier Province
for on the conservation of these forests depends in a large measure
the economic wolfare of the Punjab, especially on the conservation of the
forest areas on the hendwaters of the great rivers which flow from that Pro-
vince into the Punjab. A proposal has been submitted to the Standing
Finance Committee, and approved by them, for an expenditure. I think,
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-of about Rs. 80,000 on this measure of conservation during the forth-

coming year, against which Government hope to realise about a lakh and a
half on the timber imported.

Now, Sir, I turn to the Andamans. There again I want the House to
realise that, in the forests of that island, covering, as they do, I think, about
five-sixths of the whole island, the Government of India have an asset
.of the greatest potential value.

(At this stage Mr. President vacated the Chair which was taken by
Mr. Deputy President.)

The Budget of this year for the Andamans contains proposals for expen-
diture of about Iis. 4} lakhs on forests. I wish to follow the example of my
Honourable friend, Mr. Aney, and not to make too long a speech, and there-
fore I will not repeat passages from the lengthy memorandum which has
been submitted to the Standing Finance Committee, showing the present
financial position and the future economic progress of the Forest Depart-
ment in the Andaman Islands. 1 will refer my Honourable friend
to the substance of that memorandum, which has been included
‘in the proceedings of the Standing Finance Committee, and hope that it
will convince him that Government are acting wisely in proposing, as they
-do, to expend some Re. 4} lakhs on the organisation and conservancy of
forests, on the replacement and improvement of the present plant and on
‘the introduction of mechanical extraction to supplement extraction by
animals. The position as regards the Andamans is, Sir, that we are deve-
loping a most promising market abroad. If, as we hope, economical
measures to extract timber and also to bring the supply up to the demand
can be satisfactorily organised and if also freight can be satisfactorily
arranged. so as to ensure prompt and regular compliance with orders, the
forests of the Andaman Islands should prove a source of steadily increasing
revenue to Government. I think, Sir, we are very wise in developing this
asset on business lines. -

The third point which my Honourable friend Mr. Aneyv raised was in
regard to the recommendations of the Royal Commission on Agriculture in
regard to forests. He asked, what had been done about them. They were
referred to Local Governments, and T hope very shortly to place before
this House a document showing the progress which has been made by the
Local Governments, and not only by the Local Governments, but
also by the Government of India. in giving effect to them. It
is, ag the House will see, a rather lengthy document. The only
point Mr. Aney raised in regard to it, was to ask what the Local Govern-
ments have done in regard to the classification of their forest areas. It
is all set down here. T do not know whether he would wish me to read
it. Perhaps I think the best plan would be for me to give him one short
extract—that relating to the Punjab. The Punjab Government reported:

“There is no room for any such reclassification —that is the reclassification proposed
by the Royal Commission—in the Punjab. Practically all the major forests have alrendy
been handed over for cultivation and the question of the remainder is under considera-

tion. The remaining forests in charge of the Forest Department are protective and
ommercial forests in the hills and low hills and must be preserved.”

Mr, M. 8. Aney: Ts that typical of the opinions received from other
“provinces ?
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Sir Frank Noyce: There are also reports from Madras, the United Pro-
vinces, Burma, Bihar and Orisss and the Central Provinces. The Hon-
“ourable Member will be interested to hear what the Central Provinces have
said. They say that the matter will come under consideration by the
Forest Inquiry Committee, to which it has been referred. I am afraid, Sir,
‘that the majority of the Local Governments were not able to do very much
in carrying out the recommendations of the Royal Commission on this
‘matter. Possibly, owing to my own connection with the Commission. the
‘Commission laid too great stress before what has been done in Madras in
‘this matter, perhaps not realising sufficiently that conditions in Madras
ate rather different from those elsewhere. However, the Honourable Mem-
ber will very shortly be able to satisfy himself not only why the provinces
‘have not bheen able to do more than they have done in this respect,
‘but also as to what they have done in regard to other matters; that is not
‘only in regard to forests, but in regard to all the other recommendations
‘contained in that very bulkv volume, the Report of the Royal Commission
on Agriculture. I hope my Honourable friend will find this explanation
-gufficiently satisfactory and will not desire to press his motion.

Mr. M, 8, Aney: I ask the leave of the House to withdraw my motion.
The motion was, by leave of the Assembly, withdrawn.

Mr. Deputy President: The question is:

*“That a sum not exceeding Rs. 8,309,000 be granted to the Governor General in
©Council to defray the charges which will come in course of payment during the year
-ending the 31st day of March, 1831, in respect of ‘Forest’.”

The motion was adopted.

‘DEMAND No. 22—TRRIGATION (INCLUDING WORKING ExXPENSES), NAVIGATION
EMBANKMENT AND DRAINAGE WORKS.

The Honourable Sir George Schuster (Finance Member): Sir, I beg to
‘move: '
“That a sum not exceeding Rs. 20,26,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year

-ending the 31st day of March, 1831, in respect of ‘Irrigation (including Working
‘Expenses), Navigation, Embankment and Drainage Works'.”

The Famine Fund, Famine Protection and Irrigation.
Mr. N. O. Kelkar: Sir, I beg to move:

“‘That the Demand under the head ‘Irrigation (including the Working Expenses),
Navigation, Embankment, and Drainage Works’ be reduced hy Rs. 100.”

Sir, I wish to draw attention by this motion to the question of the
famine fund, famine protection and irrigation. It may appear at the
outset that we are again up against & provintial reserved subject. I
know that irrigation is a provincial subject, but I intend to deal with the
subject from an all-India point of view, and not from a provincial point
of view. The Honourable the Finance Member is bent upon looking into
‘many things and trying to solve many problems. Here is one problem
which T would like to put before him, and it is such a problem that, if
he will be able to solve it to some extent, I think he will be quite pleased.
The point I wish to make is about the insufficiency of the amounts spent
on irrigation works. In order to make out my point, I shall just give B
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few faots briefly. The total irrigated area in this country is only 18 per
cent, of the total cropped area: that meaps that 82 per cent. of the area
is still at the mercy of the monsoon; and for this area we are not able
to do much practically. Then coming to the provinces, we find thas, out
of thig 18 per cent. of irrigated ares, Bombay has got as its share only,
12 per cent., the United Provinces and Ma have got 24 per ocent.
each, and Punjab has got the largest share, namely, 45 per cent. Of
oourse all these figures are out of the 18 per cent. of the total cropped
area in the country. Out of this, let us take Bombay; and I am bringing
up this question with special reference to Bombay, though it is an all-
India question. When we turn to Bombay, we find that, out of 328 lakhs
of acres under cultivation, only 41 lakhs of acres are under irrigation; and
out of that 41 lakhs of acres, 80 are in Bind alone. Therefore it comes
to this, that the Bombay Presidency proper has got to its credit at present
only 11 lakhs of acres out of 218 lakhs of cropped area. That is, not more-
than four per cent.; and I suppose it is generally recognised that the
Bombay Presidency stands in the greatest need of irrigstion—more than
any other province in India. Out of these 11 lakhs of acres under irri-
gation, again, the Btate canals do not irrigate even half of these lands:
the rest is done by well irrigation from private wells.

1 have given this House, in a small com , what & small area is really
benefitted by irrigation in the Bombay idency proper. Now, Bir,
.special engineers were appointed from time to time to consider this question,
because it was found that the Bombay Presidency suffered perhaps more-
than some other presidencies from famines, and the reports of the engineers
were before the Bombay Government for about 25 years. Bome works,
out of the works suggested, were of course taken in hand; and one of them
is the Nira canal. But two or three other works and projects are remain-
ing vet in the files of the Department and they have not been tackled. I
may give one specific instance of the condition of the Bombay Presidency
in this matter, and that is about the special inquiry which was set¢ on:
foot by Sir Chunilal Mehta, when in charge of irrigation, by appointing'
8 special engineer with an establishment under him. That was in 1925,
and the latest I hear js that that Department has been closed from the
1st of March. I understand some projects have been prepared by that
engineer and perhaps one of themm has been put into operation: but,
generally spesaking, all these efforts and investigations have ended only
in paper projects, which will now remain on the shelf. @What is the
reason for this? The reason alleged is of course financial stringency. We
all know that the Bombay Government are on the point of bankruptoy.
It was a wonderful sight to see the Bombay Government somehow
balancing its Budget this year; but we must remember that, in whatever
way Bombay may be balancing its budget, we know for a fact that the
Bombay Government have already spent crores of rupees and wasted'
them, for example, in development schemes which refuss to develop,
reclamation schemes which no one claims to be wise or prudent—nob
even jts authors, and building of chawls which refuse to %e tenanted.
That is the sum and substance of the different projects upon which the
Bombay Government have actually wasted crores and crores of rupees.
Of course I cannot say that about the Sukkur Barrage which will require-
a cost of about Rs. 20 crores, I am told. There are two opinions about
the success of the Sukkur Barrage, but I will not go into that now—no-
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©one knows what is going to happen, considering especially the vagaries of
the Indus River; but we all hope, at any rate, that in return for the

great cost that is being incurred, Sind will be greatly benefited by this
arrage.

But, what about the Bombay Presidency proper? As 1 have just now
vold the House, a very small percentage of the cropped ares is under
irriggtion. It ig this presidency which is the most liable to the vagaries
of the monsoon; it is more or less a hilly country, arid country; and that
presidency therefore requires more than any other the artificial said of
irrigation. But it is precisely in that province that, while crores of rupees
hsve beep spent ypon these mad projects, sufficient money is ngt being
found to carry on the Department which was set up in 1925 and to give
effect to the projects which are already in existence and for preparing
new projects. That is the state of things in ithe Bombay Presidency.
Now, why is this happening? I say this happens because the Provincial
Governments are abusing their financial powers, and the Central Govern-
ment have not got sufficient control. Of course I do not wish to say that
there should be no provincial financial autonomy. Certainly Provincial
Governments should be entitled to claim that autonomy, but why I bring
in the Central Government is this; that just as the railways are an all-India
department, and the Government of India regard themselves as responsible
for their advancement, similarly irrigation is a subject which is really an
all India subject, though for the sake of administrative convenience it
might have been handed over to the provinces.

With regard to loans raised for these schemes, I think they have,
first of all, to get the consent of the Indian Government, and no project
is put forward or can be kept back, once it is in progress, without the
consent of the Central Government.

Now, 8ir, why do 1 bring together these two things, railways and
irrigation? 1 do it for this reason, that somehow Government have had
& soft corner in their hearts for railways and not for irrigation; though it
can be proved definitely on paper that irrigation is after all more beneficial
to the people at large than railways. What is the service that the railways
render? They carry food. But how can the railways carry food if the
fields do not produce the food crops?  Therefore we must primarily,
concern ourselves with helping agriculture to produce the food crops, rather
than the railways or roads to carry the food. That is the problem, and
it can be conclusively shown that, whereas crores and crores have been
spent upon railways and especially guaranteed railways, money has always
been denied to irrigation workss Now, if there are famines, it is the
primary duty of the Government to spend on famine relief, and Govern-
ment have spent not a little on that head. In 1885 they spent one crore
of rupees on famine relief, in 18768 they spent 8} crores of rupees, in
1898 they spent something like 7 crores, and in 1899, a year in which
India had seen one of the gfeatest famines, Government had to spend
about 15 crores of rupees. course, I quite recognise that, in famine
times, the railways do help to carry the food from onme tract to another,
from one province to another, and in that way they help to keep down
the misery of famine. But that is once in a way. Now, what do the
Railways do with regard to the rural population in ordinary timea? I do
not th{nk they are so serviceable. They only, instead of helping ‘the .
villager to produce more food, I suppose, bring to his very door many
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really useleas trinkets for which he bargains his food. I wish he could
be prevented from bargaining his food for the trinkets, which are ultimately

practically useless to him.

Now, look at the financial aspect of it. Have the Railways paid
Government more or has Irrigation paid more? From the facts I have"
got, I can say that, after all, irrigation has paid Government more than
the Railways have paid. In respect of irrigation we have got an estate
worth about 108 crores of rupees, and it pays us 6'47 per cent. of interest.
On the other hand, we have got on a Railway estate of 700 crores of
rupees that pays us, I suppose, over 5'4 per cent. of interest. There is &
clear difference of one per cent., taking all investments for all these
yoers together, and therefore it is obvious that we must spend more on
irrigation, because irrigation is a more beneflcial and business-like proposi-

tion than the Railways . .

Mr. Deputy Pregident: I hope the Honourable Member will now con-
clude his remarks. .

Mr. N. O. Kelkar: I shall not read any extracts now. I will simply
call the attention of the Honourable the Finance Member to paragraph
B51 of the Famine Commission’s Report of 1901. In that Report it is
stated that preference should be shown to Irrigation works rather than to-
Bailways. Then I will read out just one remark, and it is this:

“The test of a productive work requires that within ten years of its commencement,
the r'oyoct should meet all the working oxrn-u as well as the interest charged from
the date of its initiation. None of the Railways’’ (Aere is an observation which should
de borne in mind by the Govermment)—‘‘none of the Railway Companies could have
satisfied the rigid test laid down for productive irrigation works, or shown a satisfactory

position after meeting all charges that the irrigation works show."

Mr. Deputy President: Order, order. I think the Honourable Member
must now conclude.

Mr. X. O. Kelkar: 8ir, that brings me to the end of my theme, and
that theme is that Government ought to spend more on irrigation than
on railways, and let us all welcome the bresk in the mad career of the
extension of the railways which we seem to have reached.

The Homourable 8ir George Schuster: Sir, I am replying to my
Honourable friend’s motion, although the subject with which he is dealing
is really and properly, omm-dm%e fo its title, the responsibility of my
Honourable colleague, the Member for Industries and Labour. But, Sir,
I am speaking in reply for two reasons, first because my friend addressed
his remarks very particularly to myself, and secondly because,—and I
hope that you, Sir, and my friend will excuse me for saying so,—the
whole of his speech was entirely irrelevant to the motion before the House.
The motion before the House relates to irrigation in centrally administered
areas, and my Homoursble friend’s speech, I think, dealt entirely with
irrigation in the provinces . . . .

Mr. W. O. Kelkar: I want the Government {o extend their operations
in respect of irrigation to . . . . .



THE GENERAL BUDGET—LIST OF DEMANDS. 1699

The Homourable Bir George Schuster: But when my Honourable
colleague, the Member for Industries and Labour, brought this point to-
my notice, I particularly asked him not to raise a point of order, because
1 myself was so much interested in what my Honourable friend was saying
on the subject. The subject which he has raised is one in regard to
which I must tread very warily, for it is almost impossible for me to
avoid stepping on somebody else’s toes if 1 gave a sympathetic reply. For.
instunce, if I expressed my whole-hearted agreement with him that the"‘
Government of India had attempted in the past to consider railway deve-
lopments almost exclusively, to the detriment of other forms of economic
devclopment, 1 should obviously offend my friend the Member for Com-
merce. But perhaps he will allow me to go so far as to say that I have
listened to the case which has been made, with very great interest and
with a very great measure of sympathy. For, after all, what we are aim-
ing at is, as the Honourable the Mover has pointed out, economic produc-
tion, and economic production begins with agriculture, and the surest formn.
of agriculture in a country like India is that with irrigation. But it is im-
possible to say very much on this subject. because it is so very largely
at present a provincial subject. But there again I would like to venture
on an expression of sympathy with my friend’s arguments, because,
although irrigation is a provincial subject, the Government of India as
the bankers for the provinces, have a very close interest in the results.

My friend has referred to the Sukkur Barage scheme. There, although
the Government of India have no control over the dpolioy of development,
the Government of India unfortunately have to find funds for carrying it
out, and if the results are unsatisfactory, it is on the Government of
India that the chief financial burden, so far as ways and means are con-
cerned, will fall. I would only like to say this, as regards the province
of Bombay. to which my friend referred. 8o far as I have had an oppor-
tunity, I have, in virtuc of my position as a banker primarily to the
province, attempted to take a great interest in what has been done and.
what is being done, and although we are now in a state of considerable
financial stringency, and although it is the policy of the Government to
restrict capital expenditure, I have gone eo far, in dealing with the Gov-
erninent of Bombay, as to say that, if money is required for the proper
development of a project like the Sukkur Barage scheme, and especially
the proper development of the agricultural side of such a project, the
Government of India would do their very best to see that money was
available on terms which did not make the burden too heavy for the-
Government of Bombay. It is essential that our financial resources should
be applied to those purposes which are going to give increased production
of wealth in the country. On that I think I need say no more except
this, that possibly in the course of the discussions which I hope to have
shortly, together with my colleagues, with the representatives of non-
official parties on a suggestion which was made in the course of the debate
by my friend, Mr. Shanmukham Chetty, as regards the oonstitution of
something on the lines of an Economis Advisory Council, it may be
possible that such a subject as this will ind an appropriate place. I feel
that this is one of the subjects on which it is necessary for us to have
some means of combining the various departments and sharing our views
with representatives of public opinion. Sir, I hope that, it my friend will
agree with the view I have taken, that his speech was irrelevant to the

motion which he has moved, he will be prepared to withdraw his motion
for the out he has asked for.
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Mr. . O. Kejkar: 1 withdraw my motion, Sir.

The motion was, by leave of the Assembly, withdrawn.

Mr. Deputy Presidemt: The question is:

“That a sum not exceeding. . . . ™

Mrx. B. Das (Orissa Division: Non-Muhammadan): I also have s motion
No. 88,* Sir, and T want to spesk.

Government’s Embankment Policy.

M. B. 7. Sykes (Bombey: European): Siz, I move:

*That the Demand under tho head ‘Irrigation (inoluding Working Expeuses), Navi.
getion, Embaskmeat. and Drainage Works' be reduosd by Ra, 100,

I am moving this cut in the hope that Government will give some further
explanation of their embsnkment policy. The only exposition of the policy
which we have had is the one that was given during a debate in another
place during the Beptember Bession, and the view of the Government of
India and its professional advisers. which was then given to the Council of
Btate, was that the method of controlling floods by the erection of bunds
on the banks of the rivers concerned was not a suitable one, and the reason
given was that, as a result of this procedure, the beds of the rivers would
almost certainly rise. .

That may or may not be the case. Most people of experience in works
of this class would probably hold that the comstruction or non-construction
of bunds has very little to do with the levels of the rivers. The view of the
Government therefore requires justification on other grounds, and as no
others have been given those interested in this matter, they are curious to
know how the Government have arrived at their conclusion. The more so
as some ten years ago the Government of India spent large sums of the
British taxpayer's money on works of precisely this character on the
Euphrates and the Tigris. I have therefore moved this cut in order to
ensble Government to explain their policy.

The Honoursble Sir Bhupendra Nath Mitra (Member for Industries and
Labour): Sir, 1 have not got much time to reply at length to my Honour-
able friend Mr. Sykes, but ] am aftraid he has misapprehended as a declara-
tion of policy a quotation made by the Becretary in the Department of
Industries and Labour in another place from a note by the Consulting
Engineer to the Government of India. However, Sir, I find that a com-
mittee of expert irrigation engineers, which dealt with the question of the
Orissa floods. and which consisted of Mr. Addams Williams, Mr. Bishan
Svarup and Mr. I). G. Harris have more or less subscribed to the same
view. I shall read a passage from that Report. This is from paragraph
17, on page 8 of the Report, and I give the reference in case I cannot finish

reading the quotation:

“It must be clearly srupad that, in & deltaic area, there must be flooding; it is
nature's method of land Tormation, and any efforts 10 prevent it are doomed to failure
from the outset. It might, for example, be suggesied thai every river should be
embanked on both sides the point: where it leaves the hills to the ses; the result
would metely be that it would doposit silt in its bed, the bed wonld rise, the floods
wonld fise and the sibankments have to be raised to correspond, until eventoally these
embankments would ressh w size st which they csald no Jongsr be maintained, ete. ete.”

**That the Demand under the bead ‘Irrigation (including Working Expensss), Navi-
Gﬂm, bankment snd Drainage Works" be ' b;‘ﬂl. 1&' (Amlﬂkm& of

ster.way Engineers to control floods and waterways.)” '
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1t after the expression of that opinion by this Committee the Govern-
ment of RBihar und Orissa follow that adviece, they are welcome to do so, but
the Government of India have so far not declared any policy in the matter.

Mr. Deputy President: Order, order. Do you want to press your motion
Mr. Sykes?
Mr. K, ¥, Sykes: I am waiting to hear the Government explanstion.
Mr. Deputy President: The time is up. Do you want to withdraw?
Mr. E. ¥. S8ykes: I do not wish to withdraw.
Mr. Deputy President: The time is now over (it being Five of the Clock).
b r.a. The question is: :

““That the Demand under the head ‘Irrigstion (including Working Expenses), Navi-
gation, Embankmnent and Drainage Works' be reduced by Rs. 100."

The motion was negatived.

Mr. Deputy President: The question is:

“That & sum not exceeding Rs. 20,26,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 3lst day of March, 193], in respect of ‘lrrigntion (including Working
Expenses), Navigation, Embankinent and Drainage Works'.’

The motion was adopted. -

Dguanp No. 23 —IxpiaN Poxts ANp TFLEGRAPHS DEPARTMENT (INCLUDING
WORKING EXPENSES).

Mr. Deputy Pres'dent: The question is:

“That o sum not exceeding R« 11,34,04,000 he zranted to the Governor General in
Council to defray tha charges, winch wi't come in course of payment, during the year

ending the 31st day of March, 1831, in respect of ‘Indian Posts and Telegrapbs Depart-
ment (including Working Expenses)'."

The motion was adopted.
DeMaxp No. 24.—Ixpvo-EvrorEaN TELRGRAPI DEPARTMENT (INCLUDING
Wouking ExPENSES).
Mr. Deputy President: The question is:
““That s sum not exceeding Rs. 20,33,000 be granted to the Governor General in

Council to defray the charges, which will come in course of pavment, during the year

ending the 31st day of March, 1031, in respect of ‘Indo-European Telegraph Department
(including Working Expenses)'.’

The motion was adopted.

Dxuanp No. 35.—INTEREST oN DEBT AND REDUCTION OR AVOIDANGE OF DEBT.

Mr. Deputy President: The-question ie:

“That a sum not exceeding Re. 1,3533,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year

ending the 3lst day of March, 1051, in respect of ‘Interest om Delit and Reduction or
Avoidance of Debt'.”

The motion was adopted

.
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DEMAND No. 26.—INTEREST ON MISOELLANBOUS OBLIGATIONS.

Mr. Deputy President: The question is:

“That & sum not exceeding Rs. 47,37,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the {1."
:ldn.g the 31st day of March, 1831, in respect of ‘Interest on Miscellaneous Obligs-

m .”

The motion was adopted.

DenMAND No. 27.—StAFF, HOUSEHOLD AND ALLOWANCES OF THE GOVERNOR
GENERAL.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 4,987,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 3lst day of March, 1831, in respect of ‘Staff, Household and Allowances of

the Governor Genaral’.”
The motion was adopted.

DEMAND No. 29.—CouUNCIL OF STATE.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 1,22,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1931, in respect of ‘Council of State’.”

The motion was adopted.

No. 80.—LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMBLY

DEeMAND
DEPARTMENT.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 7,47,000 be granted to the Governor (Qeneral in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1831, in respect of ‘Legislative Assembly and Legislative

Assembly Department’.”

The motion was adopted.

Demanp No. 31.—FoREIGN AND PoLiTicAL DEPARTMENT.

Mr. Deputy President: The question is*

“That a sum not exceeding Rs. 8,66,000 be granted to the Governor (eneral in
Council po defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1931, in respect of ‘Foreign and Political Department’.’’

The motion was adopted.
»’
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DEMAND No. 88.—PusLIc SERVICE COMMISSION.

Mr. Deputy President: The question is:
“That a sum not exceeding Rs. 92,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment

) . A , during the year
ending the 31lst day of March, 1831, in respect of ‘Public Bervice Commission’.”
The motion was adopted.

DeMAND No. 84.—LEGISLATIVE DEPARTMENT,
Mr. Deputy President: The question is:
“That & sum not exceeding Rs. 3,567,000 be granted to the Governor General in

Council to defray the charges, which will come in course of payment, during the year
ending the 3lst

y of March, 1831, in respect of ‘Legislative Department’.”
The motion was adopted.

DruaND No. 85.—DEPARTMENT OF EpvcoATION, HEALTH AND LANDS.
Mr. Deputy President: The question is:

“That a sum not exceeding Re. 6,22,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
endi;g the 3lst day of March, 1931, in respect of ‘Department of Education, Health and
l In .'.'D

The motion was adoptod

DEMAND No. 37.—SEPARATION OF ACCOUNTS FROM AUDIT.
Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 16,00,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1831, in respect of ‘Separatior of Accounts from Audit’.”

The motion was adopted.

‘DeMAND No. 38.—CoMMERCE DEPARTMENT.
Mr, Deputy President: The question is:

“That a sum not exceeding Rs. 3,57.000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1931, in respect of ‘Commerce Department’.”’

The motion was adopted.

DeEMAND No. 40.—DEPARTMENT OF INDUSTRIES AND LABOUR.
Mr. Deputy President: The question is:

“That a sum not excesding Rs. 515000 be granted to the Governor General in
Counoil to defray the charges, which will come in course of payment, during the year

ending the 3lst day of March, 1931, in respect of ‘Department of Industries and
Labour'.”

The motion was adopted.

.

):
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DeMAND No. 41.—CeNTRAL Boarp oF REVENUE.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 2,04,000 Le granted to the Governor General im.
Council to defray the charges, which will come in course of payment, during the year
ending the 3lst day of March, 1931, in 1espect of ‘Central Board of Revenue'.” .

The motion was adopted.

DenaAND No. 42.—PAYMENTS To PROVINCIAL GOVERNMENTS ON. AQOOUNT- OF
ADMINISTRATION OF AGENCY SUBJECTS.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 1,25,000 Le granted to the Governor General in
Council to defray the charges, which wi'l come in course of payment, during the year
ending the 31st day of March, 1.31, in respect of ‘Payments to Provincial Governments
on acoount of Administration of Agency snbjects’.’”’

The motion was adopted.

Dmuanp No. 43.—Aupir.
Mr. Doputy President: The question is:
““That a sum not exceeding Rs. §2,72,000 be granted to the Governor General in
Council to defray the charges, which wi'l come in course of pavment, during the year
ending the 31st day of March, 1931, in respect of 'Audit’.’

The motion was adopted.

DeManp .-No. 44, —ADMINISTRATION OF JUSTICE.

Mr. Deputy President: The question is:
“That & sum not exceeding Rs. 58.000 lie granted to the Governor General in
Council to defray the charges, which wi'l coms in course of payment, during the year
ending the 31st day of March, 1931, in respect of ‘Administration of Justice'.”

The molion was adopted.

Demaxp No. 45.—PoLIcE,
Mr. Deputy Pres'dent: The question is:
*“That & sum nat exceeding Rs. 1,093,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1831, in respegt of ‘Police’.”

The motion was adopted.

DeMAND No. 46.—PoRTs AND PiLoTAGE.
Mr. Deputy President: The question is:
““Ihat 3 sum not exceeding Rs. 11,60,000 be granted to the Governor General In
Conuneil to defray the chargee, which will come in course of payment. during the vear
ending the 3lst day of March, 1931, in respect of ‘Ports and Pilotage’

The motion was adopted.
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DeMaNp No. 47.—LIGHTHOUSES AND LIGHTSHIPS.

Mr, Deputy President: The question is:

“That & sum not exceeding Rs. 12,64,000 be granted to the Governor General in
Council to defuj the charges, which will come in course of payment, during the
ending the 3lst day of March, 1831, ‘in respect of ‘Lighthouses and Lightships'.”

The motion was adopted.
DEMAND No. 48.—SuRVEY oF INDIA.

Mr. Deputy President: The question is:

“That & sum aot exceeding Rs. 32,84,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1831, in respect of ‘Survey of India’.”’

The motion was adopted.

DeManDp No. 49.—METEOROLOGY.

Mr, Deputy President: The question is:

“That a sum not exceeding Rs. 18,00,000 be granted to the Governor Ueneral in
Council to defray the charges, which will come in course of payment, during the year

SR 2 )

onding the 3lst day of March, 1931, in respect of ‘Meteorology’.
The motion was adopted.

DEeMAND No. 50.—GEOL0GIOAL SURVEY.

Mr, Deputy President: The question is:

“That a sum not exceeding Ra. 2,74,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 183i, in respect of ‘Geological Survey’.”

The motion was adopted.

DeMAND No. 51.—BoTANICAL SURVEY.

Mr, Deputy President: The question is:

“That a sum not exceeding Rs. 2,84,000 he granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year

ending the 3lst day of March, 1831, in respect of ‘Botanical Survey’.

The motion was adopted.

DiMAND No. 52,—Z00LOGICAL SURVEY.

Mr, Deputy President: The quesbion is:
“That & sum not exceeding Rs. 1,602,000 be granted to the Governor General in

Conncil to defray the charges, which will come in course of payment, during the vear
ending the 31st day of March, 1831, in respect of ‘Zoological Survey’.”

The motion was adopted.
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Deuanp No. 53—ARcCHEOLOGY.
Mr. Deputy President: The question is:

"“That a sum not exceeding Rs. 16,33,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the yoar
ending the 31st day of March, 1931, in respect of ‘Archsology’.”

The motion was adopled.

Demanp No. 54.—Mixnes.

Mr. Deputy President: The question is:

*“That a sum not exceeding Rs. 1,72,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1931, in respect of ‘Mines’.’

The motion was adopted.

DEMAND No. 55.—OTHER SCIENTIFIC DEPARTMENTS.

Mr. Deputy President: The question is:
-*“That a sum not exceeding Rs. 3,532,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1831, in respect of ‘Other Bcientific Departments’.’

The motion was adopted.

DeMaxD No. 56.—EDUCATION.

Mr. Deputy President: The question is:
-*“That a sum not exceeding Rs. 15,72,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1931, in respect of ‘Education’.’’

The motion was adopted.

Deuaxp No. 57.—MEebpicaL SErRvIOES.

Mr. Deputy President: The question is:

“That & sum not exceeding Ra. 6,80,000 be zranted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1831, in respect of ‘Medical Bervices'.”

The motion was adopted.

Demaxp No. 58.—Pusric HeaLTH.

Mr. Deputy President: The question is:

“That s sum not exceeding Rs. 11,87,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day cf March, 1831, in respect of ‘Public Health’."”

The motion was adopted.
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DeEMaAND No. 59.—AGRICULTURE.

Mr. Deputy President: The question is:

“That & sum not exceeding Rs. 32,46,000 be granted to the Governor General in
Council te defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1831, in respect of ‘Agriculture’.”

The motion was adopted.

DeManp No. 60.—C1viL VETERINARY SERVICES.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 7,82,000 be granted to the Governor Genmeral in
Gouncil to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1831, in respect of ‘Civil Veterinary Services’.’

The motion was adopted.

Demanp No. 61.—INDUSTRIES.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 2,00,000 be granted to the Governor General in
Council to defray the charges, which will come in courss of payment, during the year
ending the 31lst day of March, 1831, in respect of ‘Industries’.”

The motion was adopted.

Deuanp No. 62.—AviaTION.

Mr. Deputy President: The question is:

‘““That a sum not exceeding Rs. 26,24,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1931, in respect of ‘Aviation'.”

The motion was adopted.

DemMAND No. 63.—COMMERCIAL INTELLIGENCE AND STATISTICS.

Mr. Deputy President: The question is:

“That & sum not exceeding Ras. 3,21,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
;l;:ting t'h.o 3lst day of March, 1831, in respect of ‘Commercial Intelligence and

istics’."

The motion was adopted.

DeMaND No. 64.—CENSUS.

~Mr. Deputy President: The question is:
“That & sum not exceeding Rs, 8,34,000 be granted to the Governor General in

Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1931, in respect of ‘Census’.”

The motion was adopted.
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DeEMAND No. 65.—EMIGRATION—INTERNAT .

Mr. Deputy President: The question is:
“That & sum not exceeding Ra. 38,000 be granted to the Governor General in

Council to defray the charges, which will come in course of payment, during the yeas
ending the 31st day of March, 1831, in respect of ‘Emigntion-—lnt;rml‘."

The motion was adopted.

DeMaND No. 66.—EMIGRATION—EXTERNAL.

Mr. Deputy President: The question is:

" “That a sum not exceeding Rs. 2,03,000 be granted to the Governor General i»
Council to defray the charges, which will come in course of payment, during the year
ending the 3lst day of March, 1831, in respect of ‘Emigration—External’.”

The motion was adopted.

DemMaxp No. 67.—JoINT ST00K COMPANIES.

Mr. Deputy President: The question ix:

*That .a sum not exceeding Rs. 1,37,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 3lst day of March, 1831, in respect of ‘Joint Stock Companies'.”

The motion was adopted.

DEMAND No. 68.—MISCELLANEOUS DEPARTMENTS.

Mr. Deputy President: The question is:

“That & sum not exceeding Rs. 581,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1831, in respect of ‘Miscellaneous Departments’."

The motion was adopted.
DeMAND No. 69.—INDIAN StorRES DEPARTMENT.

Mr. Deputy President: The question is:

“That 8 sum not exceeding Rs. 9,03,000 be granted to the Governor General in
Council to defray the charges, which will come in course of psyment, during the year
ending the 31st day of March, 1831, in respect of ‘Indian Stores Department’.”

The motion was adopted.

DEemMAxp No. 70.—CURRENCY.

Mr. Deputy President: The question is:

“That & mim not exceeding Rs. 49,27,000 be granted to the Governor General in
Council to defray the charges. which will come in course of payment, during the year
endiny the 31st day of March, 1831, in respect of ‘Currency’.”

The motion was adopted.
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DeMaND No. 71.—Minr.

Mr. Deputy President: The question is:

“That s sum not exceeding Rs. 25,490,000 be granted to the Governor Gensral in
Council to defray the charges, which will come in course of payment, during the year
ending the 3lst day of March, 1831, in respect of ‘Mint’."

The motion was adopted

DeMAND No. 72.—CrviL WoOREKS.

Mr. Deputy President: The question is:
‘‘That & sum not exceeding Rs. 2,74,65,000 be granted to the Governor General in

Council to defray the charges, which will come in course of payment, during the year
ending the 3lst day of March, 1931, in respect of ‘Civil Works'."”

The motion was adopted.
DeMaND No. 78.—SUPERANNUATON ALLOWANCES AND PENSIONS.

Mr. Deputy President: The question is:

“That & sum not exceeding Rs. 40,40,000 be granted to the Governor Genaral in
Council to defray the charges, which will come in course of payment, during the year
;ndil‘\g the 31st day of March, 1831, in respect of ‘Superannuation Allowances ‘and

ensions’."’

The motion was adopted.

DeMAND No. 74.—STATIONERY AND PRINTING.

Mr. Deputy President: The question is:

“That & sum not exceeding Rs. 51,34,000 be granted to the Governor General in
Council to defray tho charges, which will come in course of payment, durinq the year
ending the 31st day of March, 1931, in respect of ‘Stationery and Printing’.”

The motiqn was adopted.
DemMaND No. 75.—MISCELLANEOUS.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 22,62,000 be .granted to the Governor General in'
"Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1831, in respect of ‘Miscellaneous’.*

The motion was adopted.

DeMaNDp No. 76.—REFUNDS.

Mr. Deputy President: The question is:
“That a sum not exceeding Rs. 62,32,000 be granted to the Governor General in

Council to defray the charges, which will come in course of Payment, during the year
ending the 31st day of March, 1831, in respect of ‘Refunds’.’

The motion was adopted.
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DEMAND No. 78.—BALUCHISTAN.
Mr. Deputy President: The question is:
- “That a sum not exceeding Rs. 33,190,000 be granted to the Governor General in
Council to defray the charges, which will come in course of poymentl during the year
ending the 3lst day of March, 1831, in respect of ‘Baluchistan’.”

The motion was adopted.

Demanp No. 79.—DmraI.
Mr. Deputy President: The question is:

“That & sum not exceeding Ra. 44,48,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 3lst dey of March, 1831, in respect of ‘Delhi’.”

The motion was adopted.

}

Dmuawp No. 80.—AJuER-MERWARA.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 15,523,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
endjng the 31st day of March, 1831, in respect of ‘Ajmer-Merwara’.”

The motion was adopted.
DeEMAND No. 81.—ANDAMAN AND NiICOBAR ISLANDS.

Mr. Deputy President: The question Is:

“That a sum not exceeding Rs. 40,26,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the yoar
ending the 31lst day of March, 1931, in respect of ‘Andamans and Nicobar Islands’.*

The motion was adopted.

DeMaxp No. 82.—RAJPUTANA.

Mr. Deputy President: The question is:

*“That s sum not exceeding Rs. 5,565,000 be granted to the Governor General in
©Oouncil to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1831, in respect of ‘Rajputana’.”

The motion was adopted.

DzmanNp No. 88.—CENTRAL INDIA.

Mr. Deputy President: The question is:

““That a sum not exceeding Rs. 5,80,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1931, in respect of ‘Central Indin’.”

The motion was adopted.
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DemaNp No. 84.—HYDERABAD.

Mr. Deputy President: The question is:

“That & sum not exceeding Re. 3,36,000 be granted to the Governor General in
Council to defray *he charges, which will come in course of payment, during the year
ending the 31st day of March, 1931, in respect of ‘Hyderabad’."”

The motion was adopted.

DeMaxDp No. 85.—ExPENDITURE IN ENGLAND—SECRETARY .OF STATE FoR INDIA.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 17,66,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
gndingtthell':ldst day of March, 1831, in respect of ‘Expenditure in England—Secretary of

tate for India’.”

The motion was adopted.

Demanp No. 86.—ExpENDITURE IN ENGLAND—Hicr CoMMISSIONER FOR
INDIA.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 35,64,000 be granted to the Governor General in
Council to defray the cha;gu, which will come in course of payment, during the gm
ending the 31st day of March, 1831, in respect o>f ‘Expenditure in England—High
Commissioner for India’.”

The motion was adopted.

B.—Ezxpenditure charged to Capital.
DemManp No. 87.—CapPiTaL OUTLAY ON SECURITY PRINTING.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 45,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
endu,g the 31st day of March, 1931, in rospect of ‘Capital Outlay on Becurity Printing’.”

The motion was adopted.

DEeEMAND No. 88.—ForesT Caprrar OuTray.

Mr. Deputy President: The question is:
“That a sum not exceeding Rs. 1,000 be granted to the Governor General in

Council to defray the charges, which will ccme in course of payment, during the year
ending the 31st day of March, 1831, in respeot of ‘Forest Capital Outlay’.”

The motion was adopted.
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DeManp No. 80.—IRRIGATION.

Mr. Deputy President: The question is:

“That & sum not exceeding Rs. 84,000 be granted to the Governor General in
Council to defray the charges, which will ‘come in course of payment, during the year
ending the 3lst day of March, 1831, in respect of ‘Irrigation’.”’ ’

The motion was adopted.
DeMAND No. 90.—INDIAN PosTs AND TELEGRAPHS.

Mr. Deputy Prosident: The question is:

“That a sum not exceeding Rs. 69,61.000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1831, in respect of ‘Indian Posts and Telegraphs’.”

The motion was adopted.
DeMAND No. 91.—IND0-EUROPEAN TELEGRAPHS.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 1,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1931, in respect of ‘Indo-European Telegraphs'.”

The motion was adopted.
DeMAXD No- 92.—CaprTaL OvutLAY oN CURRENCY NOoTE PREss.

Mr. Deputy President: The question is:

*“Thst a sum not exceeding Rs. 188,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
;,ndinz the 31st day of March, 1831, in respect of ‘Capital Outlay on Currency Note

ress’.’’ )

The motion was adopted.

DeMAND No. 98.—CAPITAL OUTLAY ON V1ZAGAPATAM HARBOUR.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 34,18,000 he granted to the Governor. General in
Council to defray the charges, which will come in course of payment, durm; the year
gdigg the 31st day of March, 1831, in respect of ‘Capital Outlay on Vizagapatam

arbour’.”’

The motion was adopted.
DemanDd No. 94.—Carrrar Ovreay oN Licar Houses anp Ligrr Smps. .

Mr. Deputy President: The question is:

‘““That a sum not exceeding Rs. 1,000 he granted to the Governor Ger;e'rnl in Council
to defray the charges. which will come in course of payment, dm:mg the year
Io‘nd‘ilng Btl}\:e 31st day of March, 1931, in respect of ‘Capital Outlay on Lighthouses and

ight Ships’.”

The motion was adopted.
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DeMaND No. 95.—CoMMuTED VALUE OF PENSIONS.

Mr. Deputy President: The question is:
“That a sum not exceeding Rs. 27,00,000 Le granted to the Governor General in

Council to defray the charges, which will come in course of payment, during the year
ending the 3lst day of March, 1901, in respect of ‘Commuted Value of Pensions’.”

The motion was adopted.
Demaxp No. 96.—Ngw CapiTAL AT DELHI.

Mr. Deputy President: The question is:

“That a sum not exceediny Rs. 1,00,08,000 be granted to the Governor General in
Oouncil to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1831, in respect of ‘New Capital at Delhi’.”

The motion was adopted.
C.—Disbursements of Loans and Advances.
DEMAND No. 97.—INTEREST FREE ADVANCES.

Mr. Deputy President: The questicn is:

“That a sum nol exceeding Rs. 84,56,000 be granted to the Governor Genoral in
Council to defray the charges, winch will come 1n course of payment, during the year
ending the 31st day of March, 1931, in respect of ‘Interest fres Advances'.”
Ya "

The motion was adopted.

DeEManp No. 98.—L.0ANS AND ADVANCES BEARING INTEREST.

Mr. Deputy President: The question is:

“That a sum not exceeding Rs. 7,62,15,000 be granted to the Governor General in
Council to defray thes charges, which will come in course of payment, during the year
ending the 31st day of March, 1931, in respect of ‘Loans and Advances bearing interest’.'

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 18th March, 1980.
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